
. ' 

\ 

, \ 

E.C No. 883 

• 

ES TIMATBS COMMITTEE 
( 1977-78 ) 

(SIXTH LOI: SABHA) 

SEVENTEEN'(H REPORT, 

MINISTRY OF WORKS AND HOUSING 

Action taken by Government on the recommendations 
coDtamed in the Ninety ~eventh Report of the Estimates 

Committee (Fif~ Lot Sabha) on the Ministry ofWork8 
,and Housing-Slum Clearance aDd Housing Schemes • 

PrBsentld to Lok Sabha on jO.].1978 

LOK: SABRA SECRETAIAT 
NEW DELm 

March., 1975/Chaitra, 1900 (Saka) 

Price Rs. 5.30 



UsT OF AUl"HORISED AGENTs POR THE SALE OF LOIC. SABHA 
. SECRETARiAT PU.BLICAT"IONS . \ 

51 
No. 

Name of Alent AJeoq 51. A,eney 
No. 

ANDHRA PRADESH I 

,. A~dhra Unlversny General 
(.ooP.rallv~ Stores Lid .• 
Waltair (Vlsllkhaparn~m) 

" G.R. 't.aksluTllpathy r.-hetty 
and . Sons. General Mer-
chants and News Agents,: \ 
Newpct, ChandraglTl. 
Chinoor Dlsrricr. 

ASSAM 

,. We.tern· Book OrpOl, Pan 
Bazar, Gau hatr. 

BltlAR' 

... Amar Kitat> Ghar. "Ollt" 
Box 78. 01110011 1load. 
J amdit;d pur .. 

GU!ARAT 

50 Vhay. Storc •• $tahod Road, 
An.rd, . t 

t. Th~ Ncw Ol"ter 'bOOk 

,. 

Company EIIII Brld.c. 
Ahm~dlbad-6. 

HARYI.NA 

M7s. Prabhu Booll SCrJlc(', 
N .. Sub7Imllndl .. Gur,IOIl, 
(HarYana,. 

MA,DHYA PRADESH 

e. Modern Book House, ShiV 
Vii .. Palac~. IndOre CI'y. 

• 9 

' .. 
" 

MAHARASHTRA 

MIs.. Sundcrda~' Glanchanel 
601. Grrpum R"ld. Near 
P'nn~S$ SU·l:'et. Bomba,-2 

Th( Intemationa' • Bool 
Hou~(. (1)nva l e) l..!mted 

! 'I. Ash L.n~, M .... lth. 
Gandh, Rued. Bomb.Y-1 

Ttl. lor em.llOn.' BOfIl 
"'erv,C(. ~·~ .. n Gvm .. 
khaD.' PO""I_. 

No. No. 

.:t .. Charles Lamber. & Com_I 
PlIny. 10J. Maharma 
Gandh'i Road. Opposite 
Clock Tower. Fort, 
Bombay. 

94 ·1 J. The Currenl Book. HOOle, 
MBruti, Lant, Raghunath 

'Oadaj1 Street, BOl1lbaY-I. 
• t, . '-

14- [)'eccan Book Slall, Fer-' 
luson. College ROId, 
Poon,- •. 

15· Mis. Usha Book De~, r, ~SS/~. Chir. Barar. Kh .... 

)7 

House. C("rgaum' Ro.:!. 
Bomb!ly-a B:R. 

MYSORE 

16. M (s. People, Book House. 

.rl. 
'4 

19 

I) -

• 
21. 

22., 

26 
i .l3 

OpP. Ja,anmqhan Palace, 
Mysorr- I 

RAJASTHAN 

InformlillOfl Centrr 
Governmcl'Il of RaJ.' hilD·. 
Trtpolla. }_IPUt Clly. 

,UTTJll.R PRADESH 

Swastllt IndU'''lal Works . 
59. Hoh SI,ree l . Mcc,u, 
CIlY. 

La .. ~ Boot Company. 
Sardal Pa,tl Marl 
AtJa'-Mc'-J . . 

WEST BENGAL 

'ur-anl haloh. 5/1. AmblCl 
Moold"'1',tt Ro.a. Bel-
,har'l. 2. Paril!' ... 

WI Newman & ('<OPln,. 
LId . 3. Old c..oun Hout~ 
Sirecl. CalcUlia ! .. 

Firm. K.L. Mukhop.dhyay· 
6/lA.8anchharlm Altru; 

Lane. CalcUli a u. 

M/". Muthetll Booll HOUle 
lB. Puff .Lan .. , C.ICUUI-(, 

60 

16 

). 

• a 

• •• 

10 

4· 



• ~ 
G

-
11<

 
~
 

• ~ ~ ~ c c:. 

'"
 ,

...., 
;. 

:= 
.......

" 
... >

. 

P
ag

e 

to
 

~
 

P
ar

a 

C
o

n
te

n
t 

pa
ge

 

2 
7 8 10

 
4 

13
 

9 
31

 
13

 
46

 
48

 
71

 

t-.
. 

co
 

eo
') 

01
 

g 
! 

,.. 
lj
) 

C
O

R
R

IG
E

N
D

A
 

--
--

--
--

--

CIO
 

.
~
 

"
,
:
.
 
H

-. 
i 

.... 
~.
 

<
~
 

.&
l.

j 
-

SE
V

EN
TE

EN
TH

 R
EP

O
RT

 O
F 

ES
TI

M
'"T

ES
 

CO
N

..\
IT

TE
E 

CN
 

TH
E 

M
IN

IS
ff

iV
 ,

)F
 W

OR
KS

 
AN

D 
H

CU
SI

N
G

 -
SL

UM
 C

LE
AR

AN
CE

 A
ND

 
HC

XJ
SI

NG
 

SC
H

EM
ES

. 

L
in

e 
F

o
r 

R
e
~
d
 

14
 

S
ta

tm
en

t 
S

ta
te

m
en

t 
28

 
n

al
y

si
s 

A
n

al
y

si
s 

11
 

T
Ih

e 
Th

e 
4 

S
u

b
je

ct
s 

S
U

bj
0c

t 
4 

S
ta

te
 

S
ta

te
d

 
5 

no
 

n
o

t 
1 

50
1 

50
9 

2 
ta

te
d

 
st

3
te

d
 

25
-2

6 
S

ch
-d

u
le

d
 

S
ch

e-
du

le
d 

18
 

D
el

et
e 

li
n

e
 1

8 
~
M
i
n
.
 

o
f 

W
&H

 
--

-d
'3

te
d

 
_7

 
-
-
-
.
-
-
~
.
.
.
-

----
-

--
-_

.-



CONTENTS 

CoMPOSmON Op THE EsTIMATES CoMMITTEE 

OoJofPOImON OrsTUDY GROUP'G' OFTHE EanMAn-:cOMMlTrEE(1977-78). 

INTRODuCTION 

CHAPTER I. Report 

CHAPTER II.. Recommendation~ that have been accepted by Government. 

(iii) 

(v) 

~vii) 

CHAPTER III. Recommendations which the Committee do not desire to punue in 
view of Government's replies.. . • . . .. 76 

CIIAPTBR IV. Reconunendations in respect of which replies have not been acecpt.eci 
by the Committee. 87 

CHAPTER V. Recommendations in respect of which final rep1jea of Government 
are still awaited. . . . • • • 93 

ApPENDICES 

I. Stat "ment showing the definitions of slums all laid down in the 
Central Act and Act of some of thel'States. 102 

II. Statement showing the position with regard to the receipt of the 
periodical reports from the State Governments in respect of the 
various social housing schemes. . • . . . . 108 

III. Letter No. N. 21014.f2/75-UDIV-B dated 11-8-76 iMued by the 
Ministry of Works and Hou~ing to the Secretaries to all the State 
Governments/Union Territory Administrations. 114 

IV. Letter No. N. 21014/3/75-UDIV-D dated "'"'76 issul"d by the 
Ministry of Works and Housing to the Secretaries to an the State 
Governments/Union Territory Administrations. 116 

V. Statement showing the Central assistanee lanctioned under the 
Scheme for Integrated Urban Development of Metropolitan 
Cities and Areas of National importance and the Ichm'le for the 
development of National Capital Region. I 18 

V J. • . nalyais of the action taken by Government on the recommendations 
.:ontained in the Ninety·Seventh Report of the Estinlates C(:O\-
u.ittee (Fmb Lok Sabha). I!ZO 



i 

ESTIMATES COMMITI'EB 

(1977-78) 

Shri Satyendra Narayan Sinha 

2. Shri V. Arunachalam 
'S. Shri Yashwant Borole 
4. ·Shri Dalip Chakravarty 
:5. ·Shri K. S. Chavda 
6. Shri K. Gopal 
7. Smt. Mrinal Gore 
8. Smt. V. Jeyalakshmi 
9. ·Shri Sarat Kar 

10. Shri Basant Singh Khalsa 
11. Shri Krishan Kant 
12. Sh~i Nihar Laskar 
13. Shri Mahi Lal 
]4. Shri Mukhtiar Singh Malik 
15. Shri Mritunjay Prasad 
16. Shri Amrit Nahata 
17. Shri M. N. Govindan Nair 
18. Shri S. B. Patil 
19. Shri U. S. Patil 
20. Shri Mohd. Shaft Qureshi 
21. Shri K. Vijaya Bhaskara Reddy 
22. Dr. &radish Roy 
23. Shri N. K. Shejwalkar 
24. Shri Annasaheb P. Shin de 
25. Shri Ganga Bhakt Singh 

( iii ) 



( iv) 

26. ·Shri Ugrasen 
27. Shri K. P. Unnikrishnan 
28. Shri Shankersinhji Vaghela 
29. ·Shri Vinayak Prasad Yadav 
30. ·Slirt Roop Nath Singh Yadav. 

SECRETARIAT 

Shri B. K. Mukherjee-Joint Secretary. 
Shri K. S. Bhalla-Chief Financial Committee Officer. 

Shri H. C. Bahl-Senior Financial Committee Officer • 

• Elected w.e.r. 30-11-1977 Diu Shri Samar Guha n:aiped aDd Shrimati Renub DeYiI 
Buntalei. Sarvashri S. Kundu, Janeawar Mishra, Fazlur Rehman and Shu Siqh ceued to, 
be members on their appolntmCDt a. MinI.ten of State. 



STUDY GROUP 'G' 

ESTIMATES COMMITTEE 

(1977-78) 

1. Shri Satyendra Narayan Sinha-Chairman. 
2. Shri Mukhtiar S'ingh Malik-Convener. 
3. Smt. Mrinal Gore. 
4. Shri ltrishan Kant. 
5. Shri Mohd. Shafi Qureshi. 
e. Shri Annasaheb P. Shinde. 
7. Shri K. P. Unnikrishnan. 

(v) 



INTRODUCTION 

I, the Chairman of the Estimates Committee having been authori-
sed by the Committee to submit the Report on their behalf, present 
this Seventeenth Report on Action Taken by Government on the 
recommendations contained in the Ninety Seventh Report of the 
Estimates Committee (Fifth Lok Sabha) on the Ministry of Works 
and Housing-Slum Clearance and Housing Schemes. 

2. The Ninety Seventh Report was presented to Lok Sabha on 30 
April, 1976. Government furnished their replies indicating action 
taken on the recommendations contained in that Report by 18 July, 
1977. Further information called for by the Committee was furni-
shed by Government during April, 1977 to June, 1977. The replies 
were examined by the Study Group 'G' of the Estimates Committee 
(19'77-78) at their sitting held on 29 October, 1977 and it was decided 

that evidence of the representatives of the Ministry of Works and 
Housing might be taken to seek clarification On certain points aris-
ing out of Government replies. The Committee "took evidence of 
the representatives of the Ministry at their sitting held on 24 
January 1978. The draft Report was considered by the Study 
Group 'G' on 20 March, 1978. It as adopted by Estimates Com-
mittee on 23 March, 1978. 

3. The Report has been divided into the following Chapters:-
I. Report 

II. RecommendatioruJ which have been accepted by Govern-
ment. 

nr. Recommendations which the Committee do not desire to 
pursue in view of Government's replies. 

IV. Recommendations in respect of which replies of Govern-
ment have nart. been accepted by the Committee. 

V. Recommendations in respect of which fljt1al replies of 
Government are still awaited. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Ninety Seventh Report of fIle EStimates 
Committee (Fifth Lok Sabha) is given in Appendix VI. It would 
be observed therefrom that out of 76 recommendations made in the 

( vi ) 



( vii) 

Report, 55 recommendations i.e. 72.4 per cent 'have been accepted by 
Government and the Committee do not desire to prursue 9 recom-
rnendattbns i.e. 11.8 per cent in view of Government's replies. 
Replies of Government have not been accepted by the Committee 
in respect of 3 recommendations i.e. 4 per cent· Final replies of 
Government in respect of 9 recommendations i.e. 11.8 per cent are 
still awaited 

5. The Committee place on record their appreciation of the com-
mendable work done by the Action Taken Study Group of Estimates 
-Committee (1976-77) in obtaining additional information on the 
points arising from the Government's replies. 

e. The Committee wish to express their thanks to the officers of 
the Ministry of Works and Housing for placing before them the 
mate'l'ial and information which they desired and for giving evi-
.dence before the Committee. 

NEW DELm; 
March 25, 197ft 
• Cha.itra 4, 1900 (S). 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee . 



CHAPTER I 

REPORT 

1. This Report of the Estimates Committee deals with the action 
taken by Government (Ministry of Works and Housing) on the 
recommendations contained in their Ninety Seventh Report (5th 
Lok Sabha) on the Ministry of Works and Housing-Slum Clear-
ance and Housing Schemes-which was presented to Lok Sabha 0JlI 
the 30 April, 1976. 

2. kuon Taken notes haVe been received from Government in 
respect of all the 76 recommendations contained in the Report. 

3. The Action Taken notes on the recommendations of the Com-
mittee have been categorised as follows:-

(i) Recotnmendationslobservations that have been accepted 
by Government. 

S1. Nos.: 4, 6, 7, 8, II, 12, 13. 14, 16, 17, 18, 19, 20, 21, 22, 
23, 24, 25, 26, 27, 28, 33, 35, 36, 37, 38, 39, 40, 42, 
45, 46, 47, 48, 49, 50, 51, 52, 54, 55, 56, 57, 58, 60, 
63, 64, 65, 66, 67, 68, ~69, 70, 71, 74, 76, 77, 

(Total: ss)-Chapter II. 
(ii) Recommendationslobservations which the Committee do 

not desire to pursue in view of Government's replies. 
S1. Nos. 5, 9, 10, 15, 31, 41, 53, 73, 78. (Total: 9)-Chapter III. 
(iii) Recommendations/observations in respect of which Go-

vemment's replies have not been accepted by the Com-
mittee. 

S1. Nos. 3, 44, 75. (Total: 3)-Chapter IV. 
(iv}Reoommendationslobservations in respect of which final 

replies of Government are still awaited. 
S1. Nos. 29, 30, 32, 34, 59, 61, 62, 72, 79. (Total : 9)-Chapter V. 

4. The Committee will now deal willi the action taken by Go-
vernment on some of their recommendations. 

Definition of Slums 

Recommendation No.3 (Paragraph 1.%5 to 1.27) 

5. The Estimates Committee (1975-76) were of the view that the 
scope of the definition of the slum area shOUld be narrowed 
to bring within the compass of the Act only those areas with predo-
minently undesirable structures and poor environmental conditions 
which afforded no possibilities for safe habitation even after effect-
ing certain critical improvemAnts. The Committee felt that a more 



precise deffnitiun of slums would be of considerable help to the 
local author1t~ to determine the priorities for aotion and tn enable 
them to take UP the worst RlUIDS first. The Committee SUigested that 
central Government miiht issue guidelines to the State Govern· 
ments for defining slums jn their respective Acts with particular 
reference to their physical anci social aspects SO that the scope of the 
problem was limited to the cl~al'ance or improvement of such of the 
areas as needP.d. the l.itInosl urgency in terms of the enormity of the 
problem. I 

6. III their reply (N o,vE'mher, 1976) the Ministry of Works and 
Housing inter (llfa stated that "when the Central Government initi· 
ated "the scheme Df slum del\I'ancelimprovement in 1956, the State 
Governments "Were advised t,~at they should concentrate attention 
only on the worst slum."I"_ 

7. When the scheme fOl Environment8ll Improvement in Slum 
Areas was proposed as Ce:ltral sector scheme, in a letter Ulsued in 
November, 1971, the Government of India's emphasis on, "tackling 
the prloblem (\1 the worst s'u"la" was again made clear to the State 
Goverr. ments, 

The Ministtv haVp. add('" \hat: 
"Starting from the Slum Clearance/i.mprovement Scheme the 

emphasis laid b~ the Government of India was on the 
clearance andlor bptterment of the worst slums in the 
cities and this point has been impressed on the State 
Governments alse'. ~Ihe funds for undertaking these pro-
graIDloes being Emited, it could be expected that the 
State Governmerts would be judicious in the utilisation. 
of these funds ar d would incur expenditure only inJhose 
slum areas whicr need urgent attentto,n. It is, tberefore, 
not cllnsidered nl'cMlsary to issue any gu1deUnes to the 
Stat .. novernmel'~-s on the definition of slums". 

8. At the instance of th€' Committee, the MInistry of Works and 
Housing furnished a stateml~nt (Appendix I) showing the deftnitions 
of slums as laid down in the ~entral Act and, Acts of some of the 
States on thecmhieclB 

9. The Conunittee also took evidence of the representatives of 
Ministry of Works and H011Silllg on 24 January, 11'78 to see-k clari-
fication on certain J)Olnts in 'i:~ regard. 

10. Ac;ked aboJU't the vievvs elf the Government wtth regard to the 
definition of "slul'D!", ~ "wor!'!t "lurns" or 'slums areas as at!opted in 
various States. the Secretal\', 'Ministry of Works ann Houain~ in hiI 
evidence statft"" ; 
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" .... most of the States have legislation which contain defini-
tion of 'slums'. Most of these definitions are not identical 
in words but in content they are almost the same as the 
defifiiti()Il adopted in the Central Act. T1iey relate mostly' 
to the conditions of the structure or the environmental or 
to the services available in the' area." 

11. The Committee drew attention to the difference between the 
definition of slums as given in the Central and West Bengal legis-
lations, as reproduced below: 

Section 3 of the Slum Areas (Improvement and Clearance) 
1Lct, 1956 (Central Act) 

(, (If Where the competent authority upon report frOom any 
of. its offt.cers or other information in its possession is 
satisfied as respects any area that the building in t1\at 
area-

(a) are in any respect unfit for human habitation; or 

(b) are by reason of dilapidat.iJon, overlcrowding, faulty 
arrangement and design. of such buildings. narrowneu 
or faulty arrangement of streets, lack of ventilation, 
light or sanitation facilities or any combination of these-
factors are detrimental to safety. health or morals, it 
may, by notification in the official- Gazette declare such 
area to be a slum area." 

Section 3 of the West Bengal Slum Areas (ImprotJement and 
Clearance) Act, 1972. 

liS. If the State Government is satisfted that the conditions of 
the land, huts or other structures in any area is such that 
the continued existence of such conditions would be 
injurious to public health or safety or to the health, 
hygiene Or morals of the inhabitants of such, it may. by 
notification, and in such other manner as may be pres-
Cribed. declare such area to be a slum area." 

12. The Committee observed that the definition of slum areas 
given in the Central Act appeared to be rather restricted as com-
pared to that aiven in West Bengal Act. Asked whether the Cen-
tral Governtnent would consider changing the definition of -slum 
area given in the Central Act to make it as 'comprehensive by 
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including the word 'lalld' as that in the West Bengal Act, the 
Secretary, Ministry of Works and Housing replied: 

" .... it would not make such difference if we were to change 
the definition because it is upto the States to have their 
own defiriition. Even from the point of slums, which I 
believe, is the concern of all of us, it does not matter 
much whether the definition is the same as in the Central 
Act and in the State Acts. By and large, we are fairly 
clear about what slums are. It does not matter very 
much whether the definitions are identicaLor nct. In 
any case, we will not be able to force our definition on 
the States." 

13. On being asked whether the Central Government would have 
any difficulty in amening the definition on the aforesaid lines, the 
witness added that "there should be no difficulty whatsoever parti-
<cularly if the Committee recommends it. But at the same time I 
would say that we have no experienced even the slighest difficulty 
in applying the Act because of the absence of the word 'land' ". 

14. When ~sked whether the Centre can set the pattern for the 
States by ~o.}ving some kind of model definition the Secretary, 
Ministry of 'Works..and Housing stated, "I agree that Centre can set 
the pattern. But I shall submit that the definition as States have is 
pretty adequate. I do not think we can improve on it." 

15. Asked whether the State Government had recommended 
certain "woI'st slums" for environmental and other type of improve-
ment when the scheme was Ceni.ally sponsored, the Seeretary. 
Ministry of Works and Housing stated as under: 

.... we have left it to the State Governments to choose the 
slums which they will clear or improve and in the letter 
of the Central Government which introduced this scheme 
-at that time it was Central Scheme--we suggested that 
the State Governments should pick the worst slums and 
we sailt that in the belief illat the choice of the worst 
slums was something which the State Governments c()uld 
well exuclae." 

18. The witness added that State Governments used to submit 
1heir schemes to the Central Government when the seheme was 
-Centrally sponsored. 

17. In a written reply furnished subsequently (hbTUary, 1M'S) 
1he Ministry of Works and Housing have stated that when the 
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scheme was centrally sponsored "the State Governments were not. 
required to submit individual projects of slum clearance for apl)roval 
of the Central Government. The Central financial assistance was 
allocated provisionally at the beginning of the financial year and 
final release of funds was macie after actual fieures of expenditure 
On the schemes were received from the State Governments." 

18. When asked whether there was any difficulty in issuing 
guidelines to the State Governments in regard to the slum clearance 
anti follow up action, the Secretary, Ministry of Works and Housing 
stated "None, whatever. We can certainly send guidelines to the 
State Governments. But they will be purely advisory." He added 
that "we will do so." 

19. The Committee asked whether after clearance of slums, 
priority was given to the persons displaced from the slum areas in 
allo,tment of new housell constructed on the same site. The Direc-
tor, Department of Urban Development stated that when the scheme 
was in the Central Sector till 1969, one of the important principles 
on which it was based was 'there should be the minimum dislocation 
of slum dwellers and efforts should be made :til re-hOouse and!or on 
sites nearly in order to ensure that they are not uprooted from their 
fields of employment." But after 1969 when the scheme went over 
to the State Sector, "the States were free to. adopt their own princi-
ples. So far as we know, broadly speaking, in the majOority of 
cases, attempts have been made to lee that the slum dwellers who 
have been evicted in the clearance process have been rehoused in 
tenements, may not be in the same site but in an alternati.ve site .... 
as near as possible." 

20. The Committee find that the definitions of '.Ium' ,i'Ven In 
the Central and State Acts are not identical although these are stated 
to be so in content. To quote an example, the difterence in the de-
finitions given in the Central and the West Bengal Acts OIl the sub-
j.ect appears to be significant. According to the Central Ad for 
declaring an area as slum, condition of the ''1tuildings'' in the area 
is to be taken into consideration whereas according to the definition 
in the West Bengal Act, condition of "land, huts or other structures" 
in the area is to be the basis for declaring it as a slum area. The 
Committee feel that the Ministry of Works and Housing should 
carefully review the present definitions of slums given in the Cen-
tral and State Acts with a view to improving the definition in the 
Central Act and issuing guidelines to the States for deflning slums 
in their respective Ads with particular reference to their physical 
IIDd social aspect" so that thfll scope of the problem is limited to 
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the clearance and improvement of such areas as need utmost urgeBc7 
in terms of the enormity of the problem. The Committee reiterate 
that a more precise definition of slums in the Central and State 
Ads would be of considerable help to the local authorities to deter-
mine the priorities for action in respect of slums and to enable them 
to take up the worst slums first. 

21. Th,e Committee were informed during evidence that after 
1969 when the slum dearance schemes were included in State Sec-
tor, "the States were free to adopt their own principles" for resettl-
ing the people displaced from slum areas and in the majority of cases 
"the people evicted in the process of slum dearance were rehou-
sed in tenements, may not be on the same site but in an alterna.tive 
site ... " as near as possible". The Committee strongly fe~l that the 
slum dwellers who may haVe to be evicted in the slum clearance 
process must have priority over all others in the matter of allotment 
of tenements built at the same site and all of them should be settled, 
as far as possible, at the same site and if it is not so possible, they 
should be settled as near the original site as possible so as to ensure 
that they are not uprooted from their fields of employment. The 
Committee also feel that if measures are taken well in time to pre-
vent the growth of slums, complications that arise on that account 
later on can be avoided. The Committee recommend that compre-
'hensive guidelines should be issued by the Central Government for 
the benefit of State Governments and Union Territories advising 
them about the need and nature of timely measures to 'be taken to 
prevent the growth of slums, impressing upon them the need to 
build tenements for rehousing the slum dwellers prefet'ably at the 
sites of the slums Or as near to those sites as possible and to give 
over-riding priority to the people displaced in the prOCI!SS of slum 
-clearance in the matter of allotment of tenements built at or near 
the original sites. The Committe.e would also like the Ministry of 
Works and Housing to emphasise upon the State Governments and 
Union Territories the importance of following these guidelines i_ 
letter and spirit in order to avoid any hardship being 'caused to the 
weaker sections of society. 

National U,rbanisation Policy Resolution 

Recommendation No. 25 (Paragraph 2.62) 

22. Considering that the migration of rural population to urban 
areas was one of the the prime factors responsible fot the mush-
rooming of uncontt-olled settlements in the urban fringe, the Com-
mittee felt that to avoid the rapid growth in urban population and to 
reduce the widening gap betw~n urban and rural areas, a careful 



7 

.and methodical planning for human settlements, including measures 
to disperse population with adequate housing, employment opportu-
nities, health and qducation facilities etc. would have to be carried 
out systematically in the rural areas. The Committee were of the 
view that Gandhiji's idea of India living in villages and making vil-
lages self-sufficient and self-reliant to the extent possible had more 
relevance now than at any other time,. The Committee also felt that 
the resources could be more profitably utilised in rural areas and 
small towns to arrest the drift of population to the metropolitan 
eities. 

23. In their reply the Ministry of Works and Housing stated that 
a National Urbanisation Policy Resolution with objective of evol-
ving a spatial pattern of economic development and location of 
hierarchy of human settlements had been drafted and was under 
consideration. It was stated that it was proposed to have the 
Resolution accepted at the national level. 

24. Asked to state the latest position in regard to the acceptance 
of the National Urbanisation Policy Resolution at the national1evel, 
the Ministry have stated (May, 1977) that the question of acceptance 
of the National Urbanisation Policy Resolution at the national level 
is still under consideration in consultation with the Planning Com-
mission. 

25. In paragraphs 5.16 and 5.17 of their 97th Report the Commit-
tee ha.d urged the Gove~nment to finalise the INational Policy on 
Urbanisation at a very early date. The Committee had also desired 
that the National Policy Resolution should be placed before the Par-
liament so as to provide an opportunity to Members and Public for 
expression of views. The Committee feel concerned that the ques-
tion of a.cceptance of the National Urbanisation Policy Resolution 
at the national level is still under consideration in ,colllultation with 
the Planning Commission. The Committee desire that the question 
should be brought to an early decision 

Na;tional Howrimg Policy 

Recommendations Nos. 37 and 44 (Paragraphs 3.12-3.17 and 3.27-
3.30) 

26. The Estimates Committee had observed that during a span 
of four decad~s (1931-1971) the urban population increased three-
fold from 34 million to 110 million and the housing shortage was 
aggravating rapidly as the years rolled by. The present housin/it 
shortage of 15.6 million units--3.8 million in urban areas and 11.8 
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million in rural areas-was expected to 'go up to 65.6 million unit, 
in 2001 A.D. The highest incidents of shortage had been sta,ted to 
be in low income categories in the urban areas. The Committee-
suggested that it was high time that aoncerted measures were taken , 
to narrow the widening gap between the requirements and availa-
bility of housing in the country so that the situation did not become 
unmanageable in future. 

27. Noting that the statement on Housing Policy made for the-
first time in Pall'liament in August, 1957 was not "Uowed up by 
setting forth National Housing Policy so as to provide clear and 
finn guidelines for the housing programmes, the Committee had ex-
pressed their unhappiness at the delay in coming to a decision in 
this im~rtant matter which needed to be dealt with on an urgent 
footing. Referring to the earlier recommendations made in their 
37th Repc.ll't (1972-73) and 67th Report (1974-75) the Committee had 
urged the Government to bring out the National Housing Policy 
without further loss of time. 

28. In their reply the Ministry of Works and Housing stated as 
follows: 

·'Consistent with the availability elf resources, aU possible 
efforts are being made to boost the housing activity in 
the c1>untw particularly for persons belonging to the 
weaker sections and low income groups. The questicm of 
according high priority to housing in planning is under 
considera tion." 

29. ~ked to state the positive steps taken to boost the housing 
activity in the country particularly Jor the eConomically weaker 
sections and low income gr:oups and also the decisions taken, if any, 
on the question of according high priority to housing, the Ministry 
inter alia stated (May, 1977) as follows: 

"Housing Is a State Subject. Central finanCial assistance for 
all th~ State Sector Schemes (including Housing) tak~n 
together is made available to the State Governments m 
the fonn of 'block loans' and 'blockgrants' without being 
tied to any specific scheme or head of development ... " . 
The scheme for the provision of house sites to landless 
workers in rural areas is included in the National pro-
gramme of Minimum Needs. For the implementation. of 
this scheme specific fun-do are earmarked by tl'le Plannmg 
Commission in the Annual Plan cutlays of the State 
Governments/Union Territory Administrations. 
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In view of the complexities of the problem of housing and 
:wi~ a view to giving an impetus to construction ofhocis-
ea, the Conference of· the State Ministers of HOUSing and 
Urban Developm~t held at Madras in May-June, '197·. 
and Bhopal in October, 1975 had recommended inter alia 
that efforts should be made by the Centre and the States 
to evolve a National Policy on Housing and for this, a 
National Commission should be appointed to go into this 
question in depth and make recommendations on the 
policy to be adopted in futur~ The proposal for the ap-
pointment of a National Housing Commission is under 
consideration of Government. The proposal for ac.:cording 
a high priority to housing in planning is also re<~eiving the 
attention of the Government." 

30. The Ministry also stated. that the Working Group appointed 
:by Government in November:, 1975 to stUdy the existing material 
connected with housing and to indicate the ar~ for fur~er study 
had submitted its report. (A ctopyof the Report had been furnish-
ed to the Cocmmittee). The working group had inter alia recom-
mended the necessity for setting up a National CommiSSion on 
'Housing'. The Commission when set up would help in evolving a 
National Housing Policy. 

31. In reply to SQ. No. 51: ~, the. Minister for Works and Housing 
statect in Lok Sabha on the 18th July, 1977 that it has been decided 
not tb pursue the proposal for setting up a NatiOlnal Commission to 
·-study the various facts of housing policy and programme duE' to 
constraint of resources. In reply to a supplementary OlD the ques-
tion, the Minister added that his Ministry were considering whether 
the problem M shortage of houses can be tackled by formulating a 
housing policy without setting up the prqposed Commlsison. 

3%. The Committee note that while Government have deeWed net 
to set up a National Commission on Housing to study the varioua 
aspects of housing policy and programmes on aeCO'Dnt of constraiut 
.of resources. t~ey are cOnSidering the question of ff)rJnulation of • 
housing policy without settin, up the Commission. The.Committeil 
regret to note that even though they had made a reeommendatioa 
to this ~ffect in their :!7th. Jr,eport (1&7%-13), the question oC: fClll'lmlla-
lion of National Housin, Policy bas been hanling f4'e e,:en after 
the 'lapse of Ave years. The Committee would ~ ~~ent te 
"ring out the National Housing Policy without any further 10SlI .t 
time and accord high priority to Housing in planning In oreler fa 
lUwrow the widenln.r gap between the requil'emebtl aDd avaUabiJi. 
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- housing in the country, particularly for low iDCOme pup. aa.cl 
weaker sections of society, so that the situation cloes not become. 
unmanaleable in future. 

HOUSING REQUIREMENTS 

Recommendation No. 38 (Paralraph 3.14) 

33. TIle Estimates Committee had desired Government to initiate 
steps in consultation with the State Government for the collection 
Off data in regard to the housing requirements so that the problem 
was viewed in correct perspective and measures taken to deal with 
it in the context of the resources on hand and the resources which 
could be generated. The Committee emphasised that assessment of 
the actual housing needs particularly for the econo:n;lically weaker 
sections of the society and low income groups might be made and 
perspective plans prepared' for meeting the housing shortage with-

. in a time ~und programme. 

34. In their reply (December, 1976) the Ministry of Works and 
Housing inter aUa stated that "at prlesent the National Building 
Organisation is engaged in the collection of housing statistics to the 
extent possible." 

35. The Ministry also stated that in July 1975 an Advisory Group· 
on Housing and statistics was set up with the following terms and 
conditions: 

(i) to review the existing arrangement for collection, tabula-
tion and analysis of housing and building statistics; 

(ii) to examine the problem involved in the collection of sta-
tistics; 

(iii) to advise on further development of statistics in the hOU8-
ing and building sector. 

(iv) to exa,mine and standardise concept definitions and techni-
cal procedures. in regard to housing and building statistics. 

36. It was added that the group was working under the auspieee· 
of NatlOllal Building. Organisation at'ld was Ukely to finalise its' 
r~ by December, 1976 and submit to the Ministry by January, 
197'7. 

37. On beina asked to state the progress made in assessilll the-
actual housing needs particularly for the economically weaker sec· 
tiona of lociety and low j,n-oom,e groups and to fumish a eopy of the· 
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report, if finalised, along with a statement showing the action 
takenjpr"opc.sed 110 be taken thereon, the Ministry have stated. (May, 
1977) as follows: 

"The Advisory Group has not yet submitted its report. 

No reliable data in regard to the actual housing needs parti-
cUlarly for the economically weaker sections of the s0-

ciety is available. However, according to the assessment 
made by the National Building Organisation which is 
based on the preliminary data of the census of 1971, the 
1.Lseab~ housing Stock increased from 57.1 million hous-

r ing units in 1961 to 66.4 million units in 1971 in 'I.'ural 
areas and from 11.3 million units in 961 to 16.1 million units 
in 1971 in Urban areas. The housing shortage on the eve 
of the Fifth Plan i.e. 1st April, 1974 was estimated at 15.6 

~ million units-3.B million in urban area and 11.8 million 
units in rural areas." 

38. The Committee regret to note that no re1iable data in regard 
to the actual housing needs particularly of the 'economically weaker 
sections of society is available with the Government. In the absence 
ef reliable data not only is it difficult to have a correct pel'5IJcctive 
., the magnitude of the problem of the' shortage or houses but it js 
also difficult to make time-boWld programme to meet the housiJlc 
nquirements of the people. The Committee, would, therefore, 1' __ 

terate their earlier recommendation that assessment of the actual 
laousiDg needs particU:larly for the economically weaker sections ef 
society and low irleome groups may be made expeditiously an. 
Jld"espedive plans prepared to meet the h,.· . .flng shortage wltbiJa • 
time bound programme. 

39. The Conunittee hope that the Advisory Group on RousiRc _d 
Statistics will finalise its report without further delay and the Gov-
ernmeDt will lose no time in initiating measures to stream-tine the 
system of collection, tabulation and analysis of housinc and bull. 
bag statistics so that the difticuJty being experieaeed now for lack 
of reliable data in fonnulating sound hOUSe buiIdlag plaDs to meet 
tlae housing shortage is not experienced in. the future. 

Urbcm Land Acqu.isition Policy 

Recommendation No. 6% (Paragraph S.2S) 

40. Noting the slow progress made in the acquisition and cleve-
loptnent o! land, the Estimates Committee felt that the main reason 
for' the failure of Government to tackle the problem of acquisition 
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of land on a large scale and at a r¥SOnable price for housing pro.. 
~1t"a.nune might well be due to lack of finn and clear cut policies on. 
urban land and housing with the result that the States had b __ 
following diffeI'ent policies on urban land and hOusing. The Com-
mittee hoped that the High Level Committee set up' under the 
Chairmanship of the Minister of Works and Housing would make 
an in-depth study of all these matters and make suitable recom-
mendations in this behalf. 

0411. The Mirustry of Works and Housing have stated that "with. 
the enactment of the UI'ban Land (Ceiling and Regulation) Act, 
1976, availability of urban land at a reasonable price for housing 
programme etc. has been envi~aged. Again, a model urban land 
and Housing POlicy has been drawn up by the Ministry of Wom 
and Housing and has been recommended for adoption by the State 
('xOvernrnents with suitable modificatioms where required as part 
of the guidelines for Central assistance under the integrated Urban 
Development Programme." 

42. The Ministry have further stated (May, 1977) that the Hig. 
Level Committee on Urban Land Acquisition Policy has not sub-
mitted its report as yet The Government have recently appointed 
a working group to assist the Committee in its work and place 
before it a comprehensive document, for taking polley decision. The 
working group has not yet completed its work. 

43. The CoDlDtittee note that a Working Group hlll5 been appOia-
ted to usiat the Ri&"h Level Committee on Urban Land Aeq~ 
Polley in its work. The Committee hope that tbe Worki.Qg GJ'OUIt 
would complete its work expeditiously to enable tbe Iliah Lev" 
Committee to take a d~ision in the matter without further delaT 
50 L", to ensure speedy acquisitiOft and development of land 'er 
housing progTammes. 

Shifting of Otfice.~/Establishments 

44. The Estimates Committee had urged that in order to relieve 
the congestion alS also to reduce pressure on civic amenities in the 
metropolitan clties, it is high time that Government should identify 
at i. very early d~te such ofti~ a.s can be shifted from I;>eijli and 
other metrop<)Utan cities and tal,c.e con~erted follow-up' action ~ 
shift u.em a.ecordini to ~ time-bound programm~. 
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-'5. In their teply (JUly, 19'16) the Ministry of Works and Housing 
stated tha.t: 

"Constant efforts are made by a very high level body to IJtop 
new offices being established in Delhi and to 8hitt some 
of the existing offiees outside. For shifting' of such offices 
from Delhi as can functiDn from. outside places, statistical 
infonnation is being compiled for prep&l"ation and etm!dr-
deration of proposals in this regard 

A3 regards shifting of the Central Government oftlces from 
other metropolitan cities it is stated that only such offices 
as are essential to operate in these cities have been loca-
ted there. However, the recommendation of the Estima.tes 
Committee is noted and efforts will be made to shift some 
of the offices from those cities." 

48. In a subsequent note (Novembe'l', 1976) the M:in1stry have 
~: 

Ie M regards Dellrl, a working group has been set up to make 
in depth studies on the decentralisation of Government 
offices etc. from Delhi. Their recommendations are await-
ed. As regaI"ds Bombay action is being taken by the 
Government of Maharashtra. 21 Government offices have 
been shifted from Bombay according to the infonnatlon, 
available with the Ministry of Works and Housing. ~ 
Ministty of WOTks and Housing have also decided to 
construct office accommoda,tion fOr Goverrunent of India 
offices in New Bombay." 

4.7. On being asked to state the action taken to identify the 
Central Government offices which could be shifted from Dellrl and 
other metropolitan cities and the actual progress made in &hitting 
of such offices the MinistI'y have stated (April, 1972) that: 

HProposals for shifting some of the o1ftces from Delhi to its 
Satellite/ring towns and from greater Bombay to New 
Bombay are under consideration. Actual shifting will 
be cal"ried out in p'hases as and when suitable office/re-
sidentlal accommodation and other necessary facilities at 
new places become a.vailable." . 

48. The Committee urge that the report of the Working' group 
let up to make in depth studies on the deeentarihatioft of GoVeJ'Doo 
.. ent ofIkes ete. from Delhi wilt be expedited and follow Up aetiOD 
tak_ to abift ofIlces from De1h1 IIBd from other metropolltaa eftiel 
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according to a time bound programme. The Committee would lib 
that the ret'ommendations made by the Workinr Grou.p and tile 
decision taken thereon and proposals for shifHng of ofllces fro-. 
other metropolitan cities, when finalised, may be brought to die 
notice of Parllameat. The Committee would like to add that their 
intention was not only to shift the Central Government offices fro .. 
New Delhi, Bombay and other metropolitan cities to satellite/rile 
towns but also to develop other towns in the States and l~ate t ..... 
offices there. 

Central Scheme of Integrated Urban Thwelopment 

~ 
Beeommendation No. 71 (ParqTaph 5.53) 

, ~9. The Committee had emphasised that a time bound program-
e should be pre~ared to extend the scheme for integrated dev~ 

Iopment of metropolitan cities and areas of national importance to 
the cities having population of 3 lakhs and a.bove, other than 5 
cities coveted by the sCheme in 1974-75, the first .vear of the Fifth 
Plan. The Committee also suggested that in the light of experience 
gained, the scheme might be considered for extension to cities with 
I lakh population. In their reply (November, 1976) the Ministry 
of Works and Housing stated that efforts were being made to covel" 
as many new cities as possible under the programme. Financial 
limitations were, however, coming in the way of extension of the 
programme to all the cities. 

JsO. In a subsequent note (February, 1978) the Ministry have 
stated that the Central assistance pTovided to 19 cities and towns 
viz Bhopal, Indore, Ludhiana, Cochin, Vishakapatnam, Allahabad, 
Hyderabad, Raipur, Calcutta, Bangalore, Lucknow, Asansol, Bom-
bay, Madras, Kanpur. Haldia, Ahmedabad, Baroda, Jullunder, from 
1974-75 to 1976-77 was Rs. 62.65 crores. During 1977-78 a sum of 
R~. 13.&4 crores has so far heen sanctioned under the scheme against 
tlie l'l'\'hed provision of Rs. 40 croTes. This amount has been sanc-
i innl'J ft~!· implementa,tian of the scheme in Ludhiana, Jullunder, 
Cochin, RaiJtUr, Bangalot'e, Lucknow and Calcutta. The remaining 
amount is expected to be released before the close of the financial 
year 1977-78. The Ministry have further stated that the present 
emphasis on land acquisition and development is based on the view 
that the resources base of the local bodies/implf¥rY1entirig agencies 
could be strengthened through transactions in valuable urban land. 
However, it is now felt that this emphasis neglects some of the cri-
tical plroblems of infrastructure and services, such as water supply 
and sewerage, roaas., environmental hygiene etc., in the urban areas. 
A revision of guidelines of the Integrated Urban Development pro-
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gramme is therefore under consideration to provide Central support 
for infrastructue development also. 

51. The Committee note that during the years lt7t-75 to In'-77 
Central assistance amounting to Rs. 62.66 erora wu provided to l' 
cities and towns for implementation of the interrated urban deft-
lopment programme. The revised provision for the year 19'17-7, 
was Rs. 40 crores out of which an amowlt of Rs. 13.64 crores was 
sanctioned till February. 1978 and the remaining amount Was ex-
pected 'to be released by the end of financial year (1977.78). The 
Committee also Dote that the present emphasis of the scheme _ 
land acquisition and development does not Include some erltkal 
problems of infrastructure and services, such .. supply of water 
and sewerage, roads, enviornmentld hygienee etc. in the urban are*l. 
'The revision of the guidelines of the integrated urban developsaeftt 
programme is stated to be under consideration to p~vide centnl 
'Support for infrastructure development also. The Committee attacla 
great importance to proper and timely handling of the problems of 
infrastructure and services. The Committee are of the view dull 
if these problems are effedively handled, the growth of slums would 
be largely prevented. They desire that the guidelines iD this regard. 
should be revised in the light of experience without any farther 
loss of time and communicated to the State agencies fOr compliance 
and adequate central assistance provided a'iso for infrastrudure 
development which is an inseparable aspect of int8J'rated una-
development. 

" 52. The Committee would like to reiterate that a time-bolla. 
programme should be prepared to extend the integrated urban de .... 
lopment scheme to all otber cities having popu1.ation of 3 lakhI ... 
above not covered by the scheme at present. Further in the U,ht eI. 
the experience gained the schemes might be considered for ~-­
sion to cities and towns with one lakh population. 

Financing of Social H011sing Schemes 

Recommendation No. 75 (Paragraph 6.U) 

53. Noting that 60 per cent of the funds of the Housing and Urban 
Development Corporation went to the State Housing Boards, the 
Committee considered it of paramount importance that this expen-
diture was incurred on financing the social housing sehemes which 
were primarily intended for housing the economically weaker 'sec-
tions of society and low inrome groups. To achieve this end, the Com_ 
mittee had deslted government to review the position in coordina-
tion with the Housing and Urban Development Corporatic:m. 
State Governments and State agencies to ensure that the funds 
were judiciously distributed to the State Housing agencies with 
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reference to the magnitude of housing shortage of economically 
weaker sections of sodety. lower income groups and not on the-
basis of the capacity of the state Govenunents to prepare and exe-
cute the housing schemes. 

54. In their reprly (November, 1976) the Ministry of Works and 
Housing stated as follows: 

"As on 31-7-1976, 83.5 per cent of the total dwelling units 
sanctioned were for economically weaker sections and 
low inc'ome groups. HUDCO continues to give pxiority to 
sanctioning the EWS and LIG Housing. 

In order to encourage the housing agencies from the States, 
that have not so far adequately availed of HUDCO's 
financial assistance, HUDCO sometimes sends its own 
Project Appraisal Teams consisting of officers from tech-
nical and financial disciplines to foI'mulate, scrutinise and 
accept the scheme on the spot. This has helped in en-
couraging the backwanl States to submit t;Cbemes to 
HUDeO. 

A scheme for determining the priority in loan sanction to 
various States on the basis of their needs is also under 
consideration in HUDCO." 

55. While the Committee appreciate that 83 per cent of the total 
dwelling units sanctioned (as on 31-7-1976) were for economically 

. weaker sections and low income groups and that Housing and Urban 
Development Corporation sometimes sends its own Project Ap-
praisal Teams to formulate, scrutinise and accept the "chemes on 
the sopt in order to encourage the state housing agencies that have 
not so far adequately availed of its financial assistance, they still 
feel that it is necessary to review the position in coordination with 
Housing and Urhan Development Corpora!ion, State Governments 
and State agencies ill order to ensure that funds are judiciously dis- . 
tributed to the state housing agencie'S with reference to the magni-
tude of the housing shortage for the economically weaker sections 
of society and lower income groups and not on the basis of their 
capacity to prepare and execute the housing schemes. 

Im.plementation of Recommendations 

56. The Committee would like to emphasise that they attach the 
peatest importance to the implementation of the recommendations 
accep!ed by Government. They would, therefore, urge that Gnvern-
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ment should keep a close watch so as to ensure expeditious imple-
mentation of the . recommendations accepted by them In cases where 
it is not possible to implement the recommendations in letter and 
~pirit for any reason, the matter should be reported to tbe Committee 
in time with reasons for non-implementation. 

51. The Committee would also like to draw attention to their com-
ments made in respect of the replies of Government to the Recom-
mendations at SI. No (, 6, 7, 11, 1~14, 16, 18-21, 2(, 36, 50, 52, 5(, 
58, 67 & 77 (Chapter II) and desire that Government should take 
action in pursuance.-thereof and also ful'tlish the requisite information 
to the Committee. 

58. The Committee also desire that final replies of the Government 
in respect of recommendations contained in Chanter V of this Report 
may be furnished to the Committee expeditiously. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation No. " (Para 1.U) 
The Committee are surprised to note that only 9 States. viz., 

Andhra Pradesh, Gujarat, Madhya Pradesh, Karnataka, Tamil Nadu, 
UttarPradesh, Punjab and West Bengal have enacted legislation on 
'Slum Clearance and Improvement and the remaining States have not 
so far enacted such a legislation. The Committee have been inform-
ed that provision exists for slum clearance/improvement in the rules 
of business etc. of Improvement Trusts, Municipalities and Country 
Town Planning Organisations of other 'States and that "to the extent 
that these administrations can do it, these are provided, if not in 
enactments, in their rules of business administration." The Commit-
tee, however, consider that the rules of business/adminiatration of 
the Improvement Trusts, Municipalitie> etc., do 110t constitute effec-
tive alternative for undertaking meaningful meastrres for Slum Im.-
provement/Clearance in the absence of proper enactments for the 
purpose. Absence of statutory backing and lilflitations of funds will 
result, by and large, in the efforts of the local author;ties being 
sporadic in character, and any la'rge scale clearance of slums will be 
ruled out especially where the initial cost of acquiring slum areas 
and payment of compensation therefor are beyond their resources. 
The Committee would therefore, urge the Government to persuade 
the remaining States for taking immediate steps for enacting a legis-
lation so as to facilitate the clearance and improvement of slums in 
a purposeful and coordinated manner. 

Reply of Government 

The recommendation of the Committee has been brought to the 
notice of those State Governments which have not yet enacted legis-
lation on slum clearance/improvement, wIth the request that they 
should take urgent action in the matter. 

(Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dated '30-11-76) 

Comments of the Committee 
The Committee hope that the Government will watch the progres" 

made by the State Governments which have not yet enacted legisla-
tion on Slum Clearance/improvement with a view to persuading them 
to initiate action in this direction at the earliest. 

18 
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Recommeradation No. 5 (Para l.f'3) 

The Comm.ittee are concerned to note that all these years ng 
.effort has been made to ascertain the exact magnitude of slum pro-
blem in the country and that Government have been proceeding in. 
the matter of clearance and improvement of slums on an ad noe 
basis. The Committee feel that if Government had assessed the pro-
blem at regular intervals in the past and taken remedial steps 
simultaneously, the problem might not have assumed the alarming 
proportions as it has today. 

Recommendation No.6, (Para 1.44) 

The Committee note that the Working Group On Slums set up by 
the Planning Commission before the Fifth Five Year Plan had, on 
the basis of information collected from some of the metropolitan and 
major cities above 5 lakhs people, estimated that about 2(} to 25 pel 
-cent of the urban population might be living in slum areas and that 
on that basis, out of the urban popUlation of 108.7 millions in 1971, 
nearly 22 million might be living in slum areas. As the condusions 
drawn by the Working Group Me met:ely estimates and do not cover 
the towns and cities with less than 5 lakh population where also 
slums exist, it is evident that the slum population in the country is 
much more than estimated by the Working Group. The Committee 
are surprised to note that even the States which are badly affected 
by slums have not gathered authentic information on this subject, 
except in the case of Bombay in Maharashtra State where an enume-
'1'ation of the slum dwellers has recently been carried out. 

Recommendation No.7 (Para 1.45) 

The Committee would like Government to have special survey 
of slums made on an all-India basis particularly of the worst slums 
so that the magnitude of the problem is known and effective and 
realistic nleasures could be evolved to deal with this problem. In 
order to keep a watch over further growth of slums, it is necessary 
that such sU'rveys are made near about the time of each National 
Census. These surveys should include information about the socio-
economic conditions of slum dwellers. In this connection the Com-
mittee would like that the utility of the data of the slum dwellers 
gathered at Bombay may be evaluated to identify significant aspects 
which should be specifically covered in the census/surveys. 

Reply of Government 

It was realised that funds set apart by the Central Government 
for financing slum clearance projects in the Second and Third Plan. 
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periods were not adequate to solve even the p!"oQlern of the worst 
slums in the country and it was, therefore, emphasised on the State' 
Governments that particular care should be taken by them in select-
ing projects for financing under the Scheme. While no all-India sur-
vey of ther slum problem was made, in so far as financing of specific-
projects of slum clearance was conceorned, it was done only after in-
'formation on the slum areas, the nurtl'ber of slum families, their in-
come and other vital details were collected and analysed. Therefore, 
for each project taken up by the State Government for implementa-
tion under the Scheme, there had been a complete survey of the 
slum a,.ea. 

This Ministry has requested the State Governments and Union 
Territories to furnish statistics regarding the total slum population 
in tl)eir c:ties, the type of structures which constitute the slums, the 
mea 'lures adopted to solve t'le problem of !'ll.um'l and t!le~r success, 
su.gg~stions for future action etc. The attention of the State Govern-
ments has also been invited to the census of slums conducted by the 
Maharashtra Government in Greater Bombay with the suggestion 
that they might consider undertaking similar surveys in the cities 
so as to have an idea of the problem and programmes that could be 
drawn up. A copy of the Maharashtra Vacant Lands (Prohibition 
of Unauthorised Occupation and Summary Eviction) Act, 1975 has 
also been sent to the State Governments so that future encroachments 
on vacant lands could be dealt with effectively. 

The observations of the Committee ha,ve been brought to the 
notice of the State Governments for appropriate action. 

(Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dated 30-11-76) 

Comments of the Committee 

The progress made in conducting a special, survey of slums parti-
cularly worst slums on an All India basis regarding socio-economic 
conditions of slum dwellers may be intimated to the Committee. 

Recommendation No.8 (Para 1.46) 

The Committee would also like Government to pay attention to 
the sanitary and hygienic conditions in rural areas by providing for 
lay-out plans, paved pathways, drainage etc., so as to improve the 
living conditions in villages, particularly in larger villages, which 
would also help in arresting the drift of rural population to the urban 
areas which mainly results in the growth of aluma. 
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Reply of Government 

This recommendation requires action by the various State Gov-
.ernments and it has been brought to their notice. 

(Min. of W.&H. O.M. No. H-ll()13/7/76.,.U.D. IV-A dated 31-12-76) 

Recommendation No. 11 (Para 2.14) 

The Committee note that during the period the Slum Clt:'arance/. 
Improvement Scheme was in the Central Sector from 1956 to 1969. 
only 67,657 housel were completed against a total of 108,215 units 
sanctioned. Thus the number of houses completed, constituted 62 
percent of the units sanctioned. The average number of houses com-
pleted per yel!l' since the inception of the Scheme works out to 52O-l 
units. The Committee also note that there is a wide gap between, 
the number of units sanctioned and the units completed in respect 
of many States. The gap is particularly wide in the case of States 
'such as Bihar, Mysore, Orissa, and Delhi where the number of 
houses completed was less than even 50 per cent of the units sanc-
tioned. While fully realising that the number of units sanctioned. 
was itself not sufficient to make any sizeable impact on the slum 
problem in the country, it is a matter of regret that even these 
modest targets could not be fulijllqd. It is a sad reflection on the 
planning and organisational set-up. The Committee 'l'ecommend 
that if any substantial progress is to be made in alleviating the 
human misery which the slums represent, it is important that any 
lacunae in the fields of planning and organisational set up sbou1~ 
be immediately removed. 

Reply of Government 

The recommendation of the Committee has been brought to the 
notice of the State Governments concerned. 

(Min. of W&H O.M. No. H-l1013i7!76-UDlV-A dated 30-11-7~) 

Comments of the Committee 

The Committee may be infonned whether any guidelines have 
been iss.ued to the State Governments to improve their planning 
-and organisatio.nal set up in order to achi~ve the targets for the 
completion of dwellip,g units and what progress has been made b~ 
·the State Governments and Union Territories particularly Delhi ift 
·this respect. 
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Recommendation No. 12 (Para 2.15) 

After' noting the p'oor performance of the scheme during the 13' 
years it remained in the Central Sector, the Committee have come 
to the conclusion that no amount of financial assistance whether' 
at central or state level for construction of tenements for the slum 
dwellers can resolve the gigantic slum problem in an effective man-
ner, particularly when the slum population has assumed the pro-
portion of about 20-25 percent of the country's urban population. 
The Committee would like to point out that the Working Group on 
slums had estimated that by 1979, the towns with a population of 
3 lakhs or above, would have 7.5 million slum dwellers requiring a' 
provision of nearly 2 million slwn housing units. On an average' 
expenditure of Rs. 7000 per unit, the cost involved would be about 
Rs. 1400 crores which is beyond any foreseeable reSOll'l'CeS for the 
purpose. The Committee realise that the task of slum clearance is 
immense and that with the present physical and financial limita-
tions, complete elimination of slums may not be possible. The Com-
mittee, however, feel that if the problem has to be solved In a more 
meaningful manner, the emphasis may have to be shifted to the im-
pt'ovement of the slums and substandard areas and implementation 
of "sites and services schemes." 

Reply of Government 

The Scheme of Environmental Improvement in 'Slum Areas which 
was started in the Central Sector in April, 1972 and is in the State 
Sector since 1-4-1974 aims at improving the environmental condi-
tions of the slums as it was realised that clearance of alums would 
be beyond the financial resources' of the Government. The scheme-
of provision of sites with adequate services has been taken up by 
some of the implementing agencies and it is expected that this will 
gain wider accl'\Ptance in the years to come. The Housing and 
Urban Development Corporation is exploring the possibility of 
obtaining World Bank assistance for financing schemes of sites and 
services on a continuing and large-scale basis. 

(Min. of W&H O.M. No. H-l1013!7!76-UDIV-A dated 30-11-76). 

Comments of the Committee 

The Committee may be informed of the results aChieved by 
Hindustan Urban Development Corporation in obtaining assistance 
from the World Bank for finanCing schemes of "sites and services", 
and whether any guidelineslinstructions have been issued for-
environmental improvement in slum areas. 
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'Recommendation No. 13 (Para 2.17) 

The Committee during their visit to Madras were informed that 
the rent being charged for slum tenements is Rs. ·10 per month 
(without water and electricity charges) whereas the economic rent 
worked out to about Rs. 70 per month per unit. The Committee 
gathered an impression that the subsidized rent of Rs. 10 per month 
per tenement may not even be sufficient for maintaining the tene-
ment. In that case, these new tenements which have been develop-
ed at high costs may degenerate into sub-standard li\'ing condHions 
after some time and thus defeat the very objective for which they 
we're constructed. The Committee would, therefore, like Govern-
ment to consider whether it would not be more appropriate to give 
a sense of involvement to the occupants by making available these 
tenements on long term hire-purchase basis instead of collecting the 
license fee. The Committee would like this aspect to be gone into 
more carefully by an Expert Body which should have representa-
tives of leading social organisations. actually working in that area 
and Finance etc. 

Reply of Government 

This Ministry had issued instructions in June, 1965, allowing 
sale of tenements built under the Slum Clearance/Improvement 
Scheme. The important featu'l"es of the instructions are given 
below:-

(i) The allottee will pay the full cost of the house i.e. the cost 
of both the acquisition and development of land and of 
construction, as determined by the Government. 

(ii) He may pay this c05t in one lumpsum or in instalments 
spreading over a period of 20 years. 

(iii) If he elects to pay in instalments,· he will pay 5 per cent 
of the full cost in advance and the balance in 19 annual 
equated instalments, with interest at the rates prescribed 
by Government from time to time. 

(iv) ~ will not transfer the house by sale, gift, mortgage or 
otherwise till he has paid the full cost and for a period of 
5 years thereafter. 

(v) In addition to the instalment payable towards the full cost 
of the house, he· will pay the ground rent for the land on 
which the house and its appurtenances stand to the Gov-
ernment and Municipal taxes, water charges and scaveng-
ing charges etc. to the Local Body. 

(Min. of W.&H. O.'\f. No. H-l1013/7/'ffl.-UD. IV-A dated 30-11-76) 
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Comments .f the Co~mittee 

The extent of implementation by State Governments of the 
instructions issued by Government in June, 1965 allowing sale of 
tenements under the Slum Clearance!1mprovement ~cheme may lYl 
intimated to the Committee. 

Recommendation No. 14 (Para 2.~) 

The Committee note that the primary object of the Slum Clear-
ance/Improvement Scheme was to clear the slums and to rl-.'-settle 
the slum dwel1~rs neaor their place of work, but as it W,RS found by 
experience that clearance was very difficult, the Central Scheme for 
Environmental Improvement in Slum Areas was introduced with 
~ffect from 1-4-1972. They further note that during 1972-73 and 
1973-74 when the Scheme was in" the Central Sector, Government 
had provided cent per cent assistance to State Governrnents tor 
effecting environmental improvement of slums in 20 cities and that 
an amount of Rs. 20.24 crores was released against Rs. 30 C'l"ores allo-
cated. 

Recommendation No. 14, (Para %.27) 

The Committee regret to note that the implementation of the 
Scheme has suffered retardation during the two years (1974-75 and 
1975-76) after its transfer to the State 'Sector from 1-4-74 in as-
much-as the total population benefited from the Schemes has de-
clined from 33.65 lakhs during 1972-73 and 197'3-74 to 14.96 lakhs 
during 1974-75 and 1975-76. It is, therefore, doubtful whether the 
anticipated coverage of 6 million people under this scheme during 
the Fifth Plan period will be realised. While the Committee ap-
preciate that the Central Government have no di'l'ect control over 
the execution of the scheme after its transfer to the State sector, 
the Committee would like to stress that in the overall national inte-
rest. the matter should not be le!.t entirely to the discretion of the 
State Governments. particularly when the Scheme had been spon-
sored bv the Government of India for a specific object and the object 
is far from fulfillment. The Committee would therefore like the 
Government to go into the reasons which retarded the progress of 
the scheme and persuade the State Governments to take up reme-
dial measures so as to make up the deficiency in the remaining 
years of the Fifth Plan. 

Reply of Government 
The draft Fifth Plan contained a provision of Rs. 298.95 ('fores 

as outlay on Urban Development in the State ~r out of whiM 
Rs. 105.47 Cfores wa." for implementation of thr: Scheme for Environ-.. . . J . 

I 
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mental Improvement in Slum Meas. During the years 1974-75 and 
1975-76 the total allocation approved by the Planning CommiJaioa 
for this scheme in the State sector was Rs. 16.88 crores. Consider-
ing the investment made during the two years the scheme has been 
in the State sector, the coverage of slum population of 14.96 lakhl 
cannot be considered inadequate. 

The 5th Plan has recently been finalised and the revised 5th 
Plan outlay under Urban Development in the State sector i. 
Rs. 206.73 crOTes. It is expected that the slums in all cities within 
population of three lakhs and above would be covered under the 
Scheme before the end of the Fifth Plan. 

The observations of the Committee have been, brought to the 
notice of the State Governments with the suggestion that they 
should take adequate steps to ensure that all the left over ilIum 
population in cities with a population of over three lakhs is covered 
before the end of the Fifth Plan. 

(Min. of W.&H, a.M. No. H-11013/7/76-UD. IV-A dated 30-11-76) 

Comments of the Committee 

The Committee would like Government to keep a constant watch 
over the progress made by tht State Governments and to take 
necessary steps to ensure that the slums in all the cities with a popu-
lation of 3 lakhs and above are covered under the scheme before 
the end of the Fifth Plan Period. 

Recommendation No. 16 (Para 2.36) 

It appears that a considerable proportion of the houses in many 
un-planned areas may be of good or of reasonable standard. The 
main reason for the deplorable condition in such areas is lack of 
basic infrastructure facilities such as sanitation, roads, water, sewe'l'-
age, electricity etc. The Committee feel that such areas may be 
selected for upgrading by undertaking better planning and by pro-
vidIng latrines, water supply, drainage paved streets and widening 
of the roads etc. Before upgrading is started, it is imperative to 
undertake proper planning and where necesS8'l'y acquire land in 
nearby areas for providing facilities like schools, markets, dispen-
saries, police station, green areas etc. The owner could also be 
encouraged to provide basic facilities in their houses while the local 
authorities may provide water supply, public latrines, drainage faci-
lities and improve in general the layout of roads, streets, pathway. 
etc. 
3938 L.S.-3 
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The Committee note that World Bank has extended financial as-

sWtance for low cost upgrading projects in a number of countries 
and also supported the schemes for integrated development of Cal-
cutta area. The Committee have no doubt that in the light of ex-
perience gained at Calcutta, Government may like to seek World 
Bank help for this purpose in a larger measure. 

Reply of Government 

The Scheme of Environmental Improvement in Slum Areas has 
as its basic objective the betterment of environmental conditions of 
slum areas by providing essential facilities like, drinking water 
taps, sewerage and drainage facilities, widening and paving of lanes, 
provision of street lights, etc. The Slum Acts also contain provision 
under which owners of buildings in slum areas could be required 
to undertake necessary improvement works to the buildings so as to 
make them habitable. 

(Min of W.&H. O.M. No. H·ll013/7/76-UD IV-A dated 30-11-76). 

Comments of the Committee 

The Committee may be apprised of the decision taken by Gov-
ernment with rqgard to seeking World Bank assistance for low cost 
upgrading projects in the light of the experience gained at Calcutta. 

Recommendation No. 17 (Para 2.37) 

The Committee need hardly point out that the problem of slum 
conditions in big old cities can be greatly reduced if close and time-
ly attention is given to the repair and maintenance of old buildings 
so that they are not allowed to be reduced to shambles. The Com-
mittee learn that in some American cities 'House Code' has been 
introduced under which the bonus of maintaining a house in good 
condition is tln'own both on the occupant as well as the owner. The 
Committee are also informed that the Maharashtra Government 
have enacted "Bombay Building Repairs and Reconstruction Board 
Act" which under certain conditions provides for undertaking main-
tenance of old buildings by the State Government. Measures like 
CHOusing Code' in American cities and Bombay Building Repairs 
and Reconstruction Board Act may not only prove useful in pre-
vention of slum conditions but may also help in maintaining the 
existing old buildings in a good state of repair. The Committee 
would like Government to study the provisions of these measures 
and bring the beneficial aspects to the notice of the State Govern-
ments for appropria~ action. 
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Reply of Government 

The observations of the Committee have been brought to the 
notice of the State Governments who have been requested to exa-
mine the provision of the Maharashtta Building Repairs and Re-
-construction Act, 1973 and consider setting up similar boards in 
cities where deterioration of housing stock had taken place in a 
large number. 

(Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dated 30-11-76) 
Reeommendation No. 18 (Para 2.43) 

The Committee understand that the policy of providing sites of 
limited area to squatters, and others is being adopted as it is not 
possible at present to provide houses for such lar.ge numbers. The 
Committee need hardly point out that these areas which may seem to 
be distant at present may become in due course nuclous of cities 
and townships. It is, therefore, impterative tha.t from the very 
beginning the land sites are provided in a planned manner with 
the necessary infrastructure and basic amenities to take care of 
future developments. Care should be taken to see that all impor-
tant vocations and sup~I'ting services are represented in these 
areas in order to lay the foundations of a self-sustaining community 
right from the beginning. 

Recommendation No. 19 (Para. 2.44> 

The Committee would further suggest that the squatters and 
others may be provided guidance and assistance so as to put up 
shelters which are least expensive but have necessary utility 
value. In this context, the Committee commend the idea of modular 
construction with the attlendant facilities. Standardised fittings 
may be made available at rates within the reach of the poop'le affec-
ted. 

Recommendation No. 20 (Para 2.45) 
It may also be advisable to pI'epare plans for group housing 

which could be built with the particip'ation and cooperation of these 
persons in the years to come, to meet the rising standards and to 
Overcome the problem of scarcity of land. The Committee need 
hardly point out that suitable provisions to ta~e care of these 
possible developments in the future should be built into the terms 
and conditions on which land sites are given. 

Recommendation No. 21 (Para 2.46) 

The Committee would like to point out that the major tasks 
before the authorities in the upgraded slums and 'Sites and Services' 
projects etc. would be to maintain efficiently the common services 



like latrines, water taps, pathways etc. in good working condition.. 
In this connection, it may be pertinent to point out that the Com-· 
mittee during visit to Calcutta Slum Bustees found instances where' 
the commOln .latri¥s were clogged. It is, therefore, ~peratiV'e 
that arrangements Ihould be made for the maintenance of these 
common services which tend 10 be neglected aiter the fir'st flush 
of enthusiasm is over, caumng wide-spread nuilance and squaller in. 
the area and making the hygienic conditions deplorable which pose 
a positive health har;ard to inhabitants. 

JLepl~ of Government 
The Scheme of lites and services, which is being implemented 

by some Sta.te Governments, is expected to have wider acceptance 
as a better and relatively cheaper solution to the problem of re-
settlement of slum dwellers and squatters. In framing a scheme 
of sites and services, it has to be ensured by the implementing 
agencies that the scheme fits in and is integrated with the overall 
development plan of the city. The Housing and Urban Develop-
ment Corporation is exploring the pOSSibility of obtaining assistan-
ce from the World Bank for financing programmes of sites and' 
services on a large and continuing scale. The observations of the' 
Committee have been brought to the notice of the State Govern-
ments with the suggestion that these should be kept in view while' 
p'reparing and executing schemes of sites and services. 

(Min. of W & H. a.M. No. H-l1013/7/76-UD. IV-A dt. 30-11-76' 
Comments of the Committee 

ThEt specific action taken to provide necessary infrastructure' 
and basic amenities and also to ensure that all important vocations 
and supporting services afe represented in the resettlement areas 
particularly in the Union Territory of Delhi may be intimated to. 
the Conlmittee. 

Recommendation No. 22 (Para 2.47) 

In this connection the Committee would also like to point out that 
the the Maharashtra Government has appointed a Controller of 
Slums for Bombay who is responsible for collection of revenues and 
maintenance charges from slum dwellers. Under the SlUm Clearance 
and Improvement Scheme, each slum dweller is required to pay 
Rs. 10/- for the site and Rs. 9/- for maintenance services which are 
paid to the Corpor'ation, plus Rs. 1/_ for administrative charges. A 
sep'arate fund for slum clearance and improvement is proposed to be-
created out of the realisation of Rs. 10/- per hut. The Committee-
would like the Government to examine how it has wor-ked and con-
sider bringing its useful features to the notice of the State Govern-· 
ments for appropriate action. 
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Reply of Government 

The scheme of licencing of sites in Greater Bombay launched by 
:the Maharashtra Government has been in operation for only 9 months 
now and it will be too early to have an assessment of its working. 
Nevertheless, the main features of the recent steps taken by the 
Government of Maharashtra to identify the problem of slums in 
Greater Bombay, to find a solution to this problem by a combination 
,of licencing of existing slums and shifting of slum dwellers to 
.alternative sites and prevention of encroachments on vacant lands 
through an enactment conferring summary powers for removal of 
unauthorised encroachers have been brought to the notice of the 
State Governments. They have been advised to consider taking 
similar steps in respect of the cities in their States. 

(Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dt. 30-11-76) 

Recommendation No 23 (Para. 2.48) 

The Committee consider that it is but fair that the beneficiaries 
- of conservancy services should hear atleast a p'art of the expenditure 

for the maintenance of these facilities which have been built at great 
costs for their benefit and which would improve their surroundings. 
The Committee need hardly emphasise that ways and means must 
be found for the involvement and. partiCipation of the dwellers them-
selves in managing the maintenance of these services. It should not 
be difficult to persuade the dwellers to realise the benefits accruing 
from better maintenance and upkeep of these services. 

Recommendation No. 23 (Para 2.49) 

The Committee have no doubt that if the maintenance of the 
common services pTovided in the upgraded areas and the new Sites 
and Services projects are neglected, these areas will again degenerate 
into slums. The Committee would, therefore, like to emphasise that 
the provision and maintenance of these services is vf!'ty essential for 
which resources have to be found by the Centre and the State Gov-
ernments. As already stated the slum dwellers may be required to 
contribute for the maintenance of these services after they have been 
p'rovided by Government. 

Reply of Government 

The recommendations of the Committee have been brought to the 
notice of the state Governments. 

{Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dt. 30-11-76) 
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Recommendation No. 24 (Para 2.50) 

During their visit to Bombay the Committee were informed of 
the various enactments such as (i) Maharashtra Vacant Lands (pro-
hibition of Unauthorised Occupation and Summary Eviction) Act; 
(ii) Maharashtra Slum Areas Act; (ill) Maharashtra Slum Improve-
ment Board Act; (iv) Bombay Building Repairs and Reconstruction 
Act, under which schemes for slum improvement/Slum Clearance 
are being implemented by the Maharashtra Government in Bombay. 
Ap'al't from improving the eXisting slum areas, the Maharashtra 
Government is also encouraging the slum dwellers to construct 
their own houses at cheap rates. The Committee would like GoveI'n-
ment to study all these schemes and bring their positive controls and 
beneficial features to the notice of all State Governments for appro-
priate action. 

Reply of Government 

The main features of the Maharashtra Vacant Lands (Prohibition 
of Unauthorised Occupation and Summary Eviction) Act, 1975 have 
been brought to the notice of the State Governments. The census 
of slums conducted by the Government of Maharashtra in Greater 
Bombay and the main features of their scheme for licencing of 
tenements, recovery of compensation charges, provision of alter-
native sites to those who are occupying land required for immediate 
development wOlk, etc. have been brought to the notice of the State 
Governments and Union Territories. They have been advised to 
consider taking similar steps to assess the magnitude of the slum 
problem and to formulat€\ realistic schemes for solving the problem. 

(Min. of W.&H. O.M. No. H-l1013/7/76-UD. IV-A dt. 30-11-76) 

Comments of the Committee 

The progress made by the State Governments in assessing the 
magnitude-of slum problems and formulating realistic schemes for" 
solving them may be intimated to the Commtttqe. 

Recommendation No. 25 (Para 2.62) 

The Committee consider that the migration of rural population 
to urban areas is one of the prime factors responsible for the mush-
rooming of uncontrolled settlements in the urban fI'inge. The Com-
mittee feel that to avoid this type of rapid growth in urban popula-
tion and to reduce the widening gap' between urban and rural areas, 
a careful and methodical planning for human settlements, including 
measures to disperse population with adequate housing, ,employment 
opp'Ortunities, health and education facilijies etc. will have to be 
carried out systematically in runl areas. 1'he Committee are of the 
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view that Gandhiji's idea of India living in villages and making 
viHages self-sufficient and self-reliant to the extent possible is more 
relevant today than at any other time. Thus Committee feel thd 
resources could be more profitably utilised in rural areas and small 
towns to arrest the drift of population to tne metropolitan clties. 

Reply of Government 

Recognising the need for a harmonious development of human 
settlements, a National Urbanisation Policy Resolution has been 
drafted. and is under consideration of this Ministry. The Resolution 
has the objective of evolving a spatial pattern of economic develop-
ment and loca.tion of a hierarchy of human settlements. The Re-
solution also aims at securing the optimum distI1.butlon of population 
between rural and urban settlements, bringing about the distribution 
of economic activities in small and medium towns and providing 
basic amenities for improving the quality of life in rural and urban 
areas and reducing differences between rural and urban living. It 
is proposed to have this accepted at national level. 

(Min. of W. & H. O.M. No. K-14011/59/76-UD. IJI-A dated 30-11-76) 

Further infonnation called for by the Committee 

Please state the present position in regard to the acceptance of 
the National Urbanisation Policy Resolution at the National level. 

(L.S.S. O.M. No. 5/23/1-EC /76 dt. 19-3-77) 

Further reply of Government 

The question of acceptance of the National Urbanisation Policy 
Resolution at the national level is still under consideration in con-
SUltation with the Planning Commission. 

(Min. of W.&H. O.M. No. K-1401l/~/76-UD. UI-A dt. 26-5-77) . ,.. 
Comments of the Coejnittee 

Please se~ para 25 of the Report--Chapter I. 

Recommendation No. 26 (Para 2.63) 

One of the remedies for slum prevention Ie the dispersal of 
industries from over-crowded cities to new ·groW'tb.~ntres or to 
backward areas. The need for dispersal both of"c industriet 
and population from the more congestqd centres hat'.n recog-
nised long ago, but the' Committee regret to note that 'ft\!) concerted 
measures have been taken in this respect so far. 
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Reply of Government 

The proposed National Uubanisation Policy Resolution aims at 
bringing about distribution of economic activities in small and 
medium towns and in new growth centres. It also aims at Control-
ling and where necessary arresting the further 'growth of metro-
politan cities by dispersal of economic activities. Several State 
Governments have already initiated action in this respect. 

(Min. of W.&H. O.M. No. K-14011/59/76-UD. III-A dated 30-11-76) 

Recommendation No. 26 (Para 2.64) 

The Committee understand that such growth centres and 
satellite towns have been developed with considerable measure of 
success in some countries like U.K., U.S.A., and Italy. H has how-
ever, to be ensured that the growth centresJsatellite towns are self-
sufficient with respect to means of livelihood, residential accom-
modation, community development and utility services. The Com-
mittee have dealt with this subject separately in the Chapter of 
'Urbanisation'. 

Reply of Government 

The draft National Urbanisation Policy Resolution proposes 
development of new counter magnets and new urban centres in a 
planned manner to help in securing balanced distribution of eco-
nomic activities in medium and small cities and towns. It may b~ 
pointed out in this connection, however, that self-sufficient growth 
of satellite towns takes a long time to create any sizable impact on 
the metropolitan cities, 

(Min. of W.&H. O.M. No. K-14011J59/76-UD. III-A dated aO-1l-76) 

Recommendation No. 27 (Para 2.65) 

The Committee need hardly point out that only those industries 
should be allowed in metropolitan and other big towns which are 
permitted under the Master Plans and concerted action 
should be taken to shift the others away from the congested areas. 
Obnoxious industries may IlDt be allowed in the centre of the 
city as these constitute hazards to health. 

Reply of Government 

The draft National Urbanisation Policy Resolution proposes the 
unaertakin'g of advance planning in regard to the location of new 
large and medium scale industrial units in order to achieve indus-
trial dispersal away from metropolitan and large cities. General-
ly, Master Plans provide for proper location of industries having 
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regard to environmental and other factors and do not permit 
obnoxious industries to be set up in the centre of the city. How-
ever, the shifting of existing non-conforming and obnomus in-
dustries to new location 'is not without some practical difficulties. 
The Urban Land (Ceiling and Regulation) Act also places restric-
tions on holding of vacant land and in the 'guidelines for exemp-
tion for industrial purposes, the State Governments have been ad-
vised to adopt a rigorous policy in metropolitan and bigger cities. 
The recommendation is also being brought to the)'lotice of various 
State Governments and Union Territory Administrations for neces-
sary action. 

[Min. of W&H O.M. No. K-14011!59!76-UDIII-A dated 
30-11-76] 

Recommendation No. 28 (Para 2.86) 
Another important reason for the congestion in big and metro-

politan cities and the consequential generation of slum conditions 
is that in spite of the acceptance by Government of the Policy 
of dispersal of '.industries and offices from these saturated centres, 
new offices, government as well as private, new industries and 
undertakin'gs as also new educational institutions and hospitals are 
being opened in these big metropolitan areas which provide 
avenues of employment and tend to attract people from smaller 
cities, towns and rural areas to these urban coglomerations. As 
housing and other infra-structure facilities are not available to 
the new migrants, it is obvious that further slum conditions are 
created in these places. The Committee consider that unless posi-
tive and ooncerted action is taken by Government to deflect indus-
tries, Government and other offices as also large educational insti-
tutions from these metropol'H:an towns, it may not be possible to 
arrest the migration of population to these over-saturated centres 
and disperse the population to the smaller cities, town and new 
growth centr~. The Committee would, therefore, like Govern-
ment to give a lead in this matter to implement 'in letter and spirit 
the policy of dispersal of offices and industries etc., to the new 
growth centres to swid slum conditions in bi'g cities. 

Reply of Government 
The policy for dispersal of offices and industries etc. from metro-

politan cities to new growth centres has already begun to be 
implemented. Thr example, it is reported that in Bombay, about 
21 offices have been dispersed to New Bombay. The Ministry of 
Works and Housing have also taken a decision to construct office 
accommodation for Government of India oftlces in New Bombay. 

[Min. of W&H O.M. No. K-I4011!59!76-UDnr-A dated 
30-11-76] 
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Recommendation No. 33 (Para 2.80) 

It has been suggested to the Committee that Government should 
build reception centres or 'Sarkari Dharamshalas' where the visitors 
to the city could stay for short periods by paying reasonable rents. 
The Committee feel that this ruggestion is useful and may be con-

. sidered for implementation by providing much needed shelter to the 
casual visitors to the city. Such centres may be of donnitory type. 
The Community services provided there should be maintained in a 
clean state. These centres should not, however, be allowed to be 
converted into permanent abodes by strictly enforcing the rules in 
this behalf. Nutritious food at reasonable rates may be made avail-
able also in the Reception Centres. The feasibility of ~nlisting the 
help of voluntary and charitable organisations for this purpose, may 
also be examined. 

Reply of Government 

The recommendation of the Committee has been brought to the 
notice of the State Governments for appropriate action. 

(Min of W.&H. O.M. No. H-11013/7 /76-UD IV-A dated 30-11-76). 

Recommendation No. 35 (Para 2.89) 

The Committee also feel that apart from the role which the 
municipalities and the local bodies are expected to play for the 
provision of essential basic amenities like water supply, sewerage, 
sweeping of streets and pathways etc., the residents themselves have 
a primary duty to keep their abodes and environments in a tidy con-
dition. They should be made fully conscious of their civic responsi-
bilities through comIp.unity develo,pment programmes. 

Recommendation No. 35 (Para 2.90) 

~e Committee feel that there is immense scope for enlisting the 
aid of voluntary social organisations in the programmes for com-
munity development and education of the slum dwellers in cleaner 
ways of living. In this context, the Committee consider that the 
organisations like Nehru Yuvak Kendras may be given a useful role 
in the matter of channelising the energies of the youth for self-help 
and community service in slum and rural areas. 

Reply of Government , 

The recommendations of the Committee have been brought to the 
notice of the State Governments for necessary action. 

(Min of W.&H. O.M. No. H-11013/7/76-UD IV-A dated 30-11-76). 
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Recommendation No. 36 (Para 2.91) 

The Committee co.nsider it of paramount importance that the 
economic condition of the slum dwellen; is improved to enable them 
to adopt cleaner ways of living. The Committee feel that assistance 
of the nationalised and other commercial banks which have built up 
adequate deposits during the last few years may be sought to amelio. 
rate the conditions of the dwellers in sub-standard areas. For this 
purpose, it would be desirable if a bank working in the SectorlCity 
adopted a sub-standard area on its own or in coordination with other 
banks operating there and earmarked a certain percentage of its 
income generated in the city for the general welfare and economic 
development of the area. in a well planned and coordinated manner. 
In this connection, the Committee commend the efforts of Bank of 
Baroda which has financed a large number of small traders and 
slum dwellers in Dharavi, the biggest slum pocket in Bombay. 

Recommendation No. 36 (Para 2.92) 

The Committee further suggest that the active assistance of the 
State Industries Institutes and States Small Industries Associations 
may also be sought in carn-ying out mini-techno-economic surveys 
for each group of slums as to identify the potential entrepreneurs 
for setting up small scale and cottage industries to provide employ-
ment and m~ns of livelihood to the people. It is important that 
emph,asis should be laid on introducing self-employment schemes in 
such areas. In this connection, the Committee need hardly stress that 
the best method of meaningful improvement in the economic con-
ditions of the slum dwellers and it is here that the banks etc. can 
play a leading role. 

Reply of Governuwmt 

The recommendations of the Committee have been brought to 
the notice of the State Governments for appropriate action. Recently 
the Reserve Bank of India has issued guidelines under which Co-
mmercial Banks are now permitted to finance housing projects rela.t-
ing to slum clearance and provision of house to the economically 
weake~ sections of Society. The attention of the State Governments 
has been invited to this development and they have been advised to 
seek loan from commercial banks for their slum clearance projects 
and housing projects for the Economically Weaker Sections. 

(Min of W.&H. O.M. No. H-11013/7 /76-UD IV-A dated 30-11-76)· 

Comments of the Committee 

The specific steps taken to seek the assistance of the State Indus-
tries Institutes and the Small Scales 1ndustries Associations in carry-
iiIIt~t mini-techno-economic surveys for each group of slums to 
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-identify potential enterpreneurs for setting up small scale and 
.cottage industries and also for introducing self employment schemes 
may be intimated to the Committee. 

Reeommendation No. 37 (Paras 3.12 & 3.13) 

The Committee note that the country is today facing ~ gigantic 
-housing problem which is aggravating rapidly as the year roll by. 
The present hOusing shortage of 15.6 million units, 3.8 million in 
urban areas and 11.8 million in rural areas is expected to go up to 

... -65.6 million units in 2001 A.D. It is estimated that the construction 
rate is only 2 dewellings pel' 1000 popUlation per annum. It is ob-
served that between 1931 to 1971, the urban population increased 
from 34 million to 110 million, which is a three fold increase in the 

. span of four decades. The highest incidence of shortage has been 
stated to be in low income categories in the urban areas. It is evident 
that the steps taken so far have not been able to make any significant 
dent on the acute housing shortage. 

The Committee agree that the prblem of housing such a large 
population is of "a colossal order" but as housing is a basic need of 

lluman beings, next to food, the Committee consider that it is high 
time that concerted measures are taken to narrow the widening gap 
between the requirements and availability of housing in the country, 
so that the situation does not become unmanagable in the future. 

Reply of the Government 

Consistent with the availability of reso,!rces, all possible efforts 
are being made to boost the housing activity in the country, parti-
cularly for persons belonging to the economically weaker sections 
and low income groups. The question of according high priority to 
housing in planning is under consideration. 

[File No. 15 (8) /76-HII). 

Further information called for by the Committee 

Please state the pO$itive steps taken to boost the housing activity 
in the country particularly for the economically weaker sections and 
low income groups and also the decision taken, if any, on the ques-
tion of according high prioI'ity to housing. 

(L.S.S. O.M. No. 5/23!I-EC/76, dated the 19th March, 1977) 

~ Further reply of Govemment 

~ Housing is a State Subject. Central ftnancial assistance for all the 
State Sector Schemes (including Housing taken together is made 
available to the State Governments in the form of 'block loans' and 
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'block grants' without being tied to any specific scheme or head of 
development, The State Governments have accordingly complete 
freedom to determine the programmes and to allocate suitable 
amounts, within the approved plan outlays, to various schemes ac-
cording to their own requirements and priorities. 

The scheme for the provision of house-sites to landless workers 
in rural areas is included in the National programme of Minimum 
Needs. For the implementation of this scheme specific funds are ear-
marked by the Planning Commission in the Annual Plan outlays of 
the State GovernmentslUnion Territory Administrations. The funds 
so provided are expected to be spent for the cost of acquisition, 
wherever reasonable, and for the development of house-sites. 

On every available opportunity, in meetings and Conferences, the-
State Governments are urged to provide adequate funds for imple-
mentation of the social housing schemes which are intended for the 
benefit of the lower income groups and economically weaker sections 
of the society. 

In view of the complexities of the problem of housing and with a 
view to giving an impetus t.) construction of houses, the Conferences-
of State Ministers of Housing and Urban Development held at. 
Madras in May-June, 1974, at Bhopal in October, 1975 and at Calcutta 
in December, 1976 had recommended nter-alia that efforts should 
be made by the Centre and the States for evolving a National Policy 
on Housing and for this purpose, a National CQIIlmission should be 
appointed to go into this question in depth and make recommenda-
tions on the policy to be adopted in future, The proposal for the 
appointment of a National Housing Commission is under considera-
tion of the Government. 

The proposal for according a high priority to housing in planning 
is also receiving the attention of the Government. 

(F. No. 15(8)176-HlI) 

Comments of the Committee 
Please See para 32 of the Report-Chapter I. 

Recommendaion No. 38 (Para 3.14) 

One of the problems with regard to housing as indicated in the 
Draft Fifth Five Year Plan is the lack of availability of data regard-
ing the shortage of housing in the urban and rural sectors, the avail-
a.ble data is stated to be 'unreliable and unsatisfactory', The Minis-

. try of Works and Housing have admitted that in the absense if ra-
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liable and satisfactory data regarding housing it is not possible to 
formulate short and long term plans for dealing with the housing 
pr'oblem. The Committee, therefore, would like Government, in con-
sultation with State Governments to initiate necessary steps far 
~~llect1on of data in :regard to housing requirements so that the pro-
blem is viewed in its correct perspective and measures taken to deal 
with it in the rontext of the resources on hand and the resources 
which can be generated. The Committee need hardly emphasise that 
assessment of the actual housing needs particularly for the econo-
mically weaker sections of society and low income groups may be 
made and perspective plans prepared for meeting the housing short-
age within a time bound programme. 

Reply of the Government 

The Conferences of State Ministers of Housing and Urabn Deve-
lopment held at Madras and Bhopal in MaYIJune 1974 and October, 
1975, respectively recommended that a National Commission on 
housing be set up to evolve a national policy as early as possible. 
The recommendation is under consideratiQIl. In case Government 
agree to set up the said Commission, it will assess the existing short-
age in the country and project the short, medium and long-term 
needs of housing and related services for the development of healthy 
and proper human settlements throughout the country in the rural 
and urban areas. However, at present the National Building Orga-
nisation is engaged in the collection of housing statistics to the ex-
tent possible. 

It may also be mentioned that in July, 1975, Ministry of Works 
and Housing set up an Advisory Group on Housing and Statistics 
under the Chairmanship of the Director, Central Statistical Organi-
sation, New Delhi, with the following terms and conditions:-

(i) to review the existing arrangement for collection, tabula-
tion and analysis of housing and building statistics; 

(ii) to examine the problems involved in the collection of 
statistics; 

(iii) to advise on further development of Statistics in the 
housing and building secto.r; 

(iv) to examine and standardise concept definitions and tech-
nical procedures in regard to housing and building stati-
stics. 
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The Group is woI'king under the auspices of National BuUding 
Organisation. The Group is likely to finalise its report by Decem-
ber, 1976 and submit to the Ministry by January, 1977. 

(F. No. 15(8) 176-HII) 

Further information called for by the Committee 

Please furnish a copy of the report of the Advisory Group, if 
finalised, alongwith a statement showing the action takenlproposed 
to be taken thereon. 

The progress made in assessing the actual hOUSing needs parti-
cularly . for the economically weaker sections of the society 
and low income groups to serve as a basis for perspective planning 
may also please be intimated. 

(L.S.S. O.M. No. 5/32jl-EC/76, dated the 10th March, 1977) 

Further reply of the Government 

The Advisor'Y Group has not yet submitted its report. 

No reliable data in regard to the actual housing needs particularly 
for the economically weaker sections of the society is available. 
However, according to the assessment made by the National 
Building Organisation which is based on the preliminary data of the 
Census of 1971, the useable housing stock increased from 57.1 
million housing units in 1961 to 66.4 million units in 1971 in rural 
areas and from 11.3 million units in 1961 to 16.1 million units in 1971 
in urban areas. The housing shortage on the eve of the Fifth Plan 
i.e. 1st April, 1974, was estimated at 15.6 million units-3.B million 
units in urban areas and 11.B million units in rural areas. 

(F. No. 15 (8) I 76-HII) . 

Comments of the Committee Please see paras 38-39 of the 
Report-Chapter I 

(Recommendation No. 39 (Para 3.15) 

The Committee agree that formulation of housing plans is pri-
marily the responsibility oi State Governments, but considering the 
gravity and vastness of the problem and limited resources of the 
States, the matter cannot be left entirely to the State Governments 
and the Central Government will have to accept a large measure of 
responsibility for financing and guiding the State Governments to 
undertake perspective planning in respect of housing programmes, 
at least, in the metropolitan and other big industrial cities where 
congestion and shortage of housing have become acute in recent 
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years. It is also imperative that GoveI'Ilment should watch closely 
the implementation of policies and programmes under the Urban 
Land Ceiling Act which has recently been enacted by Parliament 
for socia lisation of land in certain selected towns. 

Reply of Government 

The Central Government is playing an effective role in determin-
ing the housing I1I'ogramme for the country in consultation with the 
State Governments. A Conference of ·State Ministers of Housing and 
Urban Development is held practically every year to solve the 
problems and difficulties being faced by the State Governments in 
the implementation of the Housing Schemes and programmes in the 
States. Above all progress of housing :i.s also. inter-al~, reviewed at 
the time of annual plan discussions, which are held in the Planning 
Commission with the representatives of the State Governments. A 
close watch is being kept on the implementation of the provision of 
Urban Land Ceiling legislation through a Central Coordination 
Committee for Urban Land Ceiling which has been set up in March, 
1976, under the Chairmanship' of Secretary, Ministry of WoI'ks and 
Housing. All States in which the Act has come into force are repre-
sented on this Committee. Problems arising out of the implementa-
tion of the Urban Land (Ceiling and Regulations) Act, 1976, are 
considered by this Committee. The recommendations made by the 
Committee are examined by Government and on their acceptance, 
suitable guidelinesiinstructions are issued to the State Governments. 

(File No. 15(8) i76-illI) 

Recommendation No. 40 (Para 3.16)' 

The Committee consider that in the context of social housing! 
schemes, the construction of lUXUry houses has no place. Effective 
action should therefore be taken to discourage the construction of 
large and luxury houses to ensure social use of land in the light of 
provisions of Urban Land Ceiling Act. This idea was also expressed 
in clear terms by the late Prime Minister Nehru in the following 
terms:-

"If we are to have large scale housing construction we must 
undertake various sizes of houses of course, but the really 
hig ones must be avoided and not even encouraged so far 
as private OWne'l'S are concerned." 
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Reply of Government 
, I 

., To discoUI'age the construction of luxury houses in big cities Gov-
, ernment have taken the following measures:- . 

(1) The Social Housing Schemes introduced by the Central 
Government, which are implemented by the various State 
Governments do not permit construction of houses with a 
plinth area of more than 2000 sq. ft. (185 sq. meter's) in 
any case; 

(2) The Housing and Urban Development Corporation, which 
finances housing schemes, is encouraging co~struction of 
more ~nd more cheap houses for economically weaker sec-
tions and Low Income Groups of the Society. In sanction-
ing loans for housing schemes for Middle Income Group 
and High Income Groups, the Corporation imposes the 
following restrictions, which have the effect of discourag-
ing construction of luxury houses:-

(a) the cost of M.I.G. houses should not exceed Rs. 42,000/-
and of a H.I.G. house should not exceed Rs. 1,00,000/-. 
These ceilings include the cost of land development, con-
struction, supervisory charges and interest during con-
struction. 

(b) for constructing a house costing B.s. 1,00,000/- the bor-
'rowers can get only 60 per cent of the cost as loan from 
Housing and Urban Developmen~ Corporation; 

(c) the maximum plinth area of a house for the Middle In-
come Group should not exceed 95 sq. metres and that of 
a H.I.G. house 185 sq. metres; 

(d) to induce the borrowers to construct low cost houses, the 
Corporation has introduced a sliding scale of providing 
loans. Under the system, as the total cost of a house 
goes up, pe'l'centage of assistance by HUDCO comes down. 

, t , 

I' (3) The Urban ~nd (Ceiling and Regulation) Act, 1976, im-
. poses a restriction on the p'linth aI'ea of dwelling units to 

be constructed in urban agglomerations covered by the 
Act. 

(4) The maximum plinth area for residential accommodation 
to be constructed by the Central Government lor its own 
employees has been restricted to 157.95 sq. metres. 

(5) The financial assistance in the form of house building 
advance is given only to those Central Government Ser-
vants, who keep the cost of construction/acquisition of the 
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house within the ceiling of 75 times their monthly payor' 
Rs. 1.25 lakhs, whichever is less. In sanctioning such ad-
vances, care is being taken to ensure that at least two-
thirds of the funds available every year are utilised for 
construction of houses by low paid employees. 

[File No. 15 (8) /76-HII] 
Further information called for by the Committee 

Please state the extent to which the restriction regarding the cost 
of MIG and HIG houses is implemented by the Improvement Trust! 
D.D.A. etc. as also the specific steps taken to keep a watch in this 
regard. 

[L.S.S. O.M. No. 5J'23/1-EC/76 dated the 19th March, 1977] 
Further reply of Government 

The Housing and Urban Development Corporation, which pro-
vides finance to different housing agencies, keeP'S a watch through 
pTescribed returns, monitoring, inspections, etc. to ensure that the 
conditions laid down in the agreements are fulfi1led. 

2. The State Governments generally adhere to the ceiling cost 
prescribed for the construction of houses under the plan schemes. 
The norms adopted by the Delhi Development Authority for its 
social housing schemes are different. This Ministry keeps a watch 
on the implementation of plan schemes by State Governments· 
through periodical returns. 

[F. No. 15(8)/76-HII (Part III)] 

Recommendation No, 42 (Paras 3.18 & 3.19) 
The Committee need hardly stress that the complexes to 

house the district offices and provide accommodation to the officers 
and staff nearby should also be developed simultaneously as per a 
time bound programme so that the rationalised scheme is implement-
ed smoothly and successfully. 

The Committee would further uI'ge Government to simplify 
the laws of property over land in the metropolitan and other big 
cities so as to ensU're social use of the property in the interest of the 
community. 

Reply of Government 
The observations contained in para 3.18 have been brought to the 

notice of the State Governments. It is expected that the implemen-
tation of the Urban Land (Ceiling and Regulation) Act, 1976 and the' 
complementary measures would substantially achieve the objective 
mentioned in para 3.19 of the Report. 

[Min. of W&H O.M. No. H-l1013!7/76-UDIV-A dated 31-12-76] 
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Recommendation No. 45 (Para 4.11) 

The . .committee note that the Ministry of Works and Housing had 
introduced 10 Social Housing Schemes to meet the housing needi: of 
the economically weaker sections of the society, low-income group 
of people, industrial and plantation workers etc. All these schemes,. 
except the scheme of Provision of House Sites to Landless Workers 
which was introduced in 1971, were introduced between 1952 to 1960. 
The Committee also note that since the inception of the schemes. 
out of about 9 lakhs houses sanctioned, 6 lakhs houses have been con-
structed. The Committee feel that considering the long period these-
schemes have been in operation and the ever increasing housing 
shortage, particularly fO'l" the economically weaker sections of society. 
the programmes undertaken under these schemes are far from ade-
quate. There is need for perspective and comprehensive housing 
programmes in the national framework, getting out specific goals and 
targets specifically for catering to housing needs of the urban and 
rural poor, and those belonging to the low income groups. The Com-
mittee feel that the Government should review the progress made 
under each of the schemes with particular reference to the targets 
fixed and achieved in order to identify the reasons for short-fall and 
to see how far these schemes have fulfilled the aims and objectives 
for which they were introduced. In this connection, the Committee 
would also like to draw the attention of the Government to the refer-
ence made in the draft Fifth Five Year Plan document that "the 
existing system of financing and execution of various social housing 
schemes on a compart-mentalised basis will have to be reviewed",. 
preference being given to composite housing schemes catering to all 
income-groups so that whilst such schemes are economically viable as 
a whole, it is possible to subsidise the economically weaker sections 
at the expense of p'etsons belonging to the upper income brackets. 
For social housing it is proposed to shift the emphasis form public 
housing constructed for rental pU'rposes to housing whose ownership 
can be transferred by outright sale or through hire-purchase system. 

Reply of Government 
Due to constraints of resources it has not so far been possible to' 

undertake large scale housing programme for construction of houses 
under the various social housing schemes. For increased allocation 
of funds, housing needs to be accorded higher priority in planning. 
There is need for perspective and comprehensive housing programme 
in, the national framework, setting out specific goals and targets: 
specially for catering to the housing needs of the urban and rural 
poor, and those belonging to the low income groups, as recommend-
ed by the Estimates Committee. This will be kept in view while 
evolving a National Housing Commission for this is under considera-
tion. 
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As regards the observations of the Estimates Committee about 

composite housing schemes, it may be stated that the Housing and 
Urban Development CorpO'1"ation has been sanctioning loans to State 
Housing Boards etc. for composite schemes envisaging construction 
of houses for various categories of persons viz. economically weaker 
sections, a low income group, middle and high income groups. With 
a view to helping the economically weaker sections and low income 
grouP'S, HUDCO has adopted the system of charging differential rate 
of interest on the loans advanced by them to State Housing Boa,rds 
etc., for construction of houses for various categories if persons. The 
interest rates on the loans advanced by HUDCO for construction of 
houses for various categories of persons are as under:-

Category 

EWS . 

LIG 

MIG 

HIG 

._-_ .. 
Gross ratt' 
of interest 

Ul 
iO 

5'25 

7'25 

9'75 

I I' 75 

.- ---_. ~ ---
Rebate fn 
be allowt'd Efli rtin 
for prompt ralr- • f 
repayment interest 

._--------
%, % 
0,25 5 00 

0'25 7'00 

0'25 9'50 

(1'25 II' 50 

Commercial Building Materials. 14' 25 0'25 14,00 
----,-------

The question whether the system of differential rates of interest, 
as in HUDCO, could mutatis-mutandis be introduced by the State 
Governments, is under consideration. 

[F. No. 15(8) /76-HII] 

Further information called for by the Committee 

Please state the progress ma.de with I'egard to the formulation of 
a National Policy and the decision taken for setting up a National 
Housing Commission. The decision taken on the question of intro-
duction of differential rate of interest by the State Governments 
may also please be intimated. -

[L,S,S, O.M. No. 5/32/1-EC/76, dated the 19th March, 1977] 
Further reply of Government 

The proposal for the appOintment of a National Housing Commis-
sion for evolving a National Policy on Housing is still under the' 
consideration of the Government. . 

The question of giving the benefit of a Low rate of interest within 
the means of low income groups and economically weaker sections 
was considered by the Ninth Conference of State Mintsters of 
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Housing & Urban Development held at Calcutta in December, 1976. 
The recommendation made by the Conference in this regard is re-
produced below:-

"The Conference recommends that same interest rates should 
be charged from the allottees of houses belonging to 
various income groups all over India irrespective of the 
sources from which the funds were raised; if necessary, 
by subsidising the difference between the borrowing and 
lending rates by the respective State Governments." 

The above recommendation of the Conference has been accepted 
and the State Governments have been advised to adopt a pattern 
of differential rates of interest on the lines of HUDeO rates for loans 
advanced to the beneficiaries under the various social housing 
schemes. 

[File No. 15(8)/76-HII] 

Recommendation No. 46 (Para 4.12) 

As regaords shortfall in expenditure during the Plan period, the 
Committee note that in the First Plan it was Rs. 13.33 crores out of 
a total allocation of Rs. 37.50 crores (about 35 per cent). The posi-
tion in the Second and Third Plans was also far from satisfactory 
as the shortfall in expenditure was Rs. 11.39 crores (about 10 per 
cent) and Rs. 31.45 cror'eg (17 per cent) against the allocations of 
Rs. 101.14 and Rs. 179.00 crores respectively. The Committee are, 
however, glad to note that the financial allocations during the Plan 
holiday (1966-69) and the Fourth Plan were put to full utilisation. 
The Committee note that a provision of Rs. 348 crores has been made 
for various social housing schemes in the draft Fifth Plan. The 
Committee hope that optimum use will be made of the resources 
available as also achieve the physical taorgets laid down. 

Reply of Government 

The recommendation has been brought to the notice of the State 
Gover'nments and Union Territory Administrations for implementa-
tion. 

[File No. 15(8)/76-HII] 

Further information called for by the Committee 

Please state the utilisation of the provision made for the varloua 
social housing schemes and the achievements of physical t8'l"geta 
during each year of the Fifth Plan. 
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Please also intimate whether any watch is kept by the Central 

Government on the progress made' by the State Governments and 
the Union Territory Administrations in implementing the various 
'Social housing schemes. 

(L.S.S. O.M. No. 5/23/1-EC!76, dated the 19th March, 1977). 

Further reply of Government 
The Fifth Five Year Plan document provides an outlay far 

housing to the extent of Rs. 505.56 crores in so far as the implemen-
tation of the housing programme in the State Sector is concerned. 
In the Central Sector, the document envisages a provision of Rs. 5.00 
crores for the implementation of the Subsidised Housing Scheme 
-fot Plantation Workers. According to the Fifth Five Year Plan 
document, the anticipated expenditure on the housing schemes in 
the State Sector in 1974-77 is Rs. 260.09 crores. As regards Sub-
sidised Housing Scheme for Plantation Workers which is in the 
CentI'al Sector, the expef1,diture in 1974-77 was Rs. 2.40 crores. 

In the Fifth Five Year Plan document, the physical ta'rgets for 
housing have not been given. 

The State Governments and Union Territory Administrations are 
required to send periodical reports shOwing the progress made in 
the matter of the implementation of the social housing schemes. It 
is through these 'reports, that the progress of the Sta.te Governments 
-and the Union Territory Administration in the field of housing 15 
watched. 

[File No. 15(8)/76-HlI] 

Recommendation No. 47 (Pua 4.13) 

The Committee further note that there is a declining trend in 
public investment in housing in relation to total public investment 
from one plan to the other. The percentage of public investment 
in housing to total public investment had declined. from 16 per cent 
in the First Plan to 8 pel' cent in the Second Plan, 7 per cent in the 
Third Plan, 5 per cent in the Fourth and to 3 per cent in the Fifth 
Plan. It is a matter of concern that the priority for housing is pI'o-
gressively getting lower from one plan period to the other, though 
it is genel'ally recognised that a positive housing policy contributes 
to economic development and social welfare. The Committee would 
like to point out that already various countries are putting more in-
vestible funds in housing because not only it raises the productivity 
hl general out also generates employment opportunities for labour, 
engineers, architects etc. In developed and developing countries 
like USA, Canada, West Germany, UK, Italy, Iran, Iraq, Sri Lanka 
etc., the housing investment has been about 20 per cent or mol'e of 
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-total investment. The Committee, therefore, recommend that Gov-
. ernment should undertake a review of the housing policy, the priority 
accorded to housing in the national plans and funds allocated there-
for urgently and accord a. higher priority to housing which is a 
-basic need. 

Reply of Government 

The question of according a higher pTiority to housing was discus-
sed at the Conference of State Ministers of Housing and UI'ban 
Development held at Calcutta from the 17th to the 19th December, 
1976. The Conference made the following recommendation: 

Considering the fact that house-sites have been allotted to 
more than 7 million homeless landless persons throughout 
the country and having regard to the acute shortage of 
housing, the Conference recommends that housing be 
taken into "priority" sector. 

The Conference also resolved that as recommended in the Madras 
. and Bhopal Conferences, a National Housing Commission should be 
set up early to study the various facts of housing policy and pro-
grammes. The Conference felt concerned about the low priority 
being given to investment in housing in total plan investment in 
the country, and reCommended that in order to assign adequate 
attention and resources to housing in the Sixth Plan, the necessity 
for the setting up of such a Commission was of paramo\..Ot imP'Ort-
ance. 

The above recommendations of the ConfeI'ence will be examined 
in consultation with the Planning Commission and the Ministry of 
Finance, and action taken on the basis of the decisions arrived. 

[File No. 15(8)/76-HII] 

Recommendation No. 48 (Para 4.14) 

While the Committee note that there aI'e large avenues open 
for the Scheduled Castes and Scheduled Tribes for getting houses 
out of the existing social schemes, they apprehend that on account 
of their weak financial position, the members of Scheduled Castes 
and Scheduled Tribes may not derive the benefits out of the social 
housing programme. The Committee would, however, like Gov-
ernment to give wide publicity to the social housing !=chemes for 
Scheduled Castes and Scheduled Tribes and weaker sections of 
society so that these schemes are well known to these people. 
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Reply of Government 

T?e recommendation has been communicated for necessary-
ac~ion to all the State Governments and Union Territory Adminis-
trations, who are responsible for execution of all housing pro-
gramme. 

[File No. 15(8)/76-HII] 

Further information called for by the Committee 

Please state: 

(i) the steps taken by the State Governments to give wide 
publicity to the social housing schemes for SC and ST 
and weaker sections of society; 

(ii) the number of houses reserved for SC & ST and the 
number of houses actually taken by them; and 

.. ~ 1iii) measures taken if any, to extend financial assistance to 
SC/ST for purchase of houses on instalment basis. 

(L.S.S. O.M., No. 5/23/1-EC/76, dated the 19th March, 1977) 

Further reply of Government 

, Housing is a State subject. The recommendation of the Com-
mittee to, give wide publicity to the sociai hOUsing schemes. for 
Scheduled Castes and Scheduled Tribes and Weaker sections of 
society sO that these schemes are well-known to these 'peOple, has 
been communicated to all the State Governments and the Union 
Territory Administrations. The State Governments etc. are, 
therefore, expected to take appropriate measures to give rwide 
publicity qf the benefits of the social h9using schemes to the Sch- , 
duled Castes and Scheduled Tribes and \Weaker' sections of the 
SOciety. 

The social housing schemes introduced by the Ministry of 
Works and Housing are intended for the benefit of general public 
irresp'ective of their caste, creed or community. However, the 
question of quantification of the benefits which should a.ccrue to 
the Scheduled Castes and Scheduled Tribes under the social hous-
ing schemes was discussed at the Conference of the State Ministers 
of Housing and Urban Development held, at Bhopal in October, 
1975. The Conference made the following recommendations in 
this regard: 

liThe Conference is satisfied that the Members of Scheduled 
Castes and Scheduled Tribes can derive considerable 

benefits out of the existing social housing schemes. The 
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Conference, however, recommends that the State Gov~ 
etnments may be advised to quantify funds out of their 
Annual Plan allocations for 'Housing' for Scheduled 
Castes and Scheduled Tribes in their social housing 
programmes having regard to the population of these 
communities. 

The Conference also tecommends that the State Govern~ 
ments should fix targets for providing housing facilities 
to the Scheduled Castes and Scheduled Tribes during 
the Fifth Plan period and ensure that these are fulfilled.'~ 

The above recommendations of the Conference were communl~ 
fated to the State Governments and they were requested to take 
appropriate action on them. Replies have been received from some 
of the Governments. The Government of Maharashtra have inti~ 

mated that 20 per cent of the tenements constructed by the Housing 
Boar'ds in the State under the urban housing schemes, have been 
reserved for members of the Scheduled Castes and Scheduled Tri-
bes, etc., while the population of these communities in the State 
is about 12t per cent of t£htotal population. Besides, the Govern-
ment of Maharashtra are . plementing the Backward Class Co-
operative Housing Sche e which is exclUSively meant for the 
benefit of Scheduled Caste and Scheduled Tribes etc. The Gov-
ernment of Nagaland have informed that their State is a Sche-
duled Tribes area~ no sp'ecial facilities are required for any com-
munity. In Orissa, limited allocation is made for housing of Sche-
duled Castes and Scheduled Tribes. The people belonging to these 
categories will be largely benefited under the Integrated Housing 
Scheme for industrial Workers and economically weaker sections 
of the community. In the case of West Bengal, the State Govern~ 
ment have intima.ted that 5 per cent of the houses built for sale 
and for allotment on rental basis have been reserved for persoM 
belonging to the Sch~uled Castes and Scheduled Tribes. The 
Government of Keraia have intimated that they provide specific 
funds for construction of houses for Scheduled Castes and Sche-
duled Tribes. The State Government allotted about 28,000 houses/ 
house-sites to the Scheduled Castes/Scheduled Tribes under their 
one-Iakh housing scheme. The Government of Karnataka have 
intimated that out of 52,000 houses allotted under People's Housing 
Scheme, more than 50 per cent have been allotted to Scheduled 
Castes/Scheduled Tribes. 

As stated above, all the social housing schemes of the Ministry 
of Works & Housing are equally applicable to all members of the 
public irrespective of caste, creed and community. However, in 
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view of their poor economic conditions, ~rsons belonging to the 
Scheduled Castes and Scheduled Tribes are expected to derive 
considerable benefit especially from the following housing 
8chemes:-

(i) Village Housing projects Scheme; 

(ii)' Scheme for Provision of House-sites to Landless Workers 
in Rural Areas; 

(iii) Low Income Group Housing Scheme; 
(iv) Slum Clearancejlmprovement Scheme; and 
(v) Subsidised Housing Scheme for Plantation Workers. 

All tnese Schemes excepting the scheme at (v) above, which 
IS in the Central Sector, are in the State Sector and are imp'lemen-
ted by the State Governments and Union Territory Administra-
dons who are competent to frame rules for the administration of 
the schemes subject to the· fulfilment of broad principles laid down 
in the respective schemes. Central financial assistance to the 
States etc. for all the State Sector Schemes is given to the State 
Governments by the Ministry of Finance in the shape of 'block 
loans' and 'block grants' without their being tied to any particular 
scheme, p'roject and head of development. The State Governments 
are free to allocate and utilise the assistance on various schemes 
according to the requirements and priorities to be determined by 
them. 

Recommendation No. 49 (Para 4.15) 

The Co,mmittee need hardly emphasise that funds may be allo-
cated for housing for these communities in the State Plans with 
reference to their population. Besides this, the State Govern-
ments may also be asked to arrange loan for them on easier terms 
in consultation with financial institution. The Advisory Com-
mittees for Scheduled Castes and Scheduled Tribes may also re-
view the position in this regard from time to time. It may also be 
desirable to earmal'k areas in integrated colonies for housing them 
in years to come as these communities grow in economic strength. 

. Reply of Government 

The recommendation has been communicated for necessary action 
to all the State Governments and Union Territol'Y Administration. 

[File No. 15(8)/76-HII] 

(Recommendation No. 50 (Paras 4.18 and 4.19)' 

The Committee are unhappy to note that the State Gov-
ernments who are required to furnish to the Ministry of Works and 
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Housing, quarterly jhalf yearly progress reports under the various 
social housing schemes have not been sending such reports regular-
ly and in time. They observe that in some cases, progress reports 
have not been furnished since 1968 or 1969 and in a majority of cases 
the reports have been due for two years and more. The Commit-
tee note that the need for sending these progress reports to the 
Ministry in time has been emphasised at the Conference of State 
Ministers for Housing and Urban Development, held at Madras in 
1974 and at Bhopal in 1975. The Committee would like the Gov-
ernment to urge upon the State .Governments the importance of the 
progress reports again. 

The Committee suggest that Government may call the 
State Housing Commissioners or the Senior Officers incharge of 
Housing to sort out the matter where the reports have not been re-
ceiVed persistently for a long time. The Committee need hardly 
emphasise that the Reports should contain only essential ~ta for 
meaningful monitoring and for extending .assistance as required. 

Reply of Government 

The recommendation has been brought to the notice of the State 
Governments and Union Territory Administrations for necessary 
action. The matter is proposed to be discussed again at the next 
Conference of State Ministers of Housing and Urban Development, 
which is to be held at Calcutta in December, 1976. 

[File No. 15(8)/76-HII] 

Further information called for by the Committee 

Please intimate: 
(i) the actual pQSition with regard to the receipt of the quar-

~rly!half yearly reports from the State Governments 
under the various social housing schemes and the follow 
up action taken thereon; and 

(ii) the outcome of the discussion at the Conference of the 
State Ministers of Housing scheduled to be held at 
Calcutta in December, 1976 and the follow up action taken 
thereon. 

(L.S.S. O.M. No. 5123!1-ECI76, dated the 19th March, 1977) 

Further reply of Government 

Sta.tements shOWing the position with regard to the receipt of 
the periodical reports from the State Govemments under the var-
iou-s social housing schemes are attached (Appendix II). The State 
Governments are requested from time to time to ensure that the 
progress reports are ~ent to the Ministry regular'":"" 
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The need for the timely submission of periodical progress re-
ports under' the various social housing schemes was considered by 
the Ninth Conference of State Minister6 of Housing and Urban Deve-
lopment held at Calcutta in December, 1976. The Conference noted 
with satisfaction that as a result of their recommend.:tions in the 
Madras and Bhopal Conferences, there had been general imp'rove-
ment in transmission of p'rogress reports in respect of the various 
social housing schemes of the Government of India. It. however, 
noted with regret that report from some of the Sta.te Governments 
were not being received regularly. The Conference, the:efore, reite-
rated the need on the part of the State Governments to ensure that 
these progress reports were sent to the Government of India regular-
ly and by the prescribed date. 

The above recommendation of the Conference has been communi-
cated to the State Goyernments for compliance. 

[File No. 15(8) /76-H-IIJ. 

Comments of the Committee 

The Committee would like Government to take positive steps to 
ensure that the p'rogress reports are received from all the State 
Governments regularly and by the prescribed dates. 

Recommendation No. 51 (Paras No. 4.38 & 4.39) 

The Committee are distres~ to note that while 80 per cent of 
the population live in rural areas, the housing condition of people 
living in rural areas are by no means satisfactory. The Committee 
note 1.hat according to the assessment made by the Study Group 
on Rural Housing (1975) the numerical rural housing shortage on 
the eve of the year 1976 would be about 13-14 million units. As 
regards quality of the houses, essential services, space standards 
etc. the Committee note that about 76 per cent of Ithe houses in 
rural areas have 1-2 rooms and that sanitary facilities generally do 
not even fulfil health standards as about 97 per cent of the rural 
houses have no latrines or bath-rooms. The Committee are further 
surprised to note that despite planning process, housing standards 
in the rural areas have not improved, but on the contrary there 
has been some degeneration, the reason being the absence of that 
sectoral balanced aLlocation. For example, it is unfortunate that 
less than 10 per cent of the total planned provision for housing is 
allocated to rural housing in the Plans. The housing situation has 
further deteriorated on account of low rate of construction of rural 
dwelling units, including 'Kutcha' serviceable and non-serviceable 
units, which has been 2-3 units per 1000 popUlation per annum. 
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The Committee note that the Village Housing Projects scheme 
introduced during the Second Plan in 1957 has not made much 
headway as since the inception of the scheme only 59,659 houses 
have been completed against a total of 96,299 units sanctioned. 
Some States like Madhya Pradesh, Maharashtra, Punjab, Rajasthan 
and Tamil Nadu do not appear -to have shown the desired enthu-
siasm towards the scheme as construction in those States has 
ranged between 36 to 54 per cent as compared with the total units 
sanctioned. The Fourth Plan Sub-Committee on Rural Housing 
recognised that the progress in the village housing since 1957 and 
up to the end of Third Plan did not touch the enormous problem of 
rural housing and tackled only 5,000 villages or less than one per 
'cent of the 5,67,000 villages in the countty. Within this frame, upto 
the end of 1963, of the 5,000 villages, actual schemes were started in 
only 2,003 villages. The main reasons for slow p'rogress are stated 
to be inadequate administra.tive and technical machinery for imple-
mentation of the scheme and low priority accorded to Village 
Housing Schemes by the State Governments. The Committee 
urge' that Government shOUld realise the urgent need for improv-
ing housing stock in the rural area and for that purpose, gear-up 
the implementation machinery and make necessary planning in this 
direction. The Committee consider that the emergency measures 
conceived under the new Economic Programme can speed up the 
process only if accompanied by necessary financial assistance to 
develop the land, build houses and provide such amenities as bring-
ing water and sanitation etc. Thl~s has to form part of a package 
pro'gramme to make the rural poor economically self-reliant. 

Reply of Government 

The recommendation has been brought to the notice of all the 
State Governments and the Union Territory Administrations for 
necessary action. 

[File No. 15(8)/76-H-II]. 

Recommendation No. 52 (Paras 4.40 & 4.41) 

The Committee consider that an entirely new ap'proach is 
. -called for by the State Governments and that a lesson may be 

drawn from the scheme for rural housing in some states, which 
aimed at development of newly acquired sites and house construc-
tion through an integrated effort, combining Government planning 
and financing, with the mobilisat~on of voluntary labour and capi-
tal of the beneficiaries themselves. The new approach should 
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therefore lay emphasis on State involvement through planning, 
direction and investments and organised and active partic'lpation 
by the rural people themselves. 

The Committee note that the Study Group on Rural Hous-
ing (1975) has made 'a number of valuable suggestions on the 
problem of rural housing, as a part of integrated Development of 
rural areas. Taking this as a basis, the Conference of State Minis-
ters of Housing and Urban Development held at Bhopal in October, 
1975, has recqmmended that (1) 3.5 per cent of bank deposits and 
accruals from LIC should be immediately made available for rural 
housing programmes, (2) the rural housin'g programme should be 
sufficiently linked up with rural development programme, consist-
ling of a deliberate public policy of decentralisation of production 
and employment in the rural areas, and (3) a Rural Housing and 
Development Corporation as recommended by the Study Group 
on Rural Housing may be set up to concentrate on rural housing. 
The Committee feel that these suggestions call for expeditious and 
conclusive action to give them a practical shape. 

Reply of Govenunent 

The views of the Estimates Committee contained in para 4.40 
have been communicated for necessary action to all the State 
Governments and Union Territories. 

l 
As regards p'ara <4.41, it may be stated that the recommenda-

tions made by the Conference of State Ministers of Housing and 
Urban Development held at Bhopal in <X:tober, 1975 regarding 
(i) immediately making available 3-5 per cent of bank deposits 
and accruals from LIe for rural housing programme and (ii) set-
ting up a Rural Housing and Development Corporation as recom-
mended by the Study Group on Rural Housin'g, are under consi-
deration. In so far as the recommendation of the Housing Minis-
ters' Conference regarding linking up of the rural housing pro-
gramme with the rural development programme is concerned. It 
is stated that all the State Governments and Union Territories 
have been requested to in'itiate appropriate action in the matter. 

[File No. 15(8)/76-H-II]. 

Further infonnation called for by the Committee 

Please intimate the decision taken on the recommendations 
made at the Conference of State Ministers of Housing and Urban 
Development held in October, 1975. 

<L.S.S. a.M.No. 5!23!1-EC!76, dated the 19th March, 1977) 
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Further reply of Govenunent 
The recommendations of the Conference of State Ministers of 

Housing and Utban Development held at Bhopal in October, 1975 
for making available 3 to 5 per cent of bank deposits and accruals 
from L.I.C. for rural housing programme and for setting up of a 
Rural Housing and Development Corporation as recommended by 
the Study Group on Rural Housing are still under the consideration 
of the Government. 

{File No. 15(8)/76-H-II]. 

Comments 'of the Committee 

The Committee desire that decision on the recommendations made 
by the Conference of the State Ministers of Housing and Urban 
Development held at Bhopal in October, 1975 may be expedited and 
the final position intimated to the Committee. 

Recommendation No. 54, (Para No. 4.54) 

The Committee note that the scheme f()I' provision of house-sites 
for landJ1ess workers in the rural areas was introduced in October, 
1971 as a central sector scheme with cent per cent grant assistance 
to meet the entire cost of acquiring and developing land for pro-
viding house-sites. The Committee also note that the scheme was 
transferred to the State sector from 'the commencement of the 
Fifth Plan i.e. 1st April, 1974. During the period the sceme was in 
the central sector 15 States had submitted 1507 projects to the Cen-
tral Government involving an assistance of Rs. 10.5 crores for deve-
lopment of 317,645 house-sites against 885,502 sites approved for 
development. The Committee feel ,that though the scheme was a 
step in the right direction, yet the progre;ss made upto the end of 
the Fourth Plan was not upto the expectations and aspirations of 
the rut'al people. The Committee are, howeve~, ghd to note that the 
implementatiOll1 of the scheme has picked up after the declara.tion 
of the Emergency in the country. The scheme is now a part of the 
Prime Ministers's 20-Point Economic Programme which has created 
a new awareness and sense of urgency for expeditious implemen-
tation of this programme. The Committee are informed that as per 
the reports received upto 31st January, 1976, about 6 million workers 
out of the estimated 12 million landless workers in the country, 
have been allotted house-sites since the inception of the scheme. The 
Comm.ittee are aware that the task of providing house-sites to nearly 
12 mi1lion landless workers in the rural areas who are denied this 
basic amenity is, no doubt, a stupendous and challenging task. Th~ 
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-Committee, however, consider that for the successful completion of-
the scheme, the present tempo of implementation will not only hav~ 
to be maintained but acceleratejd. A time-bound programme may be 
formulated in each of the States to complete this job. The Com-
mittee need hardly point out that to make this scheme a success it i:; 
necessary ,to plan and implement it at the grass-root level. 

Reply of Government 

This recommendation has been brought to the notice of Sta~e 
Governments/Union Territory Administrations for implementation. 

(Min. of W&H O.M. No. H-l1013/6/76:-U.D. IV B dated 27th 
November, 197ti). 

Comments of the Committee 

Th~ actual progress made by the State Governments (State-wise-) 
and the Union Territories (Territory-wise) in aUoting house sites to 
landless workers in the rura,l areas and in the formulation and im-
plementation of a time bound programme for the purpose may be 
intimated to the Committee. 

Recommendation No. 55 (Para 4.55) 

Though the scheme did not envisage any grant of financial assis-
tance for construction of houses on the sites allotJtE>d, yet tht: Com-
mitte€ note that some States like Karnataka, KiCrala, Madhya Pra-
desh, Maharashtra, West Bengal and Tamil Nadu have on t~ir own 
made some arrangements for construction of houses on the hotlse-
sities and according to the information furnished to the Committee, 
the number of such houses is 1,02, 628. While commending these 
efforts on the part of some States, the Committee urge that other 
States may emulate these examples. In this connection, the Com-
mittee suggest that State Government may arrange financial assis-
tance for the landless workers from financial institutions like banks, 
LIC, etc. at concessional rates of interest. At the same time the 
Committee also feel that with the best of intention!§ the official 
machinery alone cannot grapple with such a gigantic problem unless 
complete involvement of the beneficiaries themselves in the pro-
gramme is assured. In this connection, the Committee would like 
to sound a note of caution that the construction of houses, whether 
through Government or voluntary efforts, should be according 
to a well-planned layout, with approved construction designs 
combined with provision of infra-structure facilities, so as to llvQi~ 
degeneration of the areas into slums. 
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Reply of GoverDment 

This recommendation has been brought to the notice of State 
<XovemmentslUnion 'tetritory Administrations for implementation. 

[Min. of W.&H. O.M. No. H-1l013/6!76-U.D. IV B dated 27th 
November, 1976] 

Beeommendation No. 56 (Para. 4.56) 

The Committee further note that there are certain bottlenecks 
-which slowed down the progress of the scheme. These are stated to 
be (l) the State Governments had not made a survey of the land-
less workers in rural ar~, (2) inadequacy of present nC1'm 
of Rs. 150 for development per site due to rise in cost of develop-
ment. and (3) inadequate machinery to implement the scheme. The 
..committee would like the Goverrunent to analyse in detail the 
Teasons for slow progress of the scheme and take remedial measures 
expeditiously so as to accelerate its implementation. 

Reply of Government 

Since its inclusion in the 20-point Economic Programme, the 
scheme for provision of house-s~tes to landless workers in rural 
areas has gathered momentum which apparently is due, among 

,other things, to the State Governments having improved and genr-
·ed up their machinery fer impll'mentation of the scheme. The State 
'Governments have also determined the number of landless families 
ineligible for allotment of house sites in their State through surveys! 
estimat~s. As regards inadequacy of norm of Rs. 150 for de-

-velopmel'lt of a house-site, the Government have since revised the 
-eost of development and it is now Rs. 300 per house-site in case of 
-plain areas and Rs. 500 in case of hilly areas. 

The progress made in the scheme for provision of house-sites to 
landless workers in rural areas was reviewed at the last conference 
of State Ministers of Housing and Urban Development held at 
Bhopal from 4th to 6th October, 1976. The conference noted with 
satisfaction that all the State Governments were taking earnest steps 

'to implement this scheme, This scheme also came up for discussion 
in the conference of Chief Ministers held at New Delhi on 5th and 

"'6th March, 1976. AJll the State Govern.-nents were requested to give 
111gh priori4:y to the itnplementation of this scheme. 

(Min. of W&H O.M. N0. H-l1013/6/76-U.D. IV B dated 27th 
November, 1976). 
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Recommendation No. 57 (Para No. 4.57) 

The Committee furth~ note that the Conference of State Ministers 
of Housing and Urban Development held at Bhopal in October, 1975 
has made a number of recommendations such as (i) allottees be 
given actual possession of sites (ii) scope of the scheme be extended 
to all landless workers, artisans, fishermen etc. (iii) present ceiling 
of Rs. 150/- be 'l'aised, etc. The Committee would like the Govern-
ment to take decision on these recommendations ~peditiously so' 
that the implementation of the scheme is expedited. 

Reply of Government 

The Housing Ministers' Conference held at Bhopal had made the 
following recommendations pertaining to th~ scheme for provision 
of house--sites:- . _, """ .. , 

(i) the house-sites allotted to landless workers should be deve-
loped as eXp'editiously as possible; 

(ii) it should be ensured that the allottees arel actually given 
possession of the house-Qtesj 

(iii) the cost of development should be revised ftom Rs. 150/-
per site to Rs. 300;'.. in case of plain areas and Rs. 500/- in 
caSe of hilly areas; 

(iv) the scheme should be transferred back to the Central 
Sector; 

(v) the scope of the scheme should be ext~ded to all landless 
worker's whether they are agricultural workers or not; and 

(vi) the Sta,te Governments might be permitted to utilise savings 
on account of development in any rural area on the 
construction of houses in that area. 

Recommendations at (i) and (ii) have been brought to the notice 
of the State Governments for implementation. Recommendations 
at (iii) and (v) have been accepted by the Government and order'S 
issued (copies enclosed). Recommendations at (tv) and (vi) are 
being examined by this Ministry in consultation with the Planning 
Commission/Ministry of Finance and no decision has been taken as 
yet. 

(Min. of W&H O.M. No. H-l1013/6/76-UD IV B dated 27-11-76} 
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Further information called for by the Committee 

Please intimate the decision taken in respect of the recommenda-
tions of the Housing Ministers Conference mentioned at (tv) and 
(vi) of the rep'ly. 

(L.S.S. O.M. No. 5/23/I.EC/76, Dated 19th March, 1977). 

Further reply of Government 

The position in regard to the two recommendations is as und«:-

RecOmmendation mentioned at (iv): The Planning Commission 
have not agreed to the transfer of the scheme to the Central Sector 
as they feel tha,t the involvement of the States in a scheme of this 
nature which is being administered as a part of the Minimum n~ds 
Programme is important. Further, they have added ilia,t the final 
draft of the Fifth Plan was prepared on the basis that this scheme 
will continue to be administered as a part of the M.N.P. and since 
the National Development Council has approved of the final draft of 
the Fifth Plan they will haNe naturally to proceed on that basis dur-
ing the period of Fifth Plan. 

Recommendation mentioned at (vi): The Planning Commission 
are not agreeable to the acceptance of this recommendation. The 
matter is being re-considered in the Ministry. 

(Min. of W&H O.M. No. H.l1013/6/76-UD IV B dated 7-4-77) 

Recommendation No. 58 (Para No. 5.14)1 

It is well-known that serious problems have been created by heavy 
concentration of urban population and industries in metropolitan and 
large cities and continuous flow of immigrants from rural areas to 
these cities, etc. These have resulted in impoverishment of villages 
and unbalanced growthi of cities, shorta~ of houses and worsening 
of social and economic conditions in urban areas, leading to slums 
and social tensions. The already inadequate! essential services of 
transport, water supply, drainage, p'Ower, schools, hospitals etc., also 
come under heavy strains. It is therefore imperative that a strategy 
for arresting these trends should be evolved and implemented with-
out delay before the situation b~ome unmanageable. 

Reply of Government 

A new Central Sector Programme for implementation of Integrat-
ed Urban Development Projects in metropolitan cities and areas of 
national importance has been introduced in the 5th Plan period. One 
of the objects of this programme is to divert migration of rural popu_ 
lation to satellite towns/new growth centres and thus evolve a 
healthier and balanced pattern of human settlements. Under this 
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programrt'le, Central a!!lSistance hgs been provided for the development 
.of urban nodes and satellite towns around Bombay, Madras and 
Calcutta. 

Under the Central Sector Programme for the development of the 
Na,tional Capital Region, also introduced in the 5th Plan period, 
Central assistance has been provided for the development of Meerut, 
Gurgaon and Alwar with a view to diverting the migration of the 
rural population to these towns instead of metropolita,n Delhi. 

The proposed National Urbanisation Policy Resolution also con-
templates a comprehensive regional ap'Proach to relieve the pressure 
of population on the metropolitan and large cities and to consider-
ably reduce the dispa'l'ity in the levels of living between urban 
~entres and rural areas, apart from development of new counter 
magnets and new urban centres. 

[MIn. of W&H O.M. No. K-14011/59/76-UD III A-dated 30-11-76] 
Further Information called for by the Committee 

Please intimate the progress made in the implementation of the 
Integrated Urban Development Projects in Metropolitan citie!" and 
81'etls of National Importance. 

[IJ.S.5. O.M. No. 5j23/1-EC/76/dated 19-3-77] 
Further reply of the Governm,ent 

Central assistance under the Integrated Urban Development Pro-
gr~mme is being made available increasingly to more and more cities 
and towns in the country. A statement showing the Central assis-
tance P'I'0vided in 1974-75, 1975-76 and 1976-77 to various cities and 
towns is attached (Appendix V). 

[Min. of W&:H O.M. No. K-14011/59/76-UD III A dated 26-5-77] 

Comments of the Committee 

The achievements made in the implementation of the Integrated 
Urban Development Projects in the metropolitan cities and areas of 
national importance may be intimated to the Committee. 

Recommendation No. 60 (Para No. 5.16) 
The Committee need hardly emphasise that the problem of ur-

banisation has to be solved by concerned efforts of the Centre and 
the States on an urgent footing and would therefore urge Gover-
ment to finalise the National Policy on Urbanisation as the first step 
at a very early date, so as to provide clear and specific guidelines for 
development of urban and rural areas in an integrated and co-ordi-
nated manner. It is of. crucial importance that the strategy indicat-
€!d in the policy resolution should be translated into concrete time-
bauntl firogrammes for meaningful iniplementation. 
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Reply ,f Gov~eDt 

Action is being taken to get approval of the Government to the 
Policy Resolution. 

[Min. of W&H O.M. No. K-14011/59/76-UD III A-dated 30-11-761 

RecommeD4a~ioA Nos. 63, 64 and 65 (Paras Nos. 5.24, 3.25 and 5.26) 

The Committee welcome the enactment of the Urban Land 
(Ceiling and Regulation) Act, 1976 which aims at bringing about 
socialisation of land in urban areas and hope that this measure will 
enable the State Governments to acquire the excess land in their urw 

ban areas for constructing houses in a big way for the people, parti-
cularly those belonging to economically weaker section..; of society 
and lower-income groups. It is well known that the housing needs 
of these sections of people have not received due attention so far 
because of land scarcity, high cost of land and building materials etc. 

The Committee feel that finance for land acquisition should not 
now pose a great constraint as the price at which the excess land 
would be acquired has already been specified in the Act. Committee 
need hardly emphasise that Government will have to playa more 
active role in the implementation of the provisions of the Act and 
in drawing up an effective plan of action to utilise the land for social 
purposes and the benefit of the weaker sections of society. 

The Committee further suggest that a meanin~ul monitoring 
system may be devised to collect information regarding the acquisi-
tion of land under the Act and the purposes for which it has beell 
utilised so that suitable guidelines may be provided at the earliest-
for the utilisation of land for the intended purposes. 

Reply of Government 

The Estimates Committee has expressed the hope that the Urban 
Land (Ceiling and Regulation) Act, 1976 will enable the State Gov-
ernments to acquire the excess land in urban areas for constructing 
houses in a big way for the people particularly those belonging to 
economically weaker sections of society and lower income groups. 

T' 

The Estimates Committee has 'Suggested that:-

(i) the government should play a more active role in the im-
plementation of the Act and in ·drawing up an effective' 
plan of action to utilise the land for social purposes and 
the beneflt of the weaker sections of the society; and 



62 

(ii) 'that a meaningf,ul monitoring system may be devised to 
collect information regarding the acquisition of land under 
the Act so that suitable guidelines may be provided at 
the earliest for the utilisation of the land for the intended 
purposes. 

The Government of India have considered the valuable sugges-
tions of the Estimates Committee and they appreciate the direction 
for turther action given by them. The Government of India have 
therefore taken note of the Estimates Commit~'s suggestions and 
have also brought them to the notice of the State Governments in 
their letter No. 1/182j76-UCU dated thej 6th August, 1976. 

In this connection, it is submitted for the notice of the Estimates 
Committee that the Ministry of Works and Housing have already 
set up a Central Coordination Committee for Urban Land Ceiling, 
with the Secretary, Ministry ot Works and Housing as its Chairman 
and representatives of the State Governments as members to watch 
the progress of implementation of the Urban Land Ceiling Act. Three 
meetings of the Committee have already been held. This Committee 
will no doubt watch and ensure that the excess vacant land 
acquired by State Governm~nts is put to proper u~e. No separate 
:machinery for monitoring is therefore considered necessary. 

[Min. of W&H O.M. No. 0-25013/3/76 Bt. dated 13-8-76] 
Recommendation No. 66 (Para 5.39) 

The Committee consider that the formulation oii the Regional 
Plans, viz., the National Capital Region Plan, Bombay Metropolitan 
Regional Plan, the Basic Development Plan, C'alcutta Metropolitan 
Development and the Plan for the Madras-Chengleput Region. is a 
'step in the right direction. They would, however, stress that there 
is need for concerted follow-up action for the implementation of 
these Plans according to well laid priorities and time-bound 
programmes. 

Reply of Government 

Action on almost all the major metropolitan and other urban 
development plans have been initiated during the last few years at 
the instance at the Government of India. 

Committees with the Secr.ary, Ministry of Works and HOUsing 
as Chairman have been set up to review the development programmes 
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of the Bombay, Madras and Calcutta Metropolitan regions. The 
Committees generally meet once in a quarter and guide the imple-
mentation of the development plans according to accepted priorities. 

As regards the NCR plan, the High Powered Board for the NCR 
with the Minister for Works and Housing as the Chairman and the 
Chief Ministers of U.P., Haryana and Rajasthan and representatives 
of various Central Ministries as members, guides the implementa-
tion of· the NCR Plan. The High Powered Board as also constituted 
a Committee of the Board, with the Minister of State for Works and 
Housing as the Chairman, to consider matters of detailed planning. 
There is also an official level Planning and Implementation Commit-
tee to go into details relating to the implementation of the plan. 
There is also a Sanctioning Committee under the Chairmanship of 
Secretary, Ministry of Works and Housing and with representatives 
from other Ministries to review periodically the progress made in 
the implementation of. other urban development programmes in the 
country as are assisted by Central Government loan. 

[Min. of W&H O.M. No. K-14011/59/76-UD III-A dated 30-11-76] 

Recommendation No. 67 (Para No. 5.40) 

The Committee are distressed to note that the National Capital 
Region Plan which was conceived several years ago has not made 
much headway in the deflection of the population of Delhi to the 
ring towns which are required to be developed suitably for the pur-
pose. It has been brought to the notice of the Committee 
during th~r visit to Gurgaon and Faridabad ring towns 
in February, 1976 that as the decentralisation of trade and 
official activities were not being done by the Centre as 
envisaged in the National Capital Region Plan, building activity 
in Gurgaon and Faridabad has almost come to a standstill. The Com-
mittee are concerned to learn that even the funds earmarked in the 
draf.t Fifth Plan for the National Capital Region have not been re-
leased according to schedule. As against an allocation of Rs. 20 crores 
made in the draft Plan, the Haryana Government have received 
Rs. 10 lakhs only for the year 1974-75 and that too on the last day, 
i.e., 31st March, 1975. Allocation for the year 1975-76 has also not 
been released till February, 1976. The C'ommittee need hardly point 
out that the project has not been given the close attention that it 
deserved to speed up the development of the region. 
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Repl, of GoverlUDent 

Tbe Central Sector Programme for develoJ>ment of the National 
Capital Region was commenced in the 5th Plan period. During the 
year 1974-75, the allocation approved under the Scheme was. Rs.36-
lakhs. As against this, a sum of Rs. 34 lakhs was released 10 the 
financial year for the development of the priority towns of Meerut .. 
Gurgaon and Alwar identified by the State Governments. In 1!l75-76., 
the allocation approved for the Scheme was Rs. 25 lakhs only. The 
Ministry of Works and Housing had, however, got the allocation 
increased to Rs. 134 lakhs and the full amount of Rs. 134 lakhs was-, 
released in toe finan<:ial year for the development of the three re-
gional towns indicated earlier. As regards 1976-77, the allocation 
approved was Rs. 100 lakhs only. However, the allocation has been 
increased and a sum of Rs. 135 lakhs as the first instalment has been 
released in August, 1976 for the development of Meerut and Gurgaon 
on the basis of an assessment made of the requirement of funds for 
the regional towns. It will thus be seen that the releases made by the 
Central Government have been according to the allocations approved 
each year and have been exceeded the allocations approved in 1975-7& 
and 1976-77. 

As regards the decentralisation of trade, Government offices etc. 
from Delhi to the regional towns, a Working Group has been appoint-
ed under the Chairmanship of the Secretary, Ministry of Works and' 
Housing, to study the matter in depth and make recommendations. 
The recommendations are expected to be received shortly. 

In the meanwhile the High Powered Board for the National 
Capital Region recommended that the Committee of the High Power-
ed Board might visit some of the regional towns and meet the re-
presentatives of various interests concerned to know their views at 
first hand regar'ding the infrastructural facilities provided in these-
towns and to consider removal of the deficiencies pointed out. Ac-
cordingly, the Committee of the High Powered Board visited eight 
regional towns, viz., Sonepat, Panipat, Gurgaon, Faridabad-Ballab-
garh, Ghaziabad, Meerut, Hapur and Alwar in July, 1976 and met 
the representatives of various interests in the towns. A meeting was 
also held with the representatives of. various interests of Delhi. The 
discussions revealed that there was need for rationalisation of the 
tax structure, free movement of traffic, development of transport 
and communication facilities, housing etc. in the regional towns 
before the regional towns could effectively attract population and; 
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e(!ODomic activjtit!8. The question of· reUlovai of the defi<:iencies is 
be~ng pursue,:). vigorously with the various authorities concerned 
and a meeting of the Committee of the High Powered Board was 
held to discuss the matter personally with some of the authorities 
concerned in September, 1976. 

[Min. of W & H O.M. No. K-14011/59/76-UDIIIA dt. 30-11-76] 

Further iDfonaation called. fPr by tile Committee 

Please intimate: 

(i) the recommendations of the Working Group appointed to 
study the questiOll regarding decentralisation of trade, 
Government offices etc., and the action taken in pursuance 
thereo~. 

(ii) the actual progress made in implementing the National 
Capital Region Development Plan. 

[L.S.S. C.M. No. 5/23/1-EC/76 dated 19-3-77] 

Further reply of Govemment 

The Working Group on decentralisation of trade, Government 
offices etc., has submitted its report which has to be placed before 
the Committee of the High Powered Board for the National Capital 
Region at whose instance the Working Group was set up. The date of 
the next meeting of the Committee has not yet been fixed. Further 
action will be taken after the Committee has considered the report 
o~ the Working Group. 

A Central assistance of Rs. 165 lakhs was made available for the 
deVelopment of Meerut and Gurgaon in 1976-77. A new town viz. 
Panipat was also included in the Scheme in 1976-77. A Central as. 
sistance of Rs. 10 lakhs was sanctioned on 21-2-1977 for develop-
ment of this town. A Task Force has also been set up to which the 
implen!lentation of the Narela Development Project. The develop-
ments fn the cities of Meerut, Gurgaon and Alwar are as f()llows: 

Meeru.t: A lonn assistance of Rs. 14.00 lakhs in 1974-75, Rs. 
63.00 lakhs in 1975-76 and Rs. 100.001akhs in 1976-77 was 
provided to the Government of Uttar Pradesh as seed 
capital for land acquisition and development in Meerut 
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under the Central Scheme for development of the National 
Capital Region. The State Government have identified six 
projects namely: -

(a) Transport Nagar Scheme between Meerut-Delhi and 
Meerut-Bagpat Road-Phase I. 

(b) Land Development and Housing Scheme No.3 between 
Meerut-Hapur and Meerut-Garh Mukteshwar Road. 

(c) Commercial Complex Scheme No.1 between Meerut-
Garh Mukteshwar and University Road. 

(d) Central Business District Scheme between Meerut-Delhi 
and Meerut-Bagpat Road-Phase II. 

(e) Land Development and Housing Scheme No.6 between 
Meerut-Hapur and Meerut-Garh Mukteshwar Road. 

(f) Land Development and Housing Scheme No.7 between 
Meerut-Hapur and Meerut-Garh Mukteshwar Road. 

Progress of the Project 

(a) Transpo'l't Nagar Scheme: This is a commercial scheme in-
tended t,D provide parking days, booking agencies, repair shops, 
petrol pump, bus stand, restaurant etc. for transport operators who 
are to b(! removed from the congested areas of the city. The total 
area invo~ved in the project is 52.2 acres and the total cost of acquisi-
tion (Rs. 20.98 lakhs) and development (Rs. 39.02 lakhs) is estimated 
at Rs. 60.00 lakhs. The entire land involved has since been acquired 
and development has almost been completed. The total expenditurE' 
incurred on the project till 31-3-1977 is reported to be Rs. 50.51 
lakhs. ''he project is likely to be completed in 1977-78. 

(b) l.and Development and Hou.sing Scheme No.3: This is a resi-
dential scheme intended to provide developed sites for housing. A 
part of the project would also be developed for commercial purpose. 
About 50 per cent of the residential area will be sold as plots (1500 
numbers) varying in size from 200 sq. yds. to 500 sq. yd'S. A total 
number of 1784 houses will be constructed under the scheme, out 
of which 428 will be for MIG, 270 for LIG and 1086 for EWS. The 
project tnvolves an area of 366 acres. The total cost of land acquisi-
tion (Ra. 185.50 lakhs) and development (Rs. 266.10 lakhs) is esti-
mated at Rs. 451.60 lakhs. The project commenced in 1974-75 in 
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which year the entire area involved was acquired. The total expen-
diture incurred on this project so far is reported to be Rs. 270.74Iakhs. 
The project is expected to be completed in 1978-79. Returns from 
sales till 1976-77 are Rs. 63.77 lakhs. 

(c) Commercial Complex Scheme No.1 between Meerut-Garh 
Mukteshwar and Unive:rsity Road: This is a commerical project in-
tended to provide shops, cinema sites, office sites, hotels, motels, 
clubs etc. The developed plots are intended to be sold by 
auction. The total area involved is 103.6 acres and the total cost 
o~ acquisition and' development is estimated at Rs. 125 lakhs. The 
entire land was acquired in 1974-75. Development is expected to be 
completed in 1978-79. 

Development in the other three projects has not yet commenced. 
Land acquisition proceedings are in progress. 

Gurga.on: 

Under the Scheme for Development of the National Capital 
Region, the Central Government had provided a loan assistance ot 
Rs. 10.00 lakhs in 1974-75, Rs. 38 lakhs, in 1975-76 and Rs. 65.00 lakhs 
in 1976-77 to the Government of Haryana for projects in Gurgaon. 

The following projects have been identified for execution with 
Central assistance. 

(a) Sector 14 (Residential Scheme) 

(b) Sector 17 (Industrial Scheme) 

(c) Sectors 4 and 7 (Residential Scheme) 

(d) Sector 15 (Residential Scheme) 

(e) Commercial and Urban Renewal Schemes: 

(1) Cawan Sarai and Ghamandan Saral 

(ii) Mandi Market 

(iii) Motor and Vegetable Market. 

Progress of the Project 

(a) Sector 14 (Residential Scheme): This project envisages acqui-
sition and development of 205.58 acres of land out of which 157.18 
acres were Il'Cquired and developed by 1974-75. Out of the remaining 
area, 36.40 acres were acquired in 1975-76 and the balance of 12 acres 
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is proposed to be acquired in 191'1-18. Development works are in pro-
gress and are expected to be completed by 1918-'l9. 1004 developed 
plQts of various sizes from 160 sq. yds. to 500 sq. yds. have been sold. 

(b) Sector 17 (Industrial Scheme): This project involves acqui-
sition and development of 907.74 acres of land. Upto March 1977~ 
757.87 acres of land have been acquired. The remaining area is 
proposed to be acquked in 1977-78. Development of part area has 
been completed and the entire sector is expected to be completed in 
1978-19. Industrial plots of various sizes have also SOlId in this sector. 

(c) Sectors 4 and 7 (Residential Scheme): This Project involves 
an area of 414.62 acres of land, out of which 344.62 acres of land 
were acquired from 1965-66 to 1975-76. Development works in 
respect of sector 4 have been completed. 2876 plots of various sizes 
from 160 sq. yds. to 500 sq. yds. were developed and sold. The 
remaining land of 70 acres (in sector 7) is proposed to be acquired 
in 1977-78, so as to provide developed plots to t.he economically 
weaker sections. Development work is expected to be completed by 
1978-79. 

(d) Sector 15 (Residential Schem.e): This project involves acqui-
sition and development of 275 acres of land. It is proposed to acquire-
about 200 acres of land in 1977-78. 

(e) Commercial and Urban Renewal Scheme: 

(i) Cawan Sarai and Ghamandan Sarai. The project involves 
development of 2 pockets of Govt. land for commercial 
purposes. The project has not yet commended as some 
alternative sites has to be found for some persons already 
occupying the land. Development is proposed to be com-
pleted in 1978-79. 

(ii) 

(iii) 

Mandi Market: The existing grain Mandi which is creatinl 
congestion in the heart of the town is to be relocated in 
spacious surroundings. The land lI'equired for this prOject 
bas already been acquired and development works wbirb. 
are in progress are likely to be completed in 1978-79. 

Motor and Vegetable Market: It is proposed. to acquire 84 
area 0.£ 10.50 acres of land in a new location where trucks 
auto workshops and the vegetable market could operat ... 
in more spacious surroundings. Acquisition of land as well 
as development is expected to be completed in 1978-79. 
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~lwar: The Central Government had provided a loan assistance 
-<:·f Rs .. 10.00 lakhs in 1974-75 and Rs. 33.00 lakhs in 1975-76 for land 
.acquisition and development projects in Alwar. No further Central 
a.ssistance was provided in 1976-77 as tbe progress was slow. The 
,State Government have taken up 18 land acquisition and develop-
ment schemes in v8lI'ious small pockets covering a total area of 624 
acres. The total expenditure incurred up to 1975-76 on land acquisi-
tion and development is Rs. 25.54 lakhs. 

The matter regarding expeditious development of the towns in 
the NCR is being pursued. In pursuance of the recommendations 
made by the High Powered Board fOor NCR in its meeting held on 
1-5-1976, the Committee of the High Powered Board has since visited 
8 regional towns namely Ghaziabad, Hapur, Meerut, Sonepat, Panipat, 

'Gurgaon, Alwar and Faridabad-B2,Uabgarh, with a view to ascer-
tain the deficiencies in the infrastructural facilities provided in these 
towns and to suggest remedial measures for their impro'Vement. They 
had discussions with the various interests concerned in those towns 
as well as in Delhi. The Committee formulated its recommendations 
at its meeting held on 4-12-1976 for submission tOo the High Powered 
Board. A comprehensive workIng paper has also been prepared at 
the instance of the Committee and this working paper takes into 
account the valuable suggestions and ideas that emerged during the 
meeting and discussions held by the Committee, This WOTking paper 
has to be considered by the High Powered Board for NCR at its 
next meeting, 

[Min. W & H O.M, No. K-14011/59/76-UD.IIIA dt. 26-5-77] 

Comments of the Committee 

The Committee would like Government tOi maintain a close and 
-effective coordination with the State Governments concerned with 
a view to speeding up the development of the priority towns N., 
Meerut, Gurgaon & Alwar and to ensure that the projects under 
execution are completed accordin'g, to schedule, 

The Committee would also like to be informed of the decision 
taken on the recommendations made by the Committee of the High 
Powered Board regarding deficiencies in the infrastructure facilities 
in the 8 regional towns as also the action taken tn pursuance thereof. 

'Recommendation No. 88 (Para 5,41) 

As regards shifting of the offices/establishment to the ring towns 
of National Capital Re'gion, the Committee Me distressed at the lack 
Qf progress made in this regard, In this connection, the Committee 
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would like to draw the attention of -Government to the recommen-
dation made in their 74th Report (1974-75) wherein it has been 
pointed out that "although it is the policy of Government since 1948 
to shift offices outside Delhi with a view to relieving cOiIlgestion both 
in the matter of offiCe and residential accommodation as also to 
relieve excessive pressure on land and various civic amenities in the 
Capital and that no new office of the Central Government or semi-
Government organisation can be opened or shifted to Delhi without 
the express approval of the Cabinet, there has been no wortjlwhile 
progress in the implementation of the policy." The Committee had 
further emphasised "the need to shift offices outside Delhi and other 
Metropolitan towns, not only in the interest of relieving congestion 
from these over-saturated cities of population but also to give a fillip 
to the development of Il'ing towns." The Committee urge that in 
order to relieve the congestion as also to reduce pressure on civic 
amenities in the Metropolitan cities, it is high time that Government 
should identify at a very early date such offices as can be shifted 
from Delhi and other Metropolitan cities and take concerned follow-
up action to shift them according to a time-bound programme. It 
need hardly be pointed out that the example in this Il'eg.ard has to be 
set by the Government themselves, if congestion in cities is to be 
reduced. 

Reply of Government 

Constant efforts are made by a very high-level body to stop new 
offices being established in Delhi and to shift some of the existing 
offices outside. For shifting of such offices from Delhi as can func-
tion from outside places, statistical infonnation is being compiled for 
preparation and consideration of proposals in this regard. 

2. As Il'~g.ards shifting of Central Government offices from other 
Metropolitan cities, it is stated that only such offices as are essential 
to operate in these cities have been located there. However, the 
recommendation of the Estimates Committee is noted and efforts 
will be made to shift some of the offices from those cities. 

[Min. of W & H No. 22012 (7) f76-Pol. IV dated 28-7-76] 

As regards Delhi, a Working Group has been set up to make 
indepth studies on the decentralisation of Government offices etc. 
from Delhi. Their recommendations are awaited. As regards 
Bombay, action is being taken by the Government of Maharashtra. 21 
Government offices have been shifted from Bombay to New Bombay 
according to information available with the Ministry of Works and 
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Housing. The Ministry of Works and Housing have also decided to-
construct office accommodation for Government of India offices in 
New Bombay. 

[Min. of W & H O.M. No. K-14011/S9/76-UD. III-A dated 30-11-76] 

Further information called for by the Committee 

Please state the action taken to identify the Central Government 
offices which can be shifted from Delhi and other metropolitan cities 
and the actual progress made in shifting of such offices. 

[LSS. O.M. No. S/23/1-EC/76 dated 19-3-77] 

Further reply of Government 

Proposals for shifting some of the offices from Delhi to its satellite\ 
ring towns and from Greater Bombay to New Bombay, QIl'e under 
consideration. Actual shifting will be carried out in phases, as and 
when suitable officeiresidential accommodation and other necessary 
facilities at new places become available. 

Commeots of the Committee 

Please see para 48 of the Report-Chapter I. 

[Min. of W & H O.M. No. 22()12(7)-Pol. IV dated 23-4-77] 

Recommendation No. 69 (Para 5.42) 

As regards other cities, the Committee consider that there is need 
that the growth potential of the existing small and medium towns 
is fully explored so that new centres of growth are developed in· 
the region to serve as counter magnets to wean the pop'Ulation from 
larger cities. The Committee may point out that even in advanced 
countries, like U.S.A. there is a growing trend to move from the 
larger over-crowded cities to smaller cities and towns. As repOrted 
in the press between 1970 and 1974, ove'!' 1.7 million more Americans 
left the big metropolitan areas than moved into there. Out of the 
16 Metropolitan areas with more than 2 million people each, 
eight are reported to have lost population since 1970. The Com-
mittee need hardly emphasise that while planning the new 
growth centres, cate may be taken to ensure that the planning is on 
sound lines and that infra-structure and basic amenities are fully 
provided for and that there is sufficient margin fOT an orderly 
expansion and growth in the years to come. 

Reply of Government 

The National Urbanisation Policy Resolution envisages the 
development of new counter magnets and neW urban centres in a 
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planned manner to ensure balanced distribution of economic acti-
vities in medium and small cities and towns. Further, a Task Force 
also been appointed to study the growth of small and medium towns. 

[Min. of W &H O.M. No. K-14011/1)9/76-UD IlIA dated 30-11-76] 

Further information called for by the Committee 

Please intimate as to when a Task Force was appointed to study 
the growth of small and medium towns and whether it has submitted 
its report. A co~ of the report may also please be fiurnished and 
the action taken on the recommendations/suggestions made by the 
Task Force intimated. 

[LSS O.M. No. 5/23/1/EC/76 dt. 19-3-77] 

Further reply of Government 

The Task Force was p,ppointed. on the 15th October, 1975. It has 
recently submitted its report. The copies of the repoI't are being 
p'rinted and shall be supplied as sOon as they become available. 

It is proposed to appoint an Empowered Committee to take deci-
sions on the various recommendations made by the Task Force. This 
-Committee shall be a,ppointed as soon as the printed copies of the 
report become available. 

[Min. of W & H O.M. No. H-llO/3-13/2j77-UD. IV-B dt. 26-5-77] 

Recommendation No. 70 (Para 5.52)' 

The Committee are surprised to note that the Scheme was intro-
·duced without ensuring proper machinery and expertise for formu-
lation and execution of projects under the Scheme. The Committee 
are infoI'med that now some workshop'S have been organised for 
imparting training to State officers to build up necessary expertise 
for formulation of suitable projects under the Scheme. The 
Committee feel that in addition to the training of State officers in 
the workshops, it will be of great help to the State Governments 
if the Centre extends help' and makes available expertise as required 
to the States in the formulation of the projects/schemes. 

Reply of Government 

Experts in the Town and CountI'y Planning Organisation of the 
Government of India actively assist the State Government officers 
in the preparation of projects under the Integrated Urban Deve-
lopment Programme. Officers of the TepO also visit the States for 
this purpose and assist in the various stages of the Preparation of 
the programmes. 
{Min. of W. & H. O.M. No. K-14011/59176-UD. III-A dated 30-ll-78] 
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Recommendation No. 71 (Para 5.53) 

The Committee would also like to emphasise tha.t a time-bound 
programme may be prepared to cover the remaining cities with a 
population of 3 lakhs and above in the first instance. In the light 
of the experience gained the scheme may be considered for extension 
to the cities with one lakh population. It would be desirable if 
suitable guidelines are provided for the development of these citi~ 
which should take infuaccount the potentiality of population 
growth over a period of time and makes provision for a moduler 
type of growth. 

Reply of Government 
Efforts are being made to cover as many new cities as possible 

under the programme. Financial limitations are, however, coming 
in the way of extension of the programme to all the cities. Thus, 
the allocation under the programme for the year 1976-77 is 
Rs. 30 crotes only and the allocation for the remaining two years 
of the 5th Plan is Rs. 85 crores only. Within this allocation, attemI1ts 
will be made to include as many new cities as possible consistent with 
the need of the cities already covered under the programme. 

[Min. of W. & H. O.M. No. K-14011/59/76-UD. III-A dated 
3Q..11-76] 

Comments of the Committee 
Please see paras 51-52 of the Report-Chapter I. 

Recommendation No. 74 (Para 6.23) 

The Committee note that as one of its objectives is to finance or 
undertake wholly or partly the setting up of satellite towns, the 
COl'pO'ration has been financing the projects in New Bombay, 
Yehlanka (a new town near Bangalore), Austin Town (near Banga-
lore), Hubli Dharwar, Mohali (Chandigarh), Panchkula (Chandt-
garh) etc. The Committee hope that efforts of HUDCO in this 
direction will continue in an increasing measures so that a chain 
of new satellite towns is set up to deflect the over-population of 
major cities. 

Reply of Government 

HUDCO's efforts in financing the urban development projects/ 
satellite towns, etc. are continued. Since the receipt of the report of 
the Estimates Committee, HUDCO has, in addition to the townships 
mentioned, therein, financed the development of new Aurangabad 
and new Nasik schemes. A scheme by Pimpri-Chinchwad, new town~ 
ship is being considered fol' financing. 

[Min. of W & H O·M. H-11013/3/76 PS dt. 29-11-76] 

3983 LS-6. 
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~9lJl11lel\clJltiOl1 No. 76 (Para~)' 

The Commit~ llQ~ that ]A? States a:nd 3 Union Territories have 
set up Ho~ing Board:; uQ.~r thew en~tznents and that they are the 
main agencies to implement housing programmes in the States both 
in the Urbcul and nlral IU'",~ tbQUCh their aotivitl~ ar-e largely con-
fined to the urban areas. The CQlnDlittee also note that Gujarat, 
~Ilna, 'ramil Naqu. apd PunjEtb States hJve set up a separate 
aQU.Sin~ a<>arc;i for undertikinl' housing programme in rural areas. 
The CommitWe have recammttnded elsewhere that Government 
should give more attention to the housing programme in rural areas 
and that separate Housing Board for rur~l areas may be set up in 
each State. The Committee feel that where due to. paucity of re-
sources or other reasons, it is not feasible to do so, the State Govern-
ments may consider extending the activities o.f the existing Housini 
JJoards to the roral areas as well S() that this important sector is not 
neglected in the matter of Housing, particularly when under the 
Prime Minister's 2~Point Programme, all-out efrQrts are required to 
8e made to make the programme a success. 

8eply of Government 

The :recommendation have been brought to the notice of all State 
Governments and Union Territory Administrations for necessary 
action. 

[File No. 15 (8) j76-H-II] 

Rei:ommendation No. 77 (Para 6.31) 

It has been brought to the notice of the Committee that certain 
Housmg Boards s·u.ffer from various di1llculties in the matter ot 
accelerating the construction of houses, particularly for the weaker 
seCtj.~ of society and lower income groups such as, inadequate 
f\lnds for cjl',ying out socio.economic survey, non~xistence of 
lec;hnical ofgamsation for advance p'lanning, delay in getting land, 
e.deq~~ of loan asiistance from financing :i.RStitutions etc. The 
Committee would like the Government to go into this matter so as 
to enable the Housing Boards to work more effectively. 

Repl}y of Govermnent 

The N!Commenciation of the Committee has been noted and it is 
proposed to discuss this recommendation at the next Conference of 
State Ministers of Housing and Urban Development to be held at 
Calcutta in December, 1876. 

[File No. 15(8)/76-H-II] 
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Further information called for by the Committee 

Please intimate the outcome Of the consideration of the matter 
.;at the Conference of the State Ministers of Housing and Urban Deve-
lopment held at CaJ.cutta in December, 1976 and the follow up action 

taken thereon. 
[L.S.S. O.M. No. 5/23jl-EC/76, dated the 19th March, 1977]. 

Further reply of Government 

The above recommendation of the Estimates Committee was 
p!laced before the Conference of State Ministers of Housing & Urban 
Development held at Calcutta in December, 1976. The Conference 
had recommended that a Working Group might be constituted by the 
Ministry of Wor'ks anel Housing to study in depth the problems inhibi-
ting the performance of Housing Boards. 

The above recommendation of Conference is under consideration 
. of the Government. 

[File No. 15(8) j76-H-II] 

CoJDBlents of the Committee 

Final decision take., in the matter may be iQ.timated to the Com-
mittee. 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE. 

TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recommendation No. 5 (Para. 1.33) 

The Committee also note that there are varying provisions and 
procedures in the enactments- for acquisition of land and for payment 
of compensation etc. No such provision however exists in the Gujarat 
legislation. In this connection, the Committee would like to draw the 
attention of Government to Pal1'agraph 6.56 of the Report of the-
Selected Building Project Team on Slum Clearance (1958) where it 
has been recommended that "a critical study of the various Acts' 
should be made by a special committee which should formulate a 
Model Slum Clearance legislation for the guidance of the States. The' 
legislation should include measures for slum prevention, acquisition 
of slum sites and rehousing sites, slum servicing and improvement 
and also rehabilitation of sub-standard housing. The slum problem 
has to be tackled on an all India basis and it is essential to have a 
uniform legislation for this purp'Ose." 

Recommendation NO.5 (Para 1.34) 

The Committee regret to note that no action has SO far been taken 
on the recommendation. They would, therefore, urge upon the 
Government to examine the recommendation of the Team in all its 
aspects and bring forward at an early date a model legislation for 
slum clearance and improvement so that the problem is tackled in a 
systematic manner all over the country. 

Reply of Government 

The Selected Buildings Project Team made a study of the slum 
problem and an assessment of the progress of slum clearance work in 
the then States of Bombay, Madras, Mysore, Uttar Pradesh and West 
Bengal through a panel set up by it. Theil'recommendations were, 
therefore, based mainly on the experience of their field visits in these-
States. No mention of the Slum Areas (Improvement and Clearance) 
Act 1956 which is a Central Act and is applicable to Union Terrt-
tori~s, has been made in the Rep'Ort presumably because the panel 
did not visit any of the Union Territories. 

76 
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The necessity fOT enactment of a special legislation for slum 
.clearance/improvement by the States had been recognised by the 
'Conference of State Ministers of Housing on a few occasions and this 
Ministry had advised the States to enact legislation on the lines of 
the Central Act· This Ministry has, therefore, been treating the 
Central Act as the basis on which the legislation of the States could 
be modelled. 

The Selected Buildings Project Team made its recommenda,tion 
more than 17 years back. During this period the magnitude of the 
problem has increased and there has also been a gradual shift in 
-emphasis from slum clearance to slum improvement and from the 
provision of ready built tenements to the provision of sites, with ser-
vices. For this reason and for the following additional reasons, it is 
not considered necessary to evolve model legislation on slum clear-
ancejimprovement:-

(1) During the intervening period many States have enacted 
comprehensive legisla,tion on slum clearance/improvement 
and some of them have also set up' separate authorities 
under the Act to carry out the purposes of the Act. 

(ii) It is expected that, in the succeeding years, in addition to 
increasing emphal':is on improvement of slums, the pro-
vision of sites and services as a better alternative would 
also be recognised and implemented. 

(iii) If increased emphasis is to be laid on the scheme if 'sites 
and services' it would be necessary for State Governments 
to have powers to acquire urban/urbanisable land speedily 
and at reasonable rates. While the imposition of ceiling on 
vacant urban land is likely to result in surplus urban land 
vesting in the Government the question of amendment of 
the Land Acquisition Act, 1898 to facilitate speedy acquisi-
tion of urban and urbanisable land, in the context of the 
25th Amendment of the Constitution, is also being separa-
tely considered by a Committee appointed by this 
Ministry. 

[Min. of W. & H. O.M. No. H-llOI3f7/76-UD IV-A dated 30-11-76] 

ReeommendatiOll No. 9 (Para 2.6) 

The Committee note that in order to deal with the growing pro-
blems of slums, the Slum Clearance/Improvement Scheme was in-
troduced by the Government of India in May, 1956 with the primary 
object of improving the slums and resettling the stum dwellers near 
their place of employment. While the actual execution of the scheme 
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was entrusted to the State Govemments, financial assistance by way· ' 
of loans and grants was provided by the Central Government to the-
extent of 75 per cent Of the cost of projects upto 1-4-66 and 871 per 
cent of the cost of the projects from 1-4-1966. The scheme was 
transferred to the State sector with effect from 1st April, 1969. 

Recommendation No. 9 (Para 2.7) 

The Committee further note that during the period the scheme 
was in the Central sector, against a total allocation of Rs. 52 crores 
for the period upto 31-3-69, a total amount of about Rs. 34 crores was 
disbursed to the State Governments under the scheme. There was 
thus a shortfall of about Rs. 18 crores in expenditure against alloca-
tion. The reasons for shortfall are stated to be that the Central 
assistance was dependent on the amount approved for inclusion in 
the Annual Plan of the States and the expenditure incurred by the 
State Governments on the execution of the schemes, and that the 
assistance prOvisionally released to the State Governments was found 
not to have been fully utilised and that in some cases, no releases 
were made as a few State Governments had not incurred any ex-
penditure under the scheme in a parti~ular financial year. 

Recommendation No.9 (Para 2.8)' 

The Committee are constrained to observe that the shortfall in' 
the utilisation of the amount allocated for Slum Clearance/Impro-
vement Scheme indicates lack of purposeful planning and pro-
gramming to deal with the problem of slums which'is assuming large 
dimensions. The Committee consider that in a planned economy, 
where scarce resources have to be distributed for various develop-
mental purposes under a system of overall priorities, it becomes 
incumbent on the authorities to formulate and implement their 
programmes in such a way as to ensure effective utilisation of the 
amounts which have been allocated with difficulty, in the face of 
other competing demands from various sectors of the economy. The 
need for evolving a strategy for making the test use of the resources 
by well-planned anq well coordinated programmes and by ration-
alising and streamlining the administrative machinery fCYr execution 
of the programmes need hardly be emphasised. The Committee 
recommend that the deficiencies in preparing programmes for slum 
clearancelimprovement and in implementation thel'eof should be 
clearly identified and concerted efforts made for taking remedial 
action so ... to make meaningful use of the available resources for 
dealing effectively with the growth of slums. 
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ftecolnJlumdation No. 18 (Para 2.') 

The Committee note that while 5 StateslUnion Territories have 
drawn over Rs. 300 lakhs each as central assistance during the period. 
from 1956 to 1969, 12 States have drawn less than Rs. 300 lakhs each 
out of which ten have drawn less than Rs. 100 lakhs. The Com-
mitte~ {!onsider that whereas financial assistance is released to the 
State _ Governments on the basis of expenditure incurred by them 
under the Scheme, it may well be that the States which have lagged 
behind in availing of the Central assistance, may not possess the 
requisite machinery and technical competence to formulate and im-
plement the schemes, even though the magnitUde of the problem of 
slums in such States may be no less or rather may be even more 
than the States which have secured larger measure of central assis-
tance. The Committee feel that it would' only be equitable if the 
central assistance to the States is given with reference to the gravity 
of the problem of slums which requires to be solved rather than on 
the basis of the cap1acity of the States to formulate schemes a.nd incur 
expenditure. In the opinion of the Committee, the Central Govern-
ment should provide guid'ance and assistance to the States with 
large slum population, which lag behind in the formulation .and exe-
cution of the schemes so that they are enabled to tackle their slum 
problem effectively and do not lag behind the better equipped States. 

Reply of Government 

The Slwn Clea..Nmdet1mpt.ovement Scheme was traIl/Sferred to 
the State Sector with effect from 1-4-1969 and necessary funds are 
to be provided by the State Governments in their respective annual 
plans for financing the scheme. The Central assistance for State 
Plan Schemes is given in the shape of block loans and block wants 
which the State Governments may utilise for various sectors of 
development according to their own scheme of priorities. The re-
commendation has, therefore, been brought to the notice of the State 
Governments for appropriate action. 

[Min. of W. & H. O.M. No. H-l1013/7/76-UD IV-A dated 30-11-76] 

.Recommendation No. 15 (Para 2.28) 

The Committee note that the scheme for Environmental Improve-· 
ment in Slum Areas was initially introduced in all cities with a 
population of not less than 2 lakhs but later on it was extended to 
9 'more cities on the basis of one city each of the remainin.g States. 
thereby making a total of 20 cities. The Committee see no reason 
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as to why the schemes which was intended to improve the environ-
mental conditions in the slum areas has been extended to all the 
States without reference to the magnitude of the slum problem. 
Since there is constraint of resources, the Committee need hardly 
point out that funds from the Centre under such schemes should 
be made available in respect of such cities where the problem of 
slums is acute so that the WOTst slum areas can be improved first 
and made liable. 

Reply of Government 

The Conference of State Ministers of Housing held in Delhi 
in July, 1972 recommended that the Scheme of Environmental Im-
provement in Slum Areas should be extended to States where the 
Scheme was not then in existence also to enable them to implement 
the same in at least one important city in each of such States. This 
recommendation was considered in consultation with the Planning 
Commission and on the basis of population and magnitude of slum 
improvement work required to be undertaken the following cities 
were selected for being brought within the purview of the Scheme: 

1. Jaipur 
2. Indore 
3. Patna 
4. Cochin 
5. Srinagar 
6. Ludhiana 
7. Cuttack 
8. Gauhati 
9. Rohtak 

[Min. of W. & H. O.M. No. H-l1013/7/76-UD IV-A dated 30-11-70] 

Recommendation No. 31 (Para 2.76) 

The Committee would like to point out that the problem of 
squatters is intimately linked with the problem of shelter and em-
ployment opportunities. It is, therefore, of utmost importance that 
while taking action to evici the squatters in the big cities, it may 
be ensured that integrated schemes for proVliding house sites are 
formulated so that the basic need of shelter for these persons is 
solved. The Committee would, therefore, like Government to for-
mulate a well thought out programme of providing house sites and 
inexpensive building material to resolve the housing problems of 
squatters and slum dwellers. 
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Reply of Govemment 

There is no scheme under the Central Sector fior assistmg the 
State Governments in formulating and financing projects of sites 
and services. However, the Housing and Urban Development 
Corporation is exploring the possibility of obtaining aSSistance from 
the World Bank which is proposed to be given to the State Go-
vernments for undertaking programmes 'Of sites and services. The 
National Bu:.ildings Organisation has also evolved various designs 
of low cost housing and the technical assistance and advise of this 
orgnisation would be available to the State Governments and 
other public housing agencies. 

[Min. of W. & H. O.M. No. H~11013/7/76-UD IV-A dated 30-11-76] 

Recommendation No. 41 (Para 3.17) 

The Estimates Committee which visited some of the towns in 
Haryana were given to understand that under an imaginative 
rationalisation scheme, new complexes housing all the district 
offices of the Deputy Commissioner, Magistrates, Civil Supply 
Officers etc. have been housed in one integrated complex. The 
officers and staff have also been provided with residential accom-
modation nearby on a planned basis. The . old houses with huge 
compounds of the civil officers from colonial days have been done 
away with and the land released put to public use either for con-
struction of houses by co-operative societies or auctioned to the 
public at remunerative prices to generate resources. The money 
realised from the disposal of the valuable land has been utilised 
for buildiing the modern complex of integrated offices as mentioned 
above. 

The Committee haVe been given to understand that one of the 
constraints comin'g in the way of undertaking a meaningful pro-
gramme of housing for the weaker sections, is paucity of land. The 
Committee feel that the approach adopted by the Haryana Go-
vernment as outlined above, may well provide an answer. 

The Commlittee would like Government to study the matter in 
depth and prepare a model scheme for circulation to the State 
Government etc. for putting to rational use the huge land exist-
ing in the colonial houses of civil officers in the districts and put 
it to use for providiing houses to the people in general, particularly 
those coming from the weaker sections of society. 
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Reply oIf Govel'IIlment 

The State Governments who are required to prepare develop-
ment plans for the district headquarters would be in a better posi-
tion to work out the economics of housing the various diistrict 
offices in an integrated complex and putting the existing land for 
either remunerative purposes or for housing people belonging to 
economically weaker sections. This scheme has also to be viewed 
in the larger context of decentralisation of the administrative set 
up at the district level and devolution of adequate powers to 
lower levels of administration, which wm require careful consi· 
deration at the State Government level. The observations of the 
Committee have, therefore, been brought to the notice of the State 
Governments for examination of the scheme drawn up by the 
Government of Haryana. 

[Min. of W. & H. O.M. No. H-11013/7/76-UD IV-A dated 30-11-76] 
Recommendation No. 53 (Para 4.42) 

The Committee note that the Government of Gujarat, Haryana, 
Tamil Nadu and Punjab have already set up a separa.te organlisa-
tion like Rural Housing Board or similar organisation to take up 
the work of rural housing etc. The question of formulation of a 
rural housing board is stated to be under consideration of the West 
Bengal State Government also. As regards the question of setting 
up a rural housing board by other States, the Committee do not 
share the views of the Conference of State Ministers held at 
Madras in 1974 that it was not necessary to set up such a Board in 
every State. The Committee feel that the housing problems of 
the rural poor have not been given close atten1lion so far and as 
such there is need of a separate body which should exclusively 
look into such matters and draw up a package pro'gramme in 
consultation with other bodies for an integrated development of 
the rural areas and arrange for finances to implement such pro-
grammes. The Committee would, therefore, urge Government to 
prevalil upon the remaining States to take urgent steps to set up 
rural housing boards or similar other suitable organisations without 
loss of time, so as to serve as a focal point for purposeful direction 
of efforts in rural housing. 

Reply of Q6vernment 

The recommendation has been brought to the notice of all the 
State Governments and Unlion Territory Administrations for 
necessary action. 

(File No. 15(8) 176-HlI) 
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Further iDformation called. far by the Committee 

Please intimate the action taken by the State Governments and 
Union Territories in setting up Rural Housing Boards Of similar 
organisa tions. 

[L.SS. O.M. No. 5/23/1-EC/76 dated the 19th March, 1977] 

FurtlheJ:! reply of Government 

None of the State Governments has so far communicated to 
this Ministry their reaction to recommendatlon of the Estimates 
Committee for setting up Rural Housing Boards in the States. In-
this connection, it may, however, be stated that the Conference of 
State Ministers of Housing and Urban Development held at Cal-
cutta in December, 1976 recommended inter-alia that the existing 
Housin'g Boards in the States should be em'powered to extend 
their activities to the rural areas. The State Governments etc. 
have been requested to take appropriate action in this regard. 

[File No. 15('8)/76-HII] 

Recommendation No. 73 (Para 6_20)' 

The Committee note that the Housing and Urban Development 
Corporatlon (HUDCO) was set up in 1970 to co-ordinate the acti-
vities of the Government in the field of finanCing housing and urban 
development programmes in the country. The Committee also 
note that the activities of the Corporation are quite broad based 
as these include setting up new or satellite towns, set1ting up build-
ing material industries, besides financin'g and undertaking the 
housing and urban development programmes. 

Reply of Government 

Noted. 
[Min. of W&H O.M. No. H-I1013/3/76 PS dt. 29-11-761 

Recommendation No. 73 Paras 6.21 to 6.22) 

The Cor:nnittee further note that out (If 6g5 schemes receivcC by 
HUDeO !;ince its ir.ception 289 schemes have been .3anctic.n€d. 
whereas 201 l'chemes have either been withdrawn Or not sanc'.;ioned. 

The Committee ft'el that the number cf schemes wl:hdrawn or not 
sanctioned :is on the high side. They con~irier that the time and 
energy invclved in the processing of such schemes can be saved if 
thE" CorpOlatfon gives wide publiCity 10 the guidelines which )IIY 
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down the llre-It:quisites for submission of &c.t1~mes for l.jans SO ~hat 

the schemes are buumitted only where they fulfil the conditions. As 
regards the app1i~ations stilI pending, the Committee see no reasons 
why such a large number of applications remain pending. The Com-
mIttee r.eed r.arc.1y emphasise that concerted actiull shuuld b~ taken 
for their quick disposal. The Committee fUrther feel that there is 
need for streamlining the procedure under whi.ch the schemes should 
be scrutinised at the preliminary stage to see whether they fulfi: the 
~onditions for meriting grant of loan ~o that only those schemes 
remain on the live register which need 11na1 arld delaild scrutiny. 

Reply to Government 

In the initial stages when the borrowers were not familiar with 
the HUDCO nonns, etc some difficulties were exp~!rienced. HUDCO 
has already given wide publicity to the guidelines as well as norms. 
etc. on the basis of which the schemes are considered for financial 
assistance. HUDCO has also circulated to the borrowing agencies, a 
check list of engineering, architectural and finance points generally 
considered while scrutinising the projects. The borrowers are re-
quested to check their loan applications, against these po~nts to avoid 
infructuous work in formulating the projects. With increased 
familiarity of the HUDCO's norms by the borrowers, the situation 
has considerably improved. 

In order to glve maximum publicity to the HUDCO poli.cies, 
~llidE-lines etc. and to understand the problems of tht:: bOl'l'owers and 
consequently help in expediting the scheme scrutiny; from January 
1977, HUDCO tas phmned regional conference in diffe!.'ent pal'ts of 
the country which wiII be attended by the delegates of the borrower 
in that region. 

The rr.ajcrity of th£' 205 schemes indicated as pending were, in 
fact. pending not with HUDCO but with the borrowers. In thc£e 
cases, HUDCO had sent its observations, comments etc. to various 
B'tt!ncies for nec€;!:;rsry compliance by them. These schp.mes are con-
sidered for sanction as and when the 'lpplicants comply with the 
rel.luirements conveyed to them. 

The procedure f<'r the scrutiny of schemes is that under the Chief 
(Projects) tnfre aJ e three Projects Appralsal Teams for differeont 
rep;ions of the co\:!nhy. Each appraisalleam consists of an Enginet~r, 
an Architect and a Finance Officer. Therefol-e, the entire !lcrutiny of 
the Projects is completed within the group itself, thereby avoiding 
the delays through thf' movement of files bl:c"tween one section tc 
another dealing with differer.t disciplines. From the date of the 
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receipt each scheme appraisal reports are normally sent within 15 
days However the borrowers, instead of fulfilling thf: requlrem(.l~tF 
indicated by HUDCO start questionin gthem or making counter sug-
aestions and corr~pondence ensues. 

[Min. of W & H O.M. No. H.11013l3/76-PS dt. 29-11-76] 

Recommendation No. 78 (Paras 6.41 & 6.(2) 

. The Committee note that the Life InsuranCe Corporation is invest-
ing in the &o(·ic..Jly oriented sectors, i.e., pllblic/cuuperative O\H 
sedor to the tuz,e of 2!i per cent. of its investible funek They alsO' 
note that L.I.C. has emerged as one of the most important suppliers 
of long term cre1it for housing in India and that in the formulatilln 
of the Annual Plans 01 the States, it is only L.I.C.s loans to State 
Governments for social housing schemes that are reckoned as re· 
sources for the Plan. The Commi.ttee also note that the L.I.C. invest-
ment on these schemes is progressively increasing every year i.e. 
from an average of about Rs. 12 crores per annum duri.ng the Third 
Plan, it has risen to B.s. 17.8 crores during 1975-76, the second year 
of the Fifth Plan. 

The Committee note that the Working GrOllp appoint~d to considn 
the various asp(~cts of investment of funjs of ! ... I.C. in housing pro-
grammes has since SUbmitted its report and has inter·alia recom-
mended that 'he c-llocation of LJ.C. funds for housing sector may be 
reviewed from YC'ar tc year basis through du;cussi )ns, bet.ween the 
L.I.C., Ministry of Works and Housing, Ministry of Finance and 
Planning Ccmmission. The Group has re~ommended an allocatiun 
of Rs. 53 crol'es felr the year 1975-76 for hou.sIng sector to State Gov-
emments, HUDeO and Apex Cooperative H,)l1sillg Finance Soci.:t.ies. 

The Committee consider it more approprilte if the allocation of 
fund!i of L.l.C. to State Governments is made on the basis o~ C'enain 
prescribed percentage of Corporations occruuls so as to avoid delnys 
and uncertainties in such allocations whi.ch are likely to occur under 
the prncedure, proposed by the Working GrO!tJ,). 

Reply of Government 

According to the existing investment policy of tbe L.I.C., funds 
available for investment in the socially oriented sector are to be not 
less than 25 per cent. of the annual additions to the controlled fund. 
Since the Clpproved purposes of L.I.C.'s inves4;men~s in the 80cial1y 
onented sector compri~ electricity. housing, water supply Jnd 
a<:!werage, cOl)pelative sugar factories and in~nl)trial e.ltates. the-
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amands on the L.I.C. for these purposes will hiive to be accommodat-
ed withm thi.; bload bmit. The need for making available for thr·ee 
socially purposive sectors within the constraints of the existing in-
vestment policy of the L.I.C. makes it imperative that a compreh(>rl. 
sive view is taken of tht: demands on the L.I.C. of electricity, hou!>ir..a 
and sanitation sectors in the perspective of the relative priorities 
accorded for them in the Plan. Keeping these considerations in 
view. it would be rather difficult to prescribe allocati.on oi funds of 
1...1.(,;. to the Sta~e Governments for housing on the baSis of a fixPd 
percentage of Corporations' annual accruals to the controlled fund. 
Moreover, the fi~ation of a definite percentage i.l the housing sector 
wi~l introduce too much rigidity in the pattern of L.I.C.'s investment 
PO:1Cy because as B corollary, definite percentage:; may have to ttl! 
settled for L.I.C:s ir.\'estments in el~tri(!ity, wa:'er suppl? ar,Q 
scwerap.e S(;hemes also. 

In the ab.:)\'e CIrcumstances, the existing pror.edure of allocating 
L.l.C.'s funds to State Governments for various houslng schemes dClU 
no~ call for nn, chElngf'. 

[Min. of W&H. File No. 15 (8) /76-HII]. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY 'l'HE 
COMMITTEE. 

aeeo-nendatioa Mo. 3 (Paras 1.Z5-1.Z'1) 

The Committee note that the definition of slums is broadly similar 
in the enactments of the Central and State Governments relating to 
Slum Improvement and Slum Clearance. The Committee, however, 
feel that the definition of slums is wide-ra,nging and liable to dift'e-
rent interpretations and may bring within the compass of the Acts 
sub-standa'rd housing without services and amenities, inhabited by 
very low income groups, which could with some marginal improve-
ments be made habitable for a long period without being detrimental 
to safety health or morals. They feel that according to the legal defi-
nition very substantial portions of urban areas in the country may 
well come within the encompassing definition of slums. The Com-
mittee consider that slums is in fact an inappropriate word to be 
used in Indian conditions where people forced by circumstances and 
deficiencies in socia-economic conditions have to put up in certain 
areas. Most old and historical cities have congested residential areas, 
not properly served by sanitary and other amenities, yet they have 
a healthy social structure with economic activity and they cannot, 
therefore, be declared as slums although they do constitute sub-
standard housing conditions. As for instance, the representative of 
the Delhi Development Authority admitted during evidence that Clthe 
notification showing the entire area of walled city of Delhi as slum 
ignoring among it is not a correct definition because in the context 
of some of the beautiful areas of the walled city, we cannot declare 
the whole of the walled city is slum area". 

The Committee therefore a'l'e of the view that the scope of the 
definition of a slum area should be narrowed to bring within the 
compass of the Act only those areas with predominantly undesirable 
structures and poor environmental conditions which afford no possi-
bilities for safe habitation even after effecting certain critical improve-
:meII.u. In such a case the magnitude of the problem of slums will 
be limited and more manageable and it would be well within the 
means and resources of Government to tackle the p!"oblem in a pur-
poseful and selective manner and to concentrate its activities in the 

87 
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eradication of the worst slums. The Committee also feel that a more 
precise definition of slums would be of considerable help to the local 
authorities to determine the priorities for action in respect of slums 
and to enable them to take up the worst slums first. 

The Committee would, therefore, suggest that Central Govern-
ment may issue guidelines to the State Governments for defining 
slum in their respective Acts, with particular reference to their 
physical and social aspects so that the scope of the problem is limited 
to the clearance or improvement of such of the areas as need the ut-
most urgency in terms of the enormity of the problem. The Com-
.mittee, however, would like to make it clear that this does not apply 
to unauthorised slums. 

Reply of Government 

The definitions of slum area in the various State enactments is 
~re or less the same. In dealing with slum areas in a particular 
<;ity the State Governments as well as the agency chaorged with the 
task of carrying out the programme of slum clearance/improvement 
could be expected to take up for treatment only those slum a,reas 
which have all the worst features contained in the definition. The 
Government of India have also from time to time been urging the 
State Governments to devote theior attention towards the worst slum 
areas in view of the magnitude of the problem and the limited re-
sources available for financing programmes. Thus, when the Central 
Government initiated the scheme of slum clearance/improvement in 
1956 the State Governments were advised that they should concen-
trate attention only on the worst slums. In a ciorcular letter dated 
the 30th May, 1956 tOo the various State Governments the follOWing 
observations were made by the Government of India:-

"While drawing up your slum clearance programme for the 
Second Five Year Plan period, it should be remembered 
that the limited funds that the Centre has been able to 
set apart for the purpose are hardly adequate to deal with 
all the slums in the' country. As such, your programmes 
should for the present be confined to larger towns and 
should cover, as far as possible, only the worst slums. The 
programme should be carefully spread out over the Plan 

j: period and your precise requirements fO'l" each year should 
be separately indicated in respect of each individual 
project." 

Again in July, 1961 while communicating the decision of the Gov-
ernment of India permitting the State Governments to utilise a por-
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tion of their allocation for slum clearance/improvement fO'f program-
mes in cities other than Bombay, Calcutta, Madras, Kanpur, Ahmeda-
bad and Delhi the following points were emphasised by the Govern-
ment of India:-

"The Government of India are of the opinion that the problem 
of slum clearance in the six major cities still remains very 
acute, although the limited funds allocated for slum clear-
ance operations in these cities during the Second Plan 
period have helped the State Governments to some extent, 
in taking up a few of the worst slums and in providing 
alternative accommodation to the slum evictees. It is, 
therefore, necessary to ensure that the maximum effort is 
concentrated on these six cities and that the bulk of 
the limited funds made available for slum clearance 
during the Third Plan Period are utilised for the clearance 
of, slums in those cities." 

When the Scheme for Environmental Improvement in Slum 
Areas was proposed as Central SectOT Scheme, in ,a letter dated the 
29th November, 1971 the Government of India's emphasis on tackl-
ing the problem of the worst slums was made clear to the Sta.W 
Governments in the following words:-

"The question of tackling this problem has been engaging the 
attention of the Government of India. It is felt that if 
the slums cannot be cleared, at least improvement of the 
environmental conditions in the existing slums should be 
taken up. The Government of India are prepared to con-
sider specific schemes drawn up initially for one or two 
of the worst slums in the largest city in the State." 

Thus, starting from the slum cle:arancefimp'rovement scheme the 
-emphasis laid by the GoveI'nment of India was on the clearance and/ 
or betterment of the worst slums in the cities and this point has 
-been impressed on the State Governments also. The funds for un-
dertaking these programmes being limited, it could be expected that 
the State Governments would be judicious in the utilisation of these 
funds and would incur expenditure only in those slum areas which 
need urgent attention. It is, therefore, not considered necessary. to 
issue any guidelines to the State Governments on the definition of 

;slums. 

[Min. of W. & H. O.M. No. H-l1013/7/76-UD. IV-A dated 30-11-76] 
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Comments of the Committee 

Please see paras 20-21 of the Report-Chapter I 

Recommendation No. 44 (Paras 3.27-3.30) 

The Committee note that a statement on the Housing Policy 
w~ for the first time made in the Parliament on th~ 14th August, 
1957. The statement laid emphasis on subsidy in housing to the 
needy persons with meagre income and on setting up Housing Cor-
porations in the States to help with financial assistance to those 
who could perhaps do without subsidy. The Committee, however, 
note that this statement has not been followed up by setting forth 
National Housing Policy so as to provide clear and firm guidelines 
for the housing programmes. 

The Committee w,Duld in this connection refer to their recom-
mendation in the Thirty-Seventh Report (1972-73) and sixty Seventh 
Report (1974-75) that Government should formulate the National 
Housing Policy without any further delay. The Conferences of 
State Housing Ministers have also recommended formulation of 
such a Policy. The Committee are concerned to note that no con-
clusiye action has been taken by Government on their I'ecommen-
dations and the matter is still engaging the attention of the Govern-
ment. 

The Committee are not convinced by the necessity of setting up' 
another Working G;;roup in November, 1975 to study the material 
already collected on matters connected with housing and indicate 
the areas for future study, when the spade work had already been 
done by a Steering Group at the time of the formulation of the 
Fifth Five Year Plan. 

The Committee are unhappy at the delay in coming to a deci-
sion in this impoJ1tant matter which needs to be dealt with on an 
urgent footing. They. would urge Government to bring out the 
National Policy on Housing without further loss of time. The' 
National Housing Policy may, inter-aLia spell out in clear terms the 
responsihi!1ities of the State/local Governments in the matter of area 
planning, acquisition and development of land, environmental im-
provements, provision of infrastructure facilities, development of 
growth centres and satellite towns etc. It would also be desirable if-
the obligation of employers in providing houses to their employees; 
as also the role of the financial institutions in providing necessary 
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finance for housing activity may also from p'art of the National Hous-
ing Policy'. The Committee further suggest that the National Hous-
ing Poli~y should be reviewed periodically in the light of ex-
perience gathered and availability of resources. 

Reply of Government 

The conferences of State Ministers of Housing and Urban Develop-
ment held at Madras and Bhopal in May/June 1974 and October, 
1975, respectively recommended the setting up of a National Com-
mission on Housing which should go into the vat'ious complex issues 
relating to role of housing in national development, suggest the 
policies and programmes to be adopted on a long term perspective. 
The recommendations made by these Conferences were considered 
in consultation with the Ministry of Finance and Planning Commis-
sion. It was pointed out by them that a large number of studies on 
matters concerning Housing had already been carried out and it 
would be useful if a Working Group of experts were to be set up 
to study the existing materials and indicate the areas for further 
study. The question of appointment of a National Commission, 
if necessary, could be considered a,fter such an exercise had been 
done by the WDt'king Group. Accordingly, a Working Group was 
appointed in November, 1975. The Working Group has since sub-
mitted its report and inter-'alia recommended the necessity for 
setting up a National Commission on 'Housing'. The question of 
setting up a National Commission on 'Housing' is under considera-
tion. The Commission, when set up, will help in evolving a national 
housing policy and the recommendations made by the Estimates 
Committee in this regard will be kept in view. 

(F. No. 15 (8)/76-HII). 

Further information called for by the Committee 

Please state when the t'eport of the Working Group was submit-
ted. A copy of the report may also please be furnished. 

(L.S.S. O.M. No. 5/23/1-F£/75, dated the 19th March, 1977). 

Further reply of GovemmeRt 

The Working Group appointed to study the existing materials 
connected with housing etc. submitted its report on the 11th August, 
1976. A * copy of its Report is attached as Annexure. 

(F. No. 15 (8)/76-HII). 

*N ot printed 
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Comments of the Committee 
Ptease See para 32 of the Report-Chapter I. 

Recommendation No. 75 (Para No. 6.24) 
The Committee note that 60 per cent of HUDCO's funds go to 

State Housing Boards for housing schemes. The Committee con-
sider it of paramount important that this expenditure is incurred 
on finanCing the social housing schemes which are primarily intend-
ed for housing the economically weaker sections of society and 
lower income groups. To achieve this end, the Committee would 
like the Government to review the position in co-ordination with 
HUDCO, State Governments and State Agencies to ensure that the 
funds are judiciously distributed to the Sta,tes housing agencies with 
reference to the magnitude of housing shortage of EWS and LIG 
and not on, the basis of capacity of the State Governments to prepare 
and execute the housing schemes. 

Reply of Government 

As on 31-7-1976, 83.5 per cent of the total dwelling units sanction-
ed were for economically weaker sections ar. d low income groups. 
HUDeO conti~ues to give priority to sanctioning the EWS end LIG 
Housing. 

In order to encourage the housing agencies from the 'States, that 
have not so far adequately, availed of HUDCO's financial assistance, 
HUDCO sometimes sends its own Project Appraisal Teams consist-
ing officers from technical and financial disciplines, to formulate, 
scrutinise and accept the schemes on the spot. This has helped in 
encouraging the backwa'l"d States to submit schemes to HUDCO. 

A scheme for determining the priorities in loan sanction to 
various States on the basis of their needs is also under consideration 
in HUDCO. 

(Min. of W.&H. O.M. No. H-l1013/3/76-PS dated 29-11-76), 
~ Comments of the Committee 

Please see para 55 of the Report-Chapter I. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL A WAITED 

Recommendation No. 29 (Para 2.67) 

The Committee note that the question of P'I'ovision of hOUSing by 
industrial concerns to its employees has been discussed in the P9st at 
several levels and the latest recommendations of the High Level Com_ 
mittee of Ministers appointed during 1974 is that "Every big indus-
trial concern should build houses for its eligible industrial workers 
afoter five years of establishment and provide residential accommoda-
tion to all the eligible industrial workers in a phased programme 
spread over a period of 10 years". The Committee note that as the 
Ministry of Labour had not favoured this recommendation, it is not 
considered desirable by the Government to make it obligatory for big 
industrial concerns to build houses for their employees. The Com-
mittee have not been informed of the detailed reasons which 
weighed with the Ministry of Labour to reject the recommenda-
tion of the High Level Committee of Ministers. The Committee 
a.re, however, inclined to think that industrial units set up in the 
metropolitan and other big cities have some obligation to pay for 
the special benefits which they draw upon. 

As all costs are at present passed on to Government and the 
community has ultimately to pay for it, it is desira,bIe that the 
industrialists should also bear their due share of the costs by pro-
viding housing to a prescribed minimum percentage of their emp-
loyees, particularly to those belonging to low income groups. In 
the opinion of the Committee the employer should not grudge the 
p'rovision of this facility to the workers as the latter a~e the back-
bone of any industrial unit. 

Reply of Government 

The provision of amenities, such as housing etc., to the workers 
is covered by the laws governing industrial relations and these 
laws are being administered by the Ministry of La,bour. Accord-
ingly, the recommendation made by the High Level Committee 
of Ministers was referred to them. The Ministry of Labour, in 

-I ........ 

, 
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their reply, stated that taking due note of the unsatisfactory ex-
perience of legal compulsion on the plantation side, they were not 
very hopeful about the ultimate results of extension of the area of 
legal compulsion in the matter of workers' housing. They further 
stated that the National Commission on Labour (1969) had consi-
dered the question of sta,tutory obligation on employers to build 
houses for industrial wOTkers in a comprehensive manner, but did 
not favour the extension of the area of legal compUlsion on emp-
loyers in the matter of housing. This matter was also discussed 
in the Secretaries meeting held in the Cabinet Secretaria.t on 4th 
February, 1976, where, inter-alia, the view taken was that it may 
not be practicable for each industrial unit to construct houses for 
it'S workers for want oil land and resources. 

However, in view of the importance of the matter, it is proposed 
to take it up again with the concerned Ministries. 

Further information called for by the Committee 

Please intimate the final decision taken regarding extension of 
the area of legal compulsion in the matter of workers' housing. 

[L.S.S. O.M. No. 5/23/1/EC/76, dated 19-3-77]. 

Further Reply of Government 

No final decision in the ma.tter has so far been taken. 
(F'ile No. 15 (8) /76-HII). 

Recommendation No. 30 (Para 2.75) 

The Committee feel that the present law in the country is not 
effective enough to deal with encroachers and squatters. In this 
connection, the Committee agree with the views of the Working 
Group on Slums that "There is a tendency to view squa,tters settle-
ment in human terms and to discourage any strong action in 
removing them. While these sentiments are laudable, the ultimate 
losses ate to the community as ?. whole since indiscriminate squat-
ting pre-empts the option up'On a community for the optimum 
use of urban land. Where necessary, more effective legislative 
powers should be assumed which make squatting on Government 
or public lands as a cognisable offence punishable with fine as well 
as imp'I'isonment .... ". The Committee ate informed that the 
Maharashtra Government hav~ recently passed an enactment 
which provides for summary eviction of persons in unauthorised 
occupation of vacant lands and cour'ts have been barred from enter-
taining any petition against evictions undertaken under the Act 
The Act also provides for a minimum ptenalty of 6 months imprison-
ment and fine of Rs. 500/-, the maximum imprisonment being 
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.3 years. The Committee have further been informed during evi-
dence that similar measures, particularly for Delhi to make squat-

1ing an offence are under consideration of Govenunent. The Com-
mittee would like the Govemme,nt to finalise the matter without 
further delay SO that they are not faced with renewed problem of 
squatters after these have been once cleared. 

Reply of Government 

The question of having effective legislation to prevent encroach-
ments on public lands is under consideration of this Ministry. 

[Min. of W&H O.M. No. K-16013/7/76-UDIV-A dated 30-11-76]. 

Recommendation No. 32 (Para 2.77) 

During their visit to Bombay, the Committee were informed that 
a large area of land on which about 75,000 huts of. slum dwellers are 
located, belonging to various Ministries/Deartments of Government 
of India, is under unauthorised occupation of squatters. They were 
informed that under the law the State Governments had no power 
to directly evict them. The Committee are concerned to note that 
the Ministry of Works and Housing have no information available 
with them about the extent to which land belonging to Central Gov-
ernment in Metropolitan and other big cities is under unauthorised 
occupation. The Committee need hardly point out that Govern-
ment should collect all relevant data from the State Governments 
and the Ministries/~partments concerned, such as Railways, In-
dustry and Civil Supplies, Defence, Civil Aviation, Shipping and 
Transport etc. 'regarding the area of land belonging to the Central 
Government which is at present under unauthorised occupation in 
each State and may devise suitable effective measures in consulta-
tion with the State Government to clear such land of unauthorised 
occupants and take concerted measures to !lee that such encroach-
ments are not allowed to occur in the future. 

Reply of Government 

The CentTal Government Departments and State Governments 
have been requested to furnish details of land belonging to the 
Central Government unauthorisedly encroached upon. The ques-
tion of having effective legislative powers to prevent and summarily 
remove unauthorised encroachments on Centra,l Government lands 
is under consideration of this Ministry. 

IMin. of W&H O.M. No. K-16013/7/76-UDIV-A dated 30-11-76]. 
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Recommendation No. 34 (Para 2.78) 
The Committee note that the Advisory Committee on Slum Clear-

ance (1958) had recommended that the most effective way of deal-
ing with the slum problem would be Ito set up Urban Community 
Development Centres and Extension blocks through which the slums. 
and depressed neighbourhoods in every urban area could be develop-
ed. Similarly, the Committee for SJum Clearance/Imp'rovement 
Scheme etc. (1975) set up on the recommendations of the Confer-
ence of the Staie I-lousing and Urban Development Ministers held in, 
Madras in 1974, have also recommended that the Urban Community 
Development Programme must be taken up in all areas where Slum 
Clearance/Improvement Scheme Or the Scheme for Environmental 
Improvement of slums has been taken up. 

Recommendation No. 34 (Para 2.88) 
The Committee consider that mere physical improvements effect-

ed under the Scheme for Environmental Improvement in Slum areas 
cannot solve the human sufferings of the Slum dwellers unless these 
are followed up and supplemented. by measures to improve the ways 
of living of the community to increase its own self-reliance. It would 
be difficult for the improved environments to be maintained as such 
unless proper community development programmes are initiated in 
these areas simultaneously. The Committee would, therefore, like 
to stress that Government should take aC'tion expeditiously on the' 
recommendations of the Committee on Slums etc. (1975) and draw 
up a detailed programme in consultation with the Department of 
SOCial Welfare and other organisations in this field both at the Centre 
and the States, for an integrated urban community development in 
all cities, and towns where the scheme for environmental improve-
ment is in vogue. The Committee are of the view that such pro-
grammes would help to infuse a sense of responsibility among the 
people ?nhabiting slum areas and enthuse them to improve their 
living conditions. 

Reply of Government 
The recommendations of the Committee appointed to review the 

Schemes of Slum Clearance/Improvement and Environmental Im-
provement in Slum Areas are being examined in consUiltation with 
the Planning Commission. 

[Min. of W&H C.M. No. H-l101317176-UDIV-A dated 30-11-76] 
Recomm.endation No. 59 (Pa.ra 5.15) 

The Committee note ,that the question of formulation of a Natio-
nal Urbanisation Policy for a rational and equitable approach ill! 
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guiding furture urbanisation trends, has been engaging the att~ntioQ. 
of the Government for a long time. This maJtter has also been high-
lighted at the Conferences of the State Ministers for Housing and 
Urban Development. It has been discussed thoroughly in January, 
1975 by a Group of Experts drawn from various disciplines. The 
Committee also note that after all these exercises, a Resolution on 
this subject has been drafted which has since been circulated to all 
concerned Ministries i.e., Agriculture, Industry and Civil Supplies, 
Science and Technology, Energy and Planning Commission. The 
main objectives of the Resolution on National Urbanic;.ation Policy 
are to' secure optimum distribution of population between rural and 
urban settlements, bringing about the distribution of economic activi-
ties in small, medium towns and new growth centres, arresting fur-
ther growth of metropolitan citties by dispersal of economic ac\ivities 
and providing basic amenities like housing, water-supply, health, 
education etc., ·for improving the quality of life in rural and urban 
areas. 

Reply of the Government 

The comments received from the various Ministries/Departments 
concerned are being examined. 

[Min. of W. & H. O.M. No. H-l1013/7/76-UDIV-A dated 31-12-76J 

Further information called for by the Committee 

Pilease intimate the final decision taken on the Resolution on 
National Urbanisation Policy. 

[L.S.S. O.M. No. 5/23/1-EC/76 dt. 19-3-77] 

Further Reply of Government 

The question of acceptance of the National Urbanisation Policy 
Resolution at the National level is still under consideration in con-
sultation with Planning Commission. 

[Min. of W.&H. O.M. No. K-14011l59176-UD. IlIA dt. 26-5-77]. 

Recommendation No. 61 (Para 5.17) 

The Committee would like Government to place the National Ur-
banisation Policy Resolution before the Parliament sO as to provide 
an opportunity to the Members and the public for expression ot. 
views. 
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Reply of the Government 

This will have to be considered at the appropriate time. This is 
noted. 

[Min. of W. & H. O.M. No. K-14011/59/76-UD-III-A dated 30-11-76] 

Recommedation No. 62 (Para 5.23) 

The Committee note that the Land Acquisition and Development 
Scheme which was initially introduced as a Central scheme in 1959, 
is now in the State sector like other social housing schemes. The 
Committee regret to' note the slow progress made in the acquisition 
and development of land. Only 17 States out of. 22 have reported 
progress since inception of the Scheme. Moreover against a total 
area of 73,000 acres sanctioned for acquisition and development, 
28,000 acres have been acquired and abuut 15.000 acres only have 
been developed. As availability of land is the first pre-requisite for 
any housing programme, under the social housing schemes for eco-
nomically weaker sections of society and other low-income groups, 
the Committee feel unhappy at the unsatisfactory progress made in 
the acquisition of land. The main reason for the failure of the 
GovE!'l'l1ment to tackle the problem of acquisition of land on a large 
scale and at a, resonable price for housing programmes, may well 
be due to lack of firm and clear cut policies on urban land and 
housing, with the result that the 'States have been follOWing diffe-
rent policies on urban land and housing. The Committee hope that 
the High Level Committee set under the Chairmanship of the Minis-
ter of Works and Housing will make an indepth stUdy of all these 
matters and make suitable recommendations in this behalf. 

Reply of Government 

The High Level Committee On Urban Land Acquisition Policy 
has not yet submitted its report. 

It may, however, be mentioned that with the enactment of the 
Urban Land (Ceiling and Regulation) Act, 1976, availability of urban 
land at a reasonable price for housing programmes etc. has been 
envisaged. Again, a model urban land and Housing policy has been 
drawn up by the Ministry of Works and Housing and has been re-
commended for adoption by the State GovE!'l'l1ments, with suitable 
modifications where required, as part of the guidelines for Central 
assistance under the Integrated Urban Development Programme. 

[Min. of W. & H. O.M. No. K-14011/59/76-UD-III-A dated 30-11-76] 
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Further information called for by the Committee 

Please intimate whether the High Level Committee on Urban 
Land Acquisition Policy has submitted its report. If so, a copy of 
the report may please be furnished and the decision taken thereon 
intimated. 

Further reply of the Government 

The Committee has not submitted its Report as yet. The Gov-
ernment have recently appointed a Working Group to assist the 
Committee in its work and place before it a comprehensive docu-
ment for taking policy decision. The Working Group has not yet 
completed its work. 

[Min. of W.&H. O.M. No. H-11013j2/77-UD-IVB dated 27-11-76] 

Comments of the Committee 

Please See para 43 of the Report-Chapter I. 

Recommendation No. 72 (Para 5.58) 

The Committee note that Government have constituted a Task 
Force on Housing and Development of medium and small towns and 
cities in November 1975 to (i) assess the pattern of evolution of 
towns and cities since Independence; (ii) suggest suitable modifica-
tions to the laws relating to local administration and utban develop-
ment in order to assist in the planned growth of small and medium 
towns; (iii) formualte guidelines and regulations relating to matters 
such as zoning, set backs, building controls, etc. The Committee 
would like the Government to ensure that the Task Force completes 
its stUdies within a specified time-schedule so that the results of the 
studies are utilised for drawing future policies and programmes fot 
an inte'grated development of medium and small towns. 

Reply of Government 

The Task Force is expected to submit its report before the end 
of December, 197tl 

[Min. of W.&H. O.M. No. K-14011/59/76-UD.III-A dated. 30-11-76]. 
i'Y: :;;.ij1- .~ 'Y"C~;-· '~ri""! ''':'P.T:lillifl . ,...!~:, I' 

Recommendation No. 79 (P8l'as 6.51 & 6.52) 

The Committee note that commercial banks are at present ex-
tending financial support for housing programmes mostly through 
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subscription to market borrowing or debentures that may be fioated 
by the State Housing Boards etc. and that due to increasing commit-
ments to borrowings of Central and State Governments and the 
requirements of the priority sectors and schemes of high production 
sifinificance, the capacity of banks for direct lending to housing. 
programmes is rather limited. Another reasons for not lending 
substantial amounts foo: housing directly is that the housing schemes 
are stated to be having long gestation periods. 

The Committee regret to note that the recommendations of the 
Banking Commission made in 1972 which inter alia include giving 
of short and medium term credit to house builders in order to enable 
them to undertake mass housing construction programmes are still 
under consideration of Govt. in spite of the fact that the Com-
mittee in their 37th Report (1972-73) stressed the need for early 
decision in the matter. The Committee are unhappy over Govt.'s 
taking such a. long time in coming to a decision on this vital matter 
which affects the basic need of human beings. The Committee 
consider taht apart from the fact that the acquisition of a house adds 
to an individual's welfare and is a highly coveted asset, the Cons-
truction of houses helps a chain of ancillary industires and generates 
employment. It is well known that commercial banks fiourish 
largely on the deposits of common people and as housing serves one 
of the social need of a common man, it is desir'able that banks should 
spare a prescribed p'ercentage of their income and deposits for 
providing funds for housing, particularly for those belong.ing to· 
weaker sections of society and lower income groups. 

Reply of Government 

The Banking Commission while examining the need for specia-
lised financial institutions faT cater'ing to the needs of different spe-
cific sectors of the economy had envisaged a two-tier system of 
housing finance with an apex housing finance institution at the 
national level and local hOUSing finance institutions at the district 
or regjonal levels sponsored by the local community with active 
encouragement of central finance institution, the primary function of 
the local institutions being to attract savings linked to the provision 
of credit for construtcion or purchase of houses and that of the apex 
institution to encourage. supervise and provide temporary 'finance 
to local institutions. It was also recommended that commercial 
banks may give short and medium term credit to the bui}ders in 
order to enable them to undertake mass housing constructIon pro-
gr'ammes. Prospective purchasers of houses may borrow from the 
specialised institutions to purchase houses from the builders who, in 
tum, can repay their loans to commercial banks. 
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~n view of the limited resources of the banks, a large part of 
WhICh are of a short-term nature and the huge dimensions of the 
financial requirements of housing construtcion in this country, it has 
not been possible to determine till now the extent of the role which 
the banks can paly for providing finance for construction activities 
without seriously affecting the flow of finance to other productive 
sectors with the result that no decisions have been taken On the 
recommendations of the Banking Commission. A Working Group 
has recently been appOinted by the Reserve Bank of India to exa-
mine the role of the banking system in providing finance for hous-
ing schemes. The Group is expected to submit its report shortly. 
Pending an indepth examination of the various aspects of banks' 
role in extending finance for housing and in view of the importance 
of the housing for the weaker sections of the community, certain 
tentative guidelines were framed and issued by the Reserve Bank 
in June, 1976. RUral housing schemes, housing as well as hostels 
for Scheduled Castes and Scheduled Tribes slum clearance schemes 
and urban housing schemes for low income groups have been cover-
ed under these tentativp guidelines for assistance on concessional 
terms and to the etxent of available resources. 

As regards banks' sparing a prescribed percentage of their in-
'Come and deposits for providing funds for housing foI' the weaker 
sections of the society, earmarking of funds for this purpose does 
not appear expedient because various proirity areas, which deserve 
special attention, have been indicated to the banks and, if earmark-
ing is done in one case, similar claims will ariSe in respect of other 
priority sectors also. 

[Min. of W.& H. a.M. No. G 25013i3/76-BT dated 18-7-77]. 

NEW DELHI; 
March 25, 1978 
Chaitr~-(-i90-0- (Saka)~ 

SA'l'YENDRA NARAYAN SINHA, 
Chairman, 

Estimate Committee. 



APPENDIX I 

(Vide para S-Ch. I) 

Section 3 of the Sl'um Areas (Improvement and Clearance) Act, 1956-
(Cent1'al Act). 

3. (1) Where the competent authority upon report from any of 
its officers or other information in its possession is satisfied as res-
pects any area that the buildings in that area-

(a) are in any respect unfit for human habitation; or 

(b) are by reason of dilapidation, overcrowding, faulty 
arrangement and design of such buildings, narrowness or· 
faulty arrangement of streets, lack of ventilation, light or 
sanitation facilities, or any combination of these factors, 
are detrimental to safety, health or morals, 

it may, by notification in the Official Gazette, declare such area to, 
be a slum area. 

(2) In determining whether a building is unfit for huma·n habita-
tion for the purposes of this Act, regard shall be had to its condi-
tion in respect of the following matters, that is to say-

(a) repair; 
(b) stability; 
(c) freedom from damp; 
(d) natural light and air; 
(e) water supply; 
(f) drainage and sanitary conveniences; 
(g) facilities for storage, preparation and cooking of food and-

for the disposal of waste water; 

and the building shall be deemed to be unfit as aforesaid if and only 
if it is so far defective in one or more of the said matters that it 
is not reasonably suitable for occupation in that condition. 
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Section 3(1) of the Andhra Prad'le~h Slum Improvement (Acquisi­

tion of Land) Act, 1956. 

3. (1) Where the Government are satisfied that any area is or 
may be a source of danger to the pUblic health, safety or convenience 
of its neighbourhood by reason of the area being low lying, insani-
tary, squalid or otherwise, they may, by notification in the Andhra 
Pradesh Gazette declare such area to be a slum area. 

SectiOn 3 of the Gujarat Slum Areas (Improvement, Clearance and 
Re-development) Act, 1973. 

3. (1) Where the State Government is satisfied-

(a) that any area is a source of danger to health, safety or 
morals of the inhabitants of that area or of its neighbour-
hood by reason of the area being low-lying, insanitary, 
squalid, over-crowded 01' otherwise'; or 

(b) that the buildings in any area used or intended to be used 
for human habitation are-

(1) in any respect, unfit for human habitation; or 
(ii) by reason of dilapidation, overcrowding, faulty arrange-

ment and design of such buildings, narrowness or faulty 
arrangement of streets, lack of ventilation, light or sani-
tation facilities, or any combination of these factors, 
detrimental to safety, health or morals; 

it may, by notification in the Official Gazette, declare such area to 
be a slum area and such declaration shall also be published in that 
a,rea in such other manner as may be prescribed. 

(2) In determining whether a building is unfit for human 
habitation, for the purposes of this Act, regard shall be had to its 
condition in respect of the following matters, that is to say,--

(i) repair; 
(ii) stability; 

(iii) freedom from damp; 
• (iv) natural light and air; 

(v) water supply; 
(vi) drainage and sanibry conveniences; 
(vii) facilities for storage, preparation and cooking of food and' 

for the disposal of waste water. 

and the building shall be deemed to be unfit has aforesaid, if it is 
not reasonably suitable for occupation in that condition. 
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Section 4 of the Maharashtra Slum Areas (Improvement, Clearance 
and Re-development) Act, 1971. 

4. (1) Where any competent authority, upon report from any of 
its officers or other information in its possession, is satisfied as res-
pects any area, that the buildings in that area~-

(a) are unfit for human habitation, or 

(b) Me by reasOn of dilapidation, over-crowding, faulty 
arrangement and design of such buildings, narrowness or 
faulty arrangement of streets, lack of ventilation, light or 
sanitation facilities, inadequacy of open spaces and com-
munity facilities, or any combination of these factors, 
detrimental to safety, health or morals; 

it may, by notification in the Official Gazette, declare such area to . 
be a slum area. Such declaration shall also be published in such 
other manner (as will give due publicity to the declaration in the 
area) as may be prescribed. 

(2) In determining whetheT buildings are unfit for human habi-
tation for the purpose of the Act, regard shall be had to the condi-

-tion thereof in respect of the following matters, that is to say,-

(a) repairs; 
(b) sta bili ty; 
(c) freedom from damp; 
(d) natural light and air; 
(e) provision for water supply; 
(f) provision for drainage and sanitary conveniences; 
(g) facilities for disposal of waste water; 

and the building shall be deemed to be unfit as aforesaid. if, and 
only if, it is so far defective in one or more ot the said matters, 
that it is not reasonably suitable for occupation in that condition. 

(5) Any person aggrieved by a declaration made under sub-
'section (1) may, within thirty days after the date of such declara-
tion in the Official Gazette, appeal to the Tribunal. 

(6) On an appeal. the Tribunal may make an order either con-
firming. modifying or rescinding the declaration; and the decision 
of the Tribunal shall be final. 

.Section 3 of the Mysore Slum .4.reas (Improvement and Clearance) 
Act, 1973. 

3. Declaration of slum areas.-(1) Where the Government is 
'satisfied that,-



lOS 
(a> any area is or is likely to be a source of danger to healtll, 

'Safety or convenience of the public of that area or of its neighbour-
hood, by reason of the area being low-lying, insanitary, squalid, 
over-crowded or otherwise; or 

(b) the buildings in any area. used or intended to be used for 
human habitation are,-

(i) in any respects. unfit for human habitation; or 

(ii) by reason of dilapidation, over-crowdin" Nlulty arrange-
ment and design of such buildings, narrowness or fau1ty 
arrangement of streets, lack of ventilation, light or sani-
tation facilities, or any combination of these factors, 
detrimental to safety, health or morals, 

it may. by notification. declare such area to be a slum area. 

(2) in determining whether a building is unfit for human habi· 
tation, for the purposes of this Act regard shall be had to its condi-
tion in respect of the following matters. that is to say-

(i) repair. 
(ii) stability. 

(iii) freedom from damp. 
(iv) natural light and air, 
(v) water supply. 
(vi) drainage and sanitary conveniences, 
(vii) facilities for storage, preparation and cooking of £ooj 

and for the disposal of waste water. 

lOd the building shall be deemed to be unfit as aforesaid if it is 
110 defective in one or more of the said matters that it is not rea-
sonably suitable for occupation. 

Section 3 of the Punjab Slum Areas (Improvement and Clearance) 
Act, 1961. 

3. (1) Where tht, competent authority upon report from any of 
its officers or other information in its possession is satisfied as res-
pects any area that the buildings in that area-

(a) are in any respect unfit for human habitation, or 

(b) are by reason of dilapidation. overcrowding, faulty ar-
rangement and design of such buildings. narrowness or 
faulty arrangement of. streets. lack of ventilation, lig~ 
or sanitation facilities or any cpmbination of these fac-
tors. detrimental to safety, heal~h or morals. 

it may, by notification in the Official Gazette, declare such area 
to be a slum area. 
3938 L.S.-8 
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(2) In determining whether a building is unfit for human habi-· 
tailion for the purposes of this Act, a-egard shall be had to its condi-
\ion in respect of the following matters, that is to say-

(a) repairs; 
(b) stability; 
(c) freedom from damp; 
(d) natural light and air; 
(e) water-supply; 
(f) drainage and sanitary conveniences; 
(g) facilities for storage, preparation and cooking, of. foodr 

and for disposal of waste water; 
and the building shall be deemed to be unfit as af.oresaid if and 
only if it is so far defective in one or more of the said matters that 
it is not reasonably suitable for occupation in that condition. 
Section 3 oj the Tamil Nadu SLum Areas (Improvement and Clear-

ance) Act, 1971. 

3. Declaration of slum areas.-(l) Where the Government are 
satisfied that-

(a) an,y area is or may be a source of danger to the health, 
safety or convenience of the public of that area or of its neigh-
bourhood. by reason of the area being bw-lying. insanitary. squa-
lid, over-crowded or otherwise; or 

(b) the buildings in any area, used or intended to be used for' 
human habitation-

(i) in any respect, unfit for human Rabitation; or 
(ii) by reason of d,lapidation, over-crowding, :fiaulty arrange-

ment and design of such buildi8gs, narrowness or faulty-
arrangement of streets. lack of ventilation, light or sani-
tation facilities. or any combination of these factors, 
detrimental to health. safety or morals, 

they may, by notification, declare such area to be a slum area. 

(2) In determining whether a building is unfit for human habita-
tion, for th~ purpose of this Act, regard shall be had to its conditioIll 
in respect of the following matters, that is to say,-

(i) repair, 
(ij) stability. 

(iii) freedom from damp, 
(iv) natural light and air, 
(v) water-supply, 



107 

(vi) drainage and sanitary conveniences, 
(vii) facilities for storage, preparation and cooking of food and 

for the disposal of waste water; 

and the buildmg shall be deemed to be unfit as aforesaid, if any 
only if it is so defective in one or more of the said matters that it is 
not rE'asonably suitable for occupation in that condition. 
Section 3 of the Uttar Pradesh Slum Areas (Improvement and 

Clearance) Act, 1962. 

3. (1) Where the Competent Authority upon information receiv-
ed or otherwise in its possession is satisfied as respects any area that 
a majority of the buildings in that al'ea-

(a) by reason of dilapidation, over-crowding, faulty arrangement 
or design of such buildings. narrowness or faulty arrangl'ment of 
streets, lack of ventilation. light or sanitation facilities, or any com-
bination of. these factors, detrimental to safety, health or morals 
of the inhabitants in that area; or 

(b) otherwise in any respect unfit for human habitation; it may, 
by notWication in the Official Gazette, declare such area to be a slum 
area. 

(2) In dett'rmining wheth('l' a buHding is unfit for human habi-
tation, regard shall be had to the following matters, that is tll say-

(a) extent of necessary repairs; 
(b) stability; 
(c) extent of dampness; 
(d) availability of natuTalUght and air; 
(e) water-supply; 
(f) arrangements for privies, drainage and sanitation; 
(g) facilities -for storage, ptep'aration and cooking of food and 

fOT the disposal of waste matter and water; 

and the building shall be deemed to be unfit as aforesaid if it is so far 
defective in one or more of the aforesaid matters that it is not reason· 
ably suitable for occupation in that condition. 

Section 3 Of the West Bengal SlUm Areas (Improvement and Clear­
ance) Act, 1972. 

3. If the State Government is satisfied that the conditions of the 
land huts or other structures in any area is such that the continued 
existence of such conditions would be injurious to public health or 
safety or to the health, hygiene or morals of the inhabitants of 
such, it may, by notification, and in such other manner as may be 
preI!ICTibed, declare such area to be a slum area. 



4f'PEND1X n 
(Villi S.R. No. 50-PUIII ... · 18-4' Ig-Claapter 11) 

(I) 

x""" .f the Sclilme: Lnw [/ICO/Ilt Group Housing Sclum, 

S. :'IJo. Name of State/Union Tel'ritol'ies Period upto which progret. reports 
have been received 

I. Aadhra Pradeah 30 -6-1973 

ll. ~sam 30-6-1976 

3· Bihar 30-6-1976 

4· ~arat 1·1-IIl-lg68 

5· Haryana 30"9-1975 

6. Himachal Pradesh . 30"9-1976 

7· Jammu at Kashmir. 31-3- 19']6 

8. Kerala . 3009-1976 

9· Karnataka 30-9"1976 

10. Maharaahtra 31-3-'973 

II. Madhya Pradelh 31-3·1~,-6 

Ill. Maipur ~1976 

13· MePalaya 3G"9-1,,-6 

14· Nagaland 31-3-1972 

1!l- Ori ... 3'-S-1975 

,6. Punjab 30-9- 1916 

17· Rajasthan 31-3- 1976 

t8. Sikkim . 

19· Tamil Nadu 31-12- 1976 

1010. Tripura 30-6-1976 

21. Uttar Pradeila 3D "9-t9?6 

2i. Welt Bengal. 30- 6- 1975 

-- .... -. -
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---_ .. _-,----------- -----------,----
NllJD~ of State/Union Period upto which ~e prosrcu reportli hlwc S. :-.lo. 

T.ntorifllbeeD rcc:dved . 

I - .~ndaman at Nicobar Admini~tration 30-9- I 976 

2. ChantlilJarh 

3· Dadra at Nagar Haveli 

4· Delhi 

5· Goa,l)amao & Diu 

6. Mizoram 

7· Pondicherry 

3u-9-1976 

3 1- 1:.!-1976 

!I1-HI-1976 

31-3-1976 

• gl-I~-'976. 

(II) 
Name of the Scheme: MitJdl, In,o"., Group HlltUing ScItnrN 

Pro&r,ss sine, inc'fllion of III, &11"". 

I. Andbra Pradesh 30-9-1976 

2. ASlam 30-9-1976 

3· Bihar go-6- 1975 

4· Gujarat 30-g-1976 

5· Haryana 30 -g-1975 

6. Himachal Pradesh . 31-3-1975 

7· Jammu & Kashmir 31-3-1976 

S. Karnataka !I0-9-197' 

9· Kerala . 30-9-1976 

10. Madhya Pradeeb 31-3-1976 

II. Maharash tra . gl-I~-1974 

12. Manipur Not implementing 

Ig. Mcghalaya 30-9-'976 

14· Nagaland Not implementing 

l!j. Oriaa 31-3-'976 

16. Punjab 30-9-'976 

17· Raja~than 31-3-1976 

J8. Sikkim . 

19· Tamil Nadu 30-9-1976 

~o. Tripura. 30-6-1976 



SI. Name of State/Union Territories 
No. 

-. 
~l. Uttar Pradl.':IIh 

:n. West Bengal 

Ullillfl T,rritoriu " 
I. Ghandigarb 

2. Dadra at Nagar Havdi 

3· Delhi. 

4-. Goa, Daman & lJiu. 

5· l' Jndicherry 

11 • 
. _ ... _-_ .. _-----------

Period uplo which tAr: PI'OIl'eII reports have 
beeft received 

30-6- 1975 

3'-12-'976 

30 -9-1976 

30 -9-'976 

3n-9- l g76 

30-6-'976 

:J '-1SI-197(i 

(III) 

Name of the Schenle : SIIII,. clearallce r",lJrove",mt S ;lIe"" 

l. Andhra Pradelb 

II. Bihar 

3· Gujarat 

•• Haryana 

5· Kerala 

o. Kamalaka 

7· Madhya Pradeah 

8. Maharallttra 

9, Manipur 

10. Or_ 

II. . Punjab 

12. Rajuthan 

'3· Tamil Nadu 

104-. Tripura 

15· Delhi 

16. Goa, Daman at Diu 

17. Pondicherry 

18. Uttar Pradeah . 

19· Chandigarh 

_.-_ .. _--_. 

December, 1974-

Dt-ccmber, 1974-

March, 1976 

December, 1974 

Drcember, 1974-

Dt-cernber, 1973 

Septrmber, 1976 

December, 1974 

December, 1974-

March, 1973 

I>ecernber, 1974 

Decembrr, '974-

October, 1976 

I>eoernber, 197. 

December, '97. 

December, 197. 

March, 1965 

December, 197. 

March, 1971i 
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(IV) 

As In z8-:l-1977 
Na,"e of the SChellle: VILLA.GE HOUSING PRO]h."C1'S SCHEME 

Ptsi/it", "1 ''1M'' rlUiwtJ t/wr."." 
..... -- -.. -----~ .. --,. -.-- . . .' , 

::-i.:'1Io. Nallle of tile State/Union Territorie.. Period lIpto which the pfOII'eII reporll haYe 

'-. 

I. Andhra Pradesh 

a. .-\asam 

3. Bibar 

4, Haryana 

5, Himachal Pradesh; 

6 Jammu &KlUhmir 

7. Gujarat 

8. Karnataka 

9. Kerala 

...-0. Madhya Pri£desh 

!" II • Maharashtra 

".12. Manipul' 

13. Meghalaya 

·'!4. Nagaland 

15· Oriua 

"16. Punjah 

"17. Raja~than 

'18. Sikkim 

'"19. Tamil Nadu 

~O. Tripura 

21, Uttar Pradesh. 

22. West Bengal 

I!Urtiort Tm1Ioric : 

I, Ddhi 

2. Goa, Daman & Diu 

3· Labhadwcep 

-4 • Pondichrry 
• • T _______ ~ .. 

Q,r. EMili, 

30-0-1976 

30-6- 1973 

30-6- 1976 

30-6-1975 

3 1- 12- 1975 

been received 

Not implementing the Scheme. 

Diacontinued implementation of tbe Sc.bc. ... e. 

• 31-12-1970 

3 1- 111-1975 

31-3- 1976 

Dilcontinued implementalion of the Scheme. 

l Not implementing the Scheme. 

J 
3 1-3- 1975 

30-9-1976 

Uiaoontinued implemeatation of tbe Schernt'. 

30 -g-1976 

3 1-3-1974 

30 -9- 1976 

Discontinued implementation 01 Ihe&he,.,.. 

31-12-1976 

• 30 -g-1976 

30-9-1975 

31-12-1976 
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(V) 

::i. No. Name of the Stato/UDioA 'fcrritoriCl Fa'iod uptowhich tbe pl"Ojp'Cllreportl have 
bcca KCCived 

I. 

_. 
3· 

•• 
~. 

6. 

7. 

a, 
9· 

10. 

II. 

12. 

13· 

14· 

l!i. 

16. 

17· 

18. 

'9, 

20. 

21. 

22. 

I. 

2. 

3· 

04-. 

5· 

Anclara Pradelb 3<>-g-1970 

Assam 31-3- 1976 

Bihar 30-6- 1976 

GujarM 31-12-1971 

Haryana Not implementinc tllt~ Scheme. 

HimaC!hal Pradeak 00. 

Jammu at Kaahmir . Do. 

Kamatab 3<>-9- 19.,0 

Kerala 3<>-6- 1976 

Madhya Pradesh 3<>-9' 1974 

Maharubtra 31-3-1976 

Megbalaya 3<>-9-1976 

Manipur Not implementing the Sc:hcme. 

NllIaland Do. 

Orilla 31-3-1976 

Punjab 3<>-g-1976 

Raja~than 3<>-9-1976 

Sikkim 

Tamil Nadu 31-12-1976 

. Tripura Not implementing the ~cheme . 

Uttar Pradesh. Do. 

W~t lkngal 30 -g-1976 

(VI) 

Name of the SCMn,:-InTeRTated SubsidisM Housing Scheme for rndu.trial WUI··~n. 
and Economically Wea'~er S('ctiom of Community. 

Andhra Prad('sh 3<>-6- 1976 

Aasam 30 -9- 1972 

Bihar 30-6- 1976 

Gujarat 30-6-1976 

Haryana . 30-g-1976 

---------
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S. No. Name of the State/Union Territories Period for which the ~ repul'u 11I''Ie 
hem rec:aved. 

6. 

7. 
8. 

9· 
10. 

II. 

12. 

13. 

14· 

15· 

16. 

17· 

18. 

. 19· 

'lo. 

aI. 

22. 

Himachal. PndIiIa 

Jammu&. ~ 

Xanda1Ua 

~a 

Madhya Pradesh 

Maharubtra 

Manipur 

Melhalaya 

Nagaland 

Or_ 

Punjab 

Rajasthan 

Sikkim 

TamU Nadu 

Tripura 

Uttar Pradesh 

Wat Bengal 

30+1976 

31- 112-1976 

3~19?6 

31-3- 1976 

31-12- 1976 

3° .. 6-1976 

30-6-1976 

3009"1976 

(Tltion TmiItwV .• 

I. 

2. 

3 

4. 

I. 

2. 

3. 

4. 

5. 

6. 

Goa, Daman & Diu 

Chandigarh 

Delhi 

Pondicherry 

31-12-1976 

31-3- 1976 

Name of the Scheme: Subsidised Housing Scheme for Plantation ""ork~r~ 

PDIlIion qf pro"., r.ports 

Allam 31-12-1975 

Tripura 30-1).1976 

Welt Bengal 90-6-1!l76 

Tamil Nadu 3001). 1<'176 

Kamataka 31-12-1973 

Kera1a 31-3-1976 
--_ .. -.. _._-_._-_ ... __ .. _----_._--_ .. _._ ... _--_._- .. ---------



-To 

APPIlNDIX IQ 

(Vide SR. No. 57-para .f..57-Chapter 11') 
No. N-21014/2/75-UD. IV-B,. 

GOVERNMENT OF INDIA/BHARAT SAIJ,KAR 
MINISTRY OF WOJl'{S AND HOUSING 

(NIRMAN AUR AWAS MANTRALAYA) 

New Delhi, dated the 11 th August, 1978 

The Secretaries to all the State Governments! 
Union Territory Administrations. 

SUBJECT: -Conference of State Ministers of Housing and Urban 
Development held at Bhopal in October, 1975-Recommen. 
dati~n No. 17(iv) under item III(A) relating to enhance-

Sir, 

ment of ceiling, on the cost of development of house-sites 
under the scheme for provision of house-sites to landless 
workers in rural areas-

I am directed to say that the last Conference of State Ministers 
of Housing and Urban Development held at Bhopal from 4th to 6th 
October, 1975 made inter alia the follo,wing recommendation:-

17 (iv) : In view of the increase in cCoSt of development the 
present ceiling of Rs. 150/- per plot may be raised to 
Rs. 3001-. In case of hilly areas, the ceiling may be raised 
to Rs. 500/- per house-site. 

2. The Government of India have examined the above recom-
mendation and they are pleased to accept it. The State Govern-
ments may, however, fix the norms within the above ceiling for the 
plains as well as hilly areas within their respective States, on the 
basis of local conditions. 
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Yours faithfully, 
B. K. Verma 

Deputy Director (Monitoring) 

" 

j ' 
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-Copy forwarded 00:-

1. The Planning Commission, New Delhi. 
2. The Ministry of Finance, Department of Expenditure, PlalJ 

Finance Division, New Delhi. 
3. The Ministry of Agricultur'e, New Delhi. 
4. The Ministry of Home Affairs, New Delhi. 

\ 

5. The Chief Planner, TCPO, New Delhi. 
6. The Director, NBO. New Delhi. 

. .copy also to:-
1. US to HM/PS to HM (S) /PS to Secretary (for ReadeI"s 

File). 
2. PS to JS(H)lDirector (UD)/Director (H)/PA to US(H) 
3. The Information Officer/US (H. III) /H.I. Sec./H. II Sec. 
4. Guard Fil~(100 copies) 

B. K. VERMA 
Deputy Director (Monitoring) 
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To 

APPENDIX IV 

(Vide SR. No. 57-para 4.57-C'hapter II) 

No. N-21014/3/75-UD.IV-B 

GOVERNMENT OF INDIA/BHARAT SARKAR 
MINISTRY OF WORKS AND HOUSING 

(NIRMAN A UR Aw AS MANTRALAY A) 
New Delhi, dated the 11th Nov., '76; 

The Secretaries to all the State Governmentsl 
Union Territory Administrations 
(Dealing with the Scheme for Provision of House-sites to 
Landless Worlters in Rural Areas). 

SUBJECT: -Conferen<:e of State Ministers of Housing and Urban' 
Development held at Bhopal from 4th to 6th October, 
1975-recommendation thereof regarding extending the-
scope of the scheme for provision of house..sites to land-
less workers in rural areas to all landless workers, artisans, 
fishermen etc. 

Sir, 

I am directed to say tha.t the Conference of State Ministers of 
Housing and Urban Development held at Bhopal from 4th to 6th 
October, 1975 made inter alia the following recommendation:-

17 (iii) : As the 20-point programme is intended to cover the 
weaker sections, the scope of the scheme far provision of 
house-sites to landless workers in rural areas should be 
extended to all landless workers, artisans, fishermen etc. 
irrespedtive of the fact whether they are 18gricultural 
workers or not. 

The above :recommendation has been considered in consultation 
with the Planning Commissio~ and the Ministry of Finance. It has 
been dedded lhat all landles3 workers irrespectiV'e of the fact 
whether they are agriculturr' workers or not will be eligible for 
allotment of house-sites under the scheme for the provision of house-
sites to landless workers in rural areas, if otherwise eligible in tenns' 
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~f paragraph 2(b) of the scheme. The State Govel'runents ell'. are 
requested to ensure that the benefits of the scheme flow really to the 
weaker sections of the community. 

·Copy forwarded to:-

Yours faithfully. 
B. K. VERMA, 

Deputy Director (Monitoring) 

1. Ministry of Agriculture (Deptt. of Community Develop-
ment), New Delhi. 

2. Ministry of Agriculture (Land Refonns Unit), New Delhi. 
8. Ministry of Home Affairs, New Pelhi. 
4. Planning Commission, New Delhi. 
5. Ministry of Fina.nce (Plan Finance Division) 
6. Integrated Finance (W & E) 

tCopy also forwarded to:-
1. PS to HM. 
2. PS to DM. 
3. PS to Secretary. 
4. PS to JS(H). 
5. InfoI'rnation Officer. 
6. US(H-I). 
7. H-I! Section (5 copies) 

B. K. VERMA, 
Deputy Director (Monitoring) 

8. Guard File (100 spare conics) 

B. K. VERMA, 
Deputy Director (Monitoring). 



APPENoa v 

(VUII Sr. No. 58-Para 5' I .-Chapt~r II) 

","11ffln11 iruliunillt lire c.n"td IISsis/allC, sanetio",tl uruitr 1M Scheme iff I melrated Urhtm D,veiOimPlt oj.' 
M"r~lillln GitU,s and Arl4l oj NatioMJ Importana GtlJ tire &_101' tltt,,/oprntrU oj the 

NatiMlal CapituJ &gi~m. 

Name of City/Town Amount sanctioned-Ra. in lakhs 

WDP 

I. Bhopal Ii 75 100' 

2. Indore 15 75 110 

3. Ludhiana 54 75 150 

•. Cochia io 60 

5. Kanpur (lUDP) il 107 
Kanpur (IDA Water supply) 50 

6. Allahabad (IDA Wat~r supply) 50 

7. Hyderabad (WDP) 4-3 +0 

Hyderabad (Six Point, Formula) 30 60 151 

8. Vlsakhapatnam 75 
g. Haldia 50 180· 

10. Ahmedabad 35 75 

II. Bangalore 30 

12. Lucknow 20 

'3 .. ~IOI 10 

'4-. Raipur 10 

15. Jullundur 10 

16. Baroda 10 

, 7. Calcutta 750 600 750 

18. Bombay 387 3'5 1100 

'9. Madru 200 265 IIIl 

TOTAL (A) '4-5 ' 1889 29R~ 
---.~-.--. --~- . .--.---- .".-------- ~----_.,-.- -.--.- . --

11. 



11. ---------_ .. _--_._._._--------- .... _ ... _---

NATIONAL CAPITAL REGION 

I. MeerUI 14 100 

!l. Gurgaon 10 

3. Alwar 10 

4. Panipal 10 

TOTAl, (8) 34 _._--.. _._--
GIlAND TOTAL (A plUl B) I""S !lOllS ----.----_ .... _ ... __ .. -_ ....... __ ._._ .... _--_._--- .---- .. - -.---. 



A.PPENDDI/ VI 

(Y~ Introduction) 

Ana{YJis ~r Acfi.ort t4Aws b, Go"""""", on ",. 97th RlfIOrl of'''' EsHmMls CAmrn;u", 
(Fifth Uk SdbIM) . 

I. Total number of recommendations 

II. Recummendationl which have been accepted by Govenunent (NOI. +. 6, 
7.8, 11,12, 13, 1+, 16. I,. 18, 19. !ZO. IU, 22, 23.1l .... 1l5, R6, 27, 28. Ss. 
35, S6. 37. 38, 39, to, 4Il, +~ 46. 47, +8. 49, !lo, 5'. 51l· 54, 55, 56, 
57, 58, 50, 63, 64, .65, 66, 67, 68, 69. 70, 71, 74, 76. 77) 

Percen~ to total 

111. RCl,;omlllendations which the Committee do not deIire to punue in view 
ofGovemment'. repliCl (NOI. !!. 9, 10, '5, 3', 4' , 5S, 73, 78) 

Number 

Percentage Lo total 

IV. Recommendations in retpeCt of which Government', repliCl have not 
been accepted by Committee (NOI. 3, +4, 75) 

Number 

Percentage to total 

·V. Recommendation. in respect of which final ~ or,GoVttllment 
are atiO awaited (NOI. 19, go, 3 !:I , 34, 59,61, 72 , 79) 

Number 

Percentage to total 

120 
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I 

55 

9 

11.8% 

9 

1I.8~. 
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